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 mands  for  Grants  in  respect  of  the
 Budget  (General)  for  1968-69.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 7  On  a  point  of  order.  May  I  invite  your

 attention  to  rule  99(न-  by
 a  Minister  who  has  resigned  (Jnterrup-
 tions).

 MR.  SPEAKER  :  He  has  quoted  the
 rule  itself  wrongly.

 SHRI  S.  M.  BANERJEE  :  The  news
 may  be  wrong.  But  it  is  there.  Did  he
 inform  you  or  the  Leader  of  the  House  ?
 Is  he  going  to  make  a_  statement  as
 to  the  reasons  for  his  resignation  ?

 “MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report
 the  following  message  received  from  the
 Secretary  of  Rajya  Sabha  :—

 “I  am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at  its
 sitting  held  on  Friday,  the  2nd
 August,  1968,  adopted  the  follow-
 ing  motion  in  regard  to  the  presen-
 tation  of  the  Report  of  the  Joint
 Committee  of  the  Houses  on  the
 Delhi  Rent  Control!  (Amendment)
 Bill,  964  :—

 ‘That  the  time  appointed  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  of  the
 Houses  on  the  Bill  further  to
 amend  the  Delhi  Rent  Control
 Act,  1958,  be  extended  up  to  the
 last  day  of  the  Sixty-sixth  (Nov-
 ember-December,  968)  Session
 of  the  Rajya  Sabha.’”

 BUSINESS  OF  THE  HOUSE

 MR.  SPEAKER:  Today  at  5  P.M.
 tere  was  to  be  a  discussion  under  rule
 193,  But  all  the  three  members  who
 wanted  to  raise  it  have  requested  for  its
 postponement  and  the  Minister  has  also
 no..objection.  So  we  will  fix  up  some-
 time  later  for  it,

 भी  सब  लिये  (मुंगेर)  :  बैंकिंग  ला  का
 समय  बढ़ा  दिया  जाये  ।
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 BANKING  LAWS  (AMENDMENT)
 BILL—contd.

 MR.  SPEAKER:  The  House  will
 now  proceed  with  clause  by  clause  coa-
 sideration  of  the  Banking  Laws  (Amend-
 ment)  Bill.

 श्र;  मधु  लिमये  (मुंगेर)  :  क्लास  बाई
 लाज  एक  घंटे  में  नहीं  होगा  ।

 MR.  SPEAKER:  We  have  had  64
 hours  so  far.  Let  us  have  another  If.

 श्री  मधु  लिये  :  चार  घंटे  का  समय
 चाहिये  ।

 MR.  SPEAKER  ;  Let  it  be  +  or  2
 hours.  But  there  must  be  some  limit.
 Within  that,  we  should  be  able  to  finish it.  I  think  2  hours  will  be  all  right

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 Shri  Dandeker’s  suggestion  was  5  hours
 for  the  first  reading  and  3  hours  for  the
 clause  by  clause  discussion.

 MR.  SPEAKER  :  Of  the  8  hours,  64
 hours  are  over.  Let  us  have  2  hours
 more.  ‘Let  us  be  reasonable.

 [Mr.  Deputy-SpeaKger  in  the  Chair]
 Clause  2-न  of  section  5)

 SHRI  N.  DANDEKER  (Jamnagar)  :
 I  beg  to  move  :

 \
 Page  2,  line  7,—

 after  “which”  insert—
 “subject  to  the  interests  of  the
 depositors”.  (3)

 Page  2,  line  lI,—
 omit  “the  interests  of  the  deposi-
 tors,”  (4)

 SHRI.  0.  N.  PATODIA  (Jalore)  :  1
 beg  to  move  :

 Page  5,  lines  2  and  3,—
 omit  “five  lakhs  of  rupees  or”
 (5)

 SHRI  5.  M.  BANERJEE:  I  beg  to
 move  :

 Page  2.  line  33,—
 for  “twenty”  substitute

 ‘ten”.  (30)
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 Page  3,  line  3,—
 for  “ten”  substitute  “five”  (31)

 ’  Page  3,  line  8,—

 for  “ten”  substitute  “five”  (32)

 SHRI  LOBO  PRABHU  (Udipi):  I
 beg  to  move  :

 Page  2,  line  8,—
 after  “Reserve  Bank”  inseri—

 “after  approval  by  Parlia-
 ment,”  (56)

 Page  2,  line  0,—
 after  “economic  growth”  insert—

 “fair  rate  of  interest  and
 economic  management”  (57)

 SHRI  S.  5.  KOTHARI  (Mandsaur)  :
 &  beg  to  move:

 Page  2,—
 after  line  3,  insert—
 “Provided  that—
 (i)  the  Reserve  Bank  of  India

 shall  on  no  account  bring  to
 bear  influence,  direct  or  in-
 direct,  on  the  Chairmen  or
 the  board  of  directors  of  the
 banks  or  give  instructions  in
 respect  of  granting  loans  or
 increasing  loan  limits  to  in-
 dividuals  or  particular  per-
 sons;  nor  compel  banks  to
 give  specified  percentage  of
 their  loans  to  select  sectors
 of  the  cconomy,  if  they  do
 not  find  sufficient  credit-
 worthy  customers  in  those
 sectors;

 (ii)  the  Reserve  Bank  of  India  in
 determining  banking  policy
 shall  have  paramount  regard
 to  the  safeguarding  of  the
 interests  of  the  depositors;
 and

 iii)  a  Corporation  to  underwrite
 the  recovery  of  loans
 and  advances  made  by  bank-
 ing  companies  shall  in  due
 course  be  ‘formed  by  the
 Government  of  India.  (58)

 AUGUST  6,  968  Bill  622

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa)  :  I  beg  to  move  :

 Page  2,  line  ,—
 after  “depositors”  inseri—
 “and  the  shareholders”.  122)

 SHRI  ABDUL  GHANI  DAR  (Gur-
 gaon)  :  |  beg  to  move:

 Page  2,—
 after  line  3,  insert—
 “Provided  that  all  companies
 who  receive  deposits  by  selling
 their  shares  or  who  deal  in  hire
 and  purchase  business  shall  also
 come  within  the  purview  of  this
 definition  भाव  shall  follow  the
 policy  specified  by  the  Reserve
 Bank.”  (123)

 Page  2,  line  7,—
 after  “Secretaries”  insert—

 “chief  accountants”,  (324)
 Page  2,  line  27,—

 add  at  the  end—
 “and  the  Reserve  Bank”.
 (126)

 MR.  DEPUTY-SPEAKER  :  Keeping
 in  view  the  timelimit,  remarks  may  be
 brief.

 SHRI  N.  DANDEKER:  The  short
 point  of  the  amendment  |  have  moved
 is  this,  chat  I  want  to  make  it  clear  be-
 yond  doubt  that  the  existing  position
 which  requires  the  interests  of  the  depo-
 sitors  to  be  kept  in  view,  and  where  in
 fact,  banking  policy  has  to  be  subject
 to  only  two  things,  namely,  public  in-
 terest  or  interest  of  the  depositors,
 should  not  be  watered  down.  The  pro-
 posed  definition  of  banking  policy  has
 merely  this  reference  to  the  interests  of
 the  depositors,  namely,  “having  due  re-
 gard  to  the  interests  of  the  depositors.”
 I  do  not  believe  that  is  adequate.  The
 whole  history  of  banking  in  this  country
 has  been  a  history  of  continual  necessity
 to  protect  the  interests  of  depositors,
 and  I  am  convinced  that  this  new  defini-
 tion  of  banking  policy,  even  if  i  is
 found  necessary,  must  make  it  clear  be-
 yond  doubt  that  the  interests  of  deposi-
 tors  must  not  become  subsidiary.
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 a  word- Therefore,  I  have  suggested
 ing  which  reads  as  follows  :

 “  ‘Banking  policy’  means  any  po-
 licy  which,  subject  to  the  interests
 of  the  depositors,  is  specified  from
 time  to  time  by  the  Reserve  Bank
 of  India”,  etc.

 lt  is  not  as  if  our  banks  are  flush  with
 deposits;  it  is  not  as  if  the  entire  coun-
 try  is  covered  adequately  by  banks  and
 their  branches.  In  fact,  figures  were
 quoted  yesterday,  and  many  other
 figures  can  be  quoted,  to  indicate  that
 there  is  tremendous  scope  for  further

 development  of  banking.  But  if  interests
 of  depositors  are  not  to  be  the  overrid-
 ing  subject  only  to  public  interest  being
 permanent,  then  I  apprehend  that  bank-
 ing  policy  of  that  kind  will  not  be  in  the
 interest  of  the  depositors  and  will  not
 therefore  attract  deposits.

 Sir,  I  could  indicate  a  good  deal  more
 -on  this  subject  from  the  evidence  record-
 ed  by  the  Joint  Committee,  But  since
 you  have  pointed  out  to  me  the  neces-
 sity  of  observing  the  time  limit,  I  will
 only  say  this,  that  when  I  asked  the
 ‘Governor  of  the  Reserve  Bank  of  India,
 whether  the  existing  provisions  in  the
 Banking  Regulation  Act,  sections  21,  27,
 35,  35A,  36  and  so  on,  which  brought
 in  both  public  interest  as  well  as  the
 interests  of  depositors  were  not  in  fact
 adequate  to  give  the  Reserve  Bank  the
 widest  possible  powers  for  formulating
 and  implementing  whatever  new  orienta-
 tion  of  policy  they  were  thinking  of,  he
 said  he  personally  thought  that  it  was
 quite  adequate.  But  he  also  expressed
 a  doubt  that  public  interest  could  per-
 haps  be  sometimes  so  narrowly  inter-
 preted  as  to  hamstring  the  Reserve
 Bank;  and  consequently,  we  felt,  at
 least  he  felt,  some  kind  of  definition  of
 banking  policy  was  necessary.  When  I
 asked  him  a  pointed  question  as  to  whe-
 ‘ther  he  would  press  this  point  to  a  posi-
 ‘tion  where,  if  the  interests  of  depositors
 cand  the  other  considerations  in  banking
 policy  were  to  clash,  he  would  agree
 that  the  interests  of  depositors  must

 SBupervene,  at  that  point,  I  am  sorry  to
 say  the  Finance  Minister  intervened  and
 Shri  Jha  did  not  realty  reply  to  my  ques-
 tion.  J  asked  ‘Would  you  have  apy  ob-
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 jection  if  the  phrase  is  worded  like
 this,—“subject  to  the  interests  of  deposi-
 tors”?  Then  the  Finance  Minister  in-
 tervened  to  say  ‘That  would  lead  to  Iiti-
 gation’.  But  Shri  Jha  said  :

 द  do  not  say  that  this  will  not
 arise.  I  only  say  that  it  would  be
 wrong  for  the  Reserve  Bank  to
 issue  a  directive  if  it  means  pro-
 moting  one  of  the  objectives  which
 is  detrimental  to  the  other”.

 Therefore,  I  believe  there  should  be
 no  doubt  whatever  on  this  particular
 matter,  that  the  interests  of  depositors
 must  be  subservient  only  to  public  in-
 terest  and  nothing  else;  and  so  long  as
 that  position  is  accepted,  this  particular
 insertion  of  words  that  |  have  suggested
 should  also  be  accepted.

 SHRI  D.  N.  PATODIA:  By  my
 amendment,  I  seek  to  improve  the  defi-
 nition  of  ‘substantial  interest’  given  in
 the  Bill.  It  says  :

 “in  relation  to  a  company,
 means  the  holding  of  a  beneficial
 interest  by  an  individua)  or  his
 spouse  or  minor  child,  whether
 singly  or  taken  together,  in  the
 shares  thereof,  the  amount  paid
 up  on  which  exceeds  Rs.  5  lakhs
 or  0  per  cent  of  the  paid  up
 capital  of  the  company,  whichever
 is  less.”

 This  clause  applies  two-fold  _  restric-
 tions;  firstly,  that  the  amount  must  nat
 exceed  10,  per  cent  and,  secondly,  it
 should  not  also  exceed  Rs.  5  lakhs.
 Whereas  some  sort  of  overall  restriction
 appears  to  be  fair,  in  this  case  there  ap-
 pears  to  be  no  particular  reason  why
 two-fold  restrictions  must  be  imposed.
 Therefore  I  seek  to  amend  it  by  re-
 moving  the  words  “five  lakhs  of
 Tupees”.  For  instance,  there  is  a  com-
 pany  with  a  paid-up  capital  of  Rs.  2
 crores.  Now,  in  respect  of  thet  com-
 pany  the  amount  of  Rs.  5  lakhs  will  be
 as  lite  as  24  per  cent  and  very  in-
 significant.  It  will,  therefore,  not  be
 in  fairness  and  justice  to  say  that  Rs.
 5  lakhs  in  respect  of  a  company  hav-
 ing  a  paid-up  capital  of  Rs.  2  crores
 is  substantial  interest.  I  therefore.
 move  that  the  words  “five  Jakhs  of
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 ३  (Shri  D.  N.  Patodia]
 rupees”  be  deleted  and  the  clause
 should  stand  to  keep  this  restriction  up
 to:  0  per  cent  of  the  paid-up  capital.

 SHRI  S.  M.  BANERJEE:  Sir,  by
 the  first  amendment  that  I  and  my
 other  friends  have  moved  we  have  sug-
 gested  that  on  page  2  in  line  33
 “twenty”  be  substituted  by  “ten”.  This
 sub-clause  reads  :—

 industrial  con-
 cern’  means  an  industrial  concern
 in  which  the  investment  in  plant
 and  machinery  is  not  in  excess  of
 seven  and  a  half  lakhs  of  rupees
 or  such  higher  amount.  not  ex-
 ceeding  twenty  lakhs  of  rupees”.

 co  ‘small-scale

 We  want  this  “twenty  lakhs  of  rupees”
 to  be  substituted  by  “ten  lakhs
 of  rupees”.  We  feel  that  Rs.  0  lakhs
 should  'be  enough  in  a  small-scale  in-
 ‘dustrial  concern  and  to  provide  for  Rs.
 20  lakhs  would  be  wrong.  Also,  in  the
 original  Bill  it  was  Rs.  0  lakhs.

 Secondly,  on  page  3,  in  lines  3  and
 8  we  want  to  substitute  “five”  for
 “ten”.  This  we  are  doing  on  the  basis
 ‘of  the  original  Bill,  in  the  first  place,
 and  on  a  common  understanding  —  that
 this  should  not  be  on  the  high  side.

 Then,  there  has  been  an  outstanding
 burning  demand  by  bank  employees
 throughout  the  country  that  if  banks
 wefe  going  to  be  nationalised,  which
 have  not  been  nationalised—after  all.
 this  is  only  social  control—the  board
 that  would  be  formed  should  include
 one  representative  of  the  bank  em-
 ployees.  The  All  India  Bank  Employ-
 ees’  Association  has  men  like  Shri
 Prabhat  Kar  and  others  who  know  the
 banking  industry  very  much  and,  J  am
 sure,  by  the  inclusion  of  one  of  their
 representatives  it  will  be  easier  for  the
 Government  to  know  of  the  ills  of  the
 banking  industry  because  they  have
 passed  a  major  portion  of  their  -  lives
 in  serving  the  various  banks.  Govern-
 ment  must  be  benefited  by  their  ex-
 perience.  I  am  sure,.  this  demand  of
 the.-bank  employees  to  include  one  of
 their.  representatives  in  the  board
 would  be  conceded.  I  say  this  because
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 here  in  this  House  Shri  Gulzarilal
 Nanda,  when  he  was  the  Labour  Minis-
 ter,  said  that  there  should  be  participa-
 tion  of  labour  in  management.  So,
 naturally  on  the  basis  of  that  I  feel  that
 the.  board  should  include  one  of  their
 representatives.

 SHRI  LOBO  PRABHU:  I  have
 moved  four  amendments  and  they  have
 a  common  background  which,  if  you
 permit  me,  I  may  state  at  this  stage.
 I  am  not  concerned  with  the  share-
 holders  or  the  depositors  or  social
 control;  I  am  concerned  with  the
 common  man.  Banking  is  most  impor-
 tant  to  him  because  if  money  is  plenti-
 ful,  if  interest  rates  are  low,  he  is  able
 to  live,  progress  with  his  enterprises
 and  contribute  to  the  economy.  We
 have  to  look  at  this  whole  Bill  from
 his  view,  the  common  man’s  view,  and
 if  we  fail  to  do  that,  I  think,  we  are
 not  achieving  any  form  of  social  con-
 trol.  .

 My  colleaguc.  Shri  Dandeker,  has
 brought  out  the  fact  that  there  should
 be  no  conflict  between  public  interest,
 and  banking  imerest.  I  would  go  fur-
 ther.  TI  would  say  that  the  two  are
 common.  What  is  banking  _  interest
 should  essentially  be  public  interest.
 Government  has  to  think  of  this  Bil
 from  that  point  of  view.

 Now  I  come  to  my  two  amendments
 to  this  clause.  The  first  is  that  J  have
 added  that  after  the  recommendation
 of  the  Reserve  Bank  the  proposals
 should  come  before  Parliament.  I  would
 like  to  explain  that  Government  scems
 to  have  various  ‘facets.  Government  has
 a  Reserve  Bank  in  which  everybody  ‘is
 appointed  by  Government,  in  which  भी
 the  capital  is  held  by  Government  aad
 in  which,  if  anyone  knows  anything
 of  the  Reserve  Bank  and  the  Govera-
 ment,  everything  is  done  exactly  as  the
 Finance  Minister  wants.  There  is  no
 independent  Reserve  Bank  here  as  there
 is  the  Bank  of  England  in  the  U.K:
 Therefore  to  say  that  the  banking  policy
 should  be  laid  down  by  the  Reserve
 Bank  is  as  much  as  to  say  that  the
 policy  is  already  laid  down  by  the
 Finance  Minister,  You  have,  no  doubt.
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 a  National  Credit  Council,  a  body  which
 has  not  been  approved  by  this  House,
 which  is  not  according  to  any  law  and
 which  again  is  entirely  a  creature  of  the
 Finance  Minister.  This  is  the  third  face
 of  Government.

 If  you  will  permit  me  the  divergence,
 I  may  tell  the  House  that  there  is  a
 popular  opera  The  Mikado  by  Gilbert
 and  Sullivan  in  which  there  is  one
 character  by  the  name  of  Poobah.  This
 Poobah  is  the  great  executioner,  the
 Lord  Chamberlain,  the  Lord  everything
 elsc.  This  is  what  we  have  here.  We
 have  a  Poobah  here  reflected  in  the
 Reserve  Bank,  in  the  National  Credit
 Council  which  is  really  the  face  of  the
 Finance  Minister.

 Banking  policy  is  of  importance  as
 much  as  the  budget.  Banking  policy
 is  not  declared  every  day.  The  clause
 itself  mentions,  it  will  come  up  from
 time  to  time.  I  should,  therefore,  like
 that  the  banking  policy  should  come
 before  the  House  just  like  the  budget.
 We  should  have  a  right  to  express  our
 opinion  from  different  sides  of  the
 House.  That  is  my  first  amendment
 and  it  is  a  very  important  amendment.
 I  would  like  the  Finance  Minister  par-
 ticularly  to  answer  my  question  as  to
 why  he  wants  only  his  will  to  prevail.

 My  second  amendment  is  in  respect
 of  the  objectives  of  this  banking  policy.
 I  have  included  two  new  _  objectives.
 One  is  a  fair  rate  of  interest  and  the
 second  is  economic  management.
 Everyone  is  aware—anyone  who  has
 the  misfortune  of  borrowing  money  is
 aware—that  although  the  Reserve  Bank
 rate  is  5  per  cent,  no  bank  is  willing
 to  give  a  loan  at  less  than  9  per  cent
 and  there  are  the  ‘C’  class  banks  which
 can  legitimately  ask  for  a  rate  of  in-
 terest  which  rises  up  to  I3  per  cent.
 I  would  consider  this  a  great  failure  of
 social  control  that  when  money  is
 avaiable  at  5  per  cent  from  Government,
 when  money  is  available  at  4  per  cent,
 paid  to  depositors,  here  we  have  a  Re-
 serve  Bank  and  a  Finance  Minister  com-
 mitted  to  social  control  who  permit  this
 exploitation  by  the  banks.

 It  should  become  a  part  of  the
 banking  policy  that  the  lending  rate  is
 L34LSS/68—9
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 fixed  at  a  reasonable  level.  If  it  is  nor
 fixed  like  that,  what  results?  One
 result  is  that  you  have  a  staff  claiming
 more  and  more  salaries.  The  bank
 staff  today  is  the  most  highly  paid  staff
 in  this  country.  No  body  grudges  that,
 but  it  is  paid  at  the  expense  of  others.
 A  clerk  in  the  bank  gets  something
 twice  as  much  as  a  clerk  in  Govern-
 ment  Offices  having  the  same  qualifica-
 tions.  Why?  Because  the  Finance
 Minister  and  the  Reserve  Bank  allow
 this  extortionate  rate  of  interest.

 MR.  DEPUTY-SPEAKER:  The  hon.
 Member’s  time  is  up.

 SHRI  LOBO  PRABHU  Sir,  these
 things  have  not  been  said  before.  These
 are  very  important.  May  I  have  your
 indulgence  for  a  few  minutes  ?

 Therefore  J  would  press  in  the  inte-
 rest  of  the  common  man—I  am  stand-
 ing  for  the  common  man;  I  am_  not
 standing  for  groups  or  for  any  sectional
 interest;  the  common  man  has  a  right
 to  have  a  reasonable  rate  of  interest.

 (Interruption)
 SHRI  S.  M.  BANERJEE:  The  com-

 mon  man  has  no  bank  account.

 SHRI  LOBO  PRABHU :  If  T  under-
 took  to  educate  the  communist  party,  it
 will  take  me  a  long  time.  But  I  would
 just  tell  them  that  the  common  man  may
 not  borrow  but  he  benefits  from  those
 who  borrow  and  he  benefits  from  in-
 dustry  which  has  cheap  credit.

 Resuming  what  I  was  saying,  it  must
 be  a  part  of  the  objectives  of  the  bank-
 ing  policy  that  there  is  no  extortionate
 rate  of  interest.

 third  point Now,  I  come  to  the
 involved. where  my  friends  are  also

 There  should  be  economic  manage-
 ment.  Some  calculations  made  show
 that  the  expenditure  on  staff  in  banks
 rises  up  to  80  per  cent  of  the  total
 expenditure  of  a  bank—I  may  be  cor-
 rected.  I  have  asked  this  question
 from  the  Government.  80  per  cent
 of  the  total  expenditure  is  spent  on
 staff.  What  do  they  do?  What  are
 their  qualifications?  So,  we  have  to
 think  of  enforcing  economic  manage-
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 (Shri  Lobo  Prabhu]  .
 ment,  not  on  the  one  hand  paying  the
 Chairman  Rs.  6,000  and  other  ameni-
 ties  and  on  the  other  paying  a  peon  Rs.
 230.  This  is  at  the  expense  of  the  com-
 mon  man.  A  bank  must  work  like  any
 other  institution.  It  is  the  common
 man  who  must  be  benefited,  which  is
 the  aim  of  a  good  communist.

 SHRI  S.  M.  BANERJEE:  May  I
 take  it  that  he  is  a  good  communist  ?

 SHRI  LOBO  PRABHU  :  Yes,  much
 better  than  many  of  you.

 SHRI  S.  S.  KOTHARI:  My  amend-
 ment  has  three  parts  and  J  would  very
 briefly  comment  on  them.  I  would
 explain  before  the  House  my  apprehen-
 sion  that,  as  a  consequence  of  the  new
 banking  policy,  the  depositors’  interests
 may  be  jeopardised  and  bank  loans  may
 be  used  for  what  I  would  call,  political
 patronage.  This  is  a  very  important
 point.  The  entire  Board  is  going  to  be
 reconstituted.  There  is  a  possibility
 that  politicians  and  retired  civil  ser-
 vants  may  infiltrate  into  the  Board  and
 pressurise  the  Chairman  to  give  loans
 to.  certain  people  who  may.  be  connect-
 ed,  directly  or  indirectly,  with  their
 party.  That  is  the  real  danger  and
 every  possible  safeguard  is  necessary
 to  see  that  that  does  not  happen.  In
 that  case,  the  interests  of  the  depositors
 and  the  depositors’  money  would  be
 jeopardised.  The  Reserve  Bank  has
 supreme  control  over  the  banks.  There
 again,  the  Reserve  Bank  does  not  have
 the  fullest  autonomy  that  is  necessary
 because  it  is  also  subservient  to  the
 Finance  Ministry  and,  of  course,  there
 is  the  ruling  party  which  governs  it.
 Keeping  this  in  view,  I  should  like  to
 highlight  this  danger.

 This  second  point  that  I  would  like
 to  make  is  this  that  as  a  result  of  the
 deliberations  of  the  National  Credit
 Council  or  the  decision  of  the  Govern-
 ment,  the  banks  or  the  bank  Chairman
 may  be  asked  to  ensure  that  a  certain
 percentage  of  their  loans  find  their  way
 to  certain  specified  sectors  of  the  eco-
 nomy.  So  long  as  the  money  goes  to
 the  agriculturists  or  the  small-scale  in-
 dustries,  sector,  we  do  not  mind.  But  basi-
 cally,  the  discretion  or  the  judgment  of
 the  bank  Chairman  to  give  loans  against
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 security-  should  not  be  affected  adversely
 because  of  pressures  from  the  Reserve
 Bank.  So,  we  have  to  see  that  apart
 from  the  Reserve  Bank’s  autonomy  as
 far  as  Government  is  concerned,  the
 Chairman  must  also  have  autonomy  vis-
 a-vis  the  Reserve  Bank  to  the  extent  that
 they  are  not  pressurised  into  giving
 loans  against  their  best  judgment.  They
 have  to  safeguard,  primarily,  the  money
 which  is  entrusted  to  them  as  a  sort  of
 trust  from  the  public.  Otherwise,  bank-
 ing  in  this  country  would  receive  a
 serious  set-back.

 The  last  point  that  I  would  like  to
 make  is  that  the  Government  must,  in
 due  course,  ‘establish  a  Corporation  for
 insurance  of  the  loans  which  the  banks
 give  to  various  borrowers.  That  may
 apply  to  loans  given  to  small-scale  in-
 dustries,  the  agricultural  sector  and  even
 the  industrial  sector.  J  may  suggest  an
 alternative  to  it.  If  you  do  not  establish
 that  sort  of  a  Corporation,  the  Govern-
 ment  should  see  that  the  limit  of  guar-
 anteed  bank  deposits  which  is  up  to
 Rs.  5,000  per  depositor—that  is,  they
 are  guaranteed  up  to  Rs.  5,000  per  de-
 positor—should  gradually  be  increased
 to,  say,  Rs.  50,000  or  Rs.  |  lakh  and,
 ultimately,  the  entire  bank  deposits  of
 the  public  must  be  guaranteed  by  the
 Insurance  Corporation.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  Sir,  my  amendment  concerns
 the  definition  of  the  small-scale  indus-
 tries.  There  is  already  a  definition
 in  vogue.  The  small-scale  industries  are
 listed  and  the  capital  allowed  is  Rs.  5
 lakhs.  If  I  remember  correctly,  it  was
 raised  to  Rs.  74  lakhs  and  the  maximum
 put  was  Rs.  40  lakhs,  as  was  in  the
 original  Bill.  It  is  being  raised  to  Rs.
 20  lakhs  and  the  discrction  is  vested  in
 the  Government.  The  discretion  can
 vest  in  the  Government.  But  by  raising
 the  limit  to  Rs.  20  lakhs  the  whole  con-
 cept  of  the  small-scale  industries  dis-
 appears.  So,  I  request  that  the  change
 brought  about  by  the  Select  Committee
 may  be  reconsidered.

 SHRI  ERASMO  DE  SEQUEIRA  :
 Two  of  the  main  persons  concerned  in

 a  regulation  on  banking  are  the  workers
 of  ‘the  bank.  and  the  shareholders  of  the
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 bank.  I  find  it  painful  that  a  Bill  like
 this,  regulating  banking,  should,  in  the
 first  instance,  trample  upon  the  rights  of
 the  employees  to  peaceful  agitation
 and  secondly,  ignore  completely  the  in-
 terests  of  the  share-holders.

 MR,  DEPUTY-SPEAKER:  You
 must  restrict  yourself  to  your  amend-
 ments.

 SHRI  EMASMO  DE  SEQUEIRA  :
 व  am  talking  about  my  amendment.

 In  the  definition  of  banking  policy,
 due  regard  has  been  paid  to  monetary
 stability,  sound  economic  growth,  vol-
 ume  of  deposits,  need  for  equitable
 allocation  and  efficient  use  of  deposits
 and  resources,  but  not  a  word  is  men-
 tioned  about  the  people  who  own  the
 bank,  that  is,  the  share-holders.  My
 amendment  merely  seeks  to  add,  after
 the  word  “depositors”,  “and  the  share-
 holders”.  I  think  that  any  directive  of
 the  Reserve  Bank  should  bear  in  mind
 not  only  the  interests  of  depositors  and
 other  things  mentioned  here,  but  also
 the  very  vital  interests  of  the  share-
 holders.

 श्री  अब्दुल  गनी  दार  :  मैंने  अपने  26
 और  27  नं०  के  अमेन्‍्डमेन्ट  में  कहा  है  कि
 जहां  डायरेक्टर  का  लफ्ज  है  उसके  साथ,
 लोकल  कमेटी  के  जो  मेम्बर  होते  हैं  चूंकि
 वह  भी  उसी  तरह  से  आते  है  इसलिये
 लोकल  कमेटी  के  मेम्बर  को  भी  शामिल
 कर  लिया  जाये  ।  दूसरे  अमेन्‍्डमेन्ट  में  मैंने
 यह  कहा  है  कि  ज्वाइंट  आडिटर  एक  ही
 नहीं  होना  चाहिये  जोकि  बैंक  का  होगा
 बल्कि  एक  रिजर्व  बैंक  की  तरफ  से  भी
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 MR.  DEPUTY-SPEAKER:  Your
 Amendements  are  123,  24  and  126.
 We  are  on  clause  2  only.  You  should
 not  extend  the  scope  of  the  debate.
 You  can  speak  on  clause  3  later  on.

 श्री  विभूति  सिर  (मोतीहारी)  :
 उपाध्यक्ष  महोदय,  लाज  में  मेरा  भी
 अमेन्‍्डमेन्ट  है  ।

 MR.  DEPUTY-SPEAKER  :
 were  absent.

 SRHI  BIBHUTI  MISHRA  :  I  was  just
 coming.

 MR.  DEPUTY-SPEAKER :  All  right.
 You  make  your  submission  in  a  few
 minutes.

 SHRI  S.  M.  BANERJEE  :  The  Par-
 liament  has  no  place  for  late  latifs.

 MR.  DEPUTY-SPEAKER  :  He  is  a
 senior  Member.

 श्री  बिभूति  सिर  :  मेरा  अमेस्डमेन्ट  यह  है:

 Page  2,  line  13,—
 after  “allocation”  insert—

 “preferably  for  farmers”

 सवाल  यह  है  कि  यह  बिल  इसलिए  लाया
 गया  क्‍योंकि  अभी  तक  किसानों  को  बैंक
 से  पैसा  नहीं  मिलता  था,  यद्यपि  कोआप-
 रेटिव  बैंक  से  मिलता  था  लेकिन  वहां  भी

 बड़ी  कठिनाई  होती  थी  ।  कांग्रेस  में  लोगों
 ने  कहा  कि  बैंकों  को  नेशन ला इज्  किया  जाये
 और  इसके  लिए  जोरदार  तैयारी  रही  और
 पीछे  सरकार  ने  माना  कि  हम  इस  सम्बन्ध
 में  एक  बिल  लाने  जा  रहे ंहैं  ।  उसी  का
 नतीजा  है  कि  आज  यह  बिल  आया  ।  लेकिन

 इस  बिल  में  किसानों  का  स्थान  नहीं  है.  व

 You
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 [श्री  विभूति  मिश्र]
 जब  से  नोटों  का  चलन  हो  गया  तब  से
 किसान  भी  अपना  पैसा  बैंक  में  रख  रहे  हैं  ।
 इस  देश  की  50  फीसदी  आय  खेती  से  होती
 है  इसलिये  किसानों  का  स्थान  इसमें
 रहना  चाहिए  ।  श्री  मोरारजी  को  मेरे
 इस  अमेन्‍्डमेन्ट  को  मान  लेना  चाहिये  ताकि
 फा मेंस  को  भी  कुछ  स्थान  मिल  सके  ।
 आज  चाहें  वे  इसको  मानें  या  न  मानें
 लेकिन  जैसी  स्थिति  होती  जा  रही  है  उसमें
 अगर  आज  किसानों  पर  ध्यान  नहीं  दिया
 गया  तो  फिर  आगे  किसानों  को  खेती  की
 वैदावार  बढ़ाने  में  कठिनाई  होगी  ।

 3  HRs.

 आज  सारी  किसानी  का  काम  मौरडर-
 नाइट  हो  गया  है।  उनको  डाइरेक्टर्स
 बना  दिया  गया  है  और  भी  बहुत  सी  खोजें
 कर  दी  गई  हैं।  आप  ने  पम्प  लगाने  हैं
 ओर  बह  सारी  चीजें  किसानों  के  लिये  करनी
 हैं  इसलिए  मेंने  यह  सुझाव  दिया  है  कि
 आफटर  “लोकेशन”  “प्रीफ्रैब्लो  फोर
 फांस”  यह  शब्द  इनसान  कर  दिये  जायें  1

 मेरा  दूसरा  अमेंडमेंट  यह  है  कि  “सेवन  ऐंड
 ए  हाफ़  टैक्स”  के  लिये  “टैन  थाईलैंड'

 सब्सटीच्यूट  कर  दिया  जाये

 “Small-scale  industrial  concern’
 means  an  industrial  concern  in  which
 the  investment  in  plant  and  machinery
 is  not  in  excess  of  seven  and  8  half
 lakhs  of  rupees...”

 मैंने  कहा  है  कि  10,000  रुपये  या
 10,000  रुपये  से  लेकर  यह  25,000

 रुपये  तक  रहना  चाहिये  an  फर्ज  खोजिये
 कि  कोई  आदमी  10,000  रुपये  का  धान
 कूटने  वाला  हलर  लगाना  चाहता  है  तो
 उसको  भी  इसमें  स्थान  रहना  चाहिये
 न  कि  केवल  73  लाख  तक  ही  इसे  सीमित
 कर  दिया  जाय  ।  ऐसी  व्यवस्था  करने  पर
 ही  लोग  समझेंगे  कि  बैंक  में  हमारा भी
 एक  हिस्सा  है  ।  छोटे-छोटे  गांव  के  लोग

 इस  तरह  से  इसमें  हिस्सा  ले  सकेंगे  ।  यह
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 मेरे  दो  सुझाव  हैं  और  मैं  चाहूंगा  कि
 सरकार  इनको  मान  ले

 थी  अब्दुल गनी  दार  :  जनाब  डिप्टी
 स्पीकर,  मुझे  इलाज  2  पर  अपने  दोनों
 असेंसमेंट  मिल  गये  हैं  जिनमें  मैंने  चाहा
 है  कि  बीस  लाख  के  बजाये  दस  लाख  होना
 चाहिये  और  जहां  परसेंटेज  10,  0
 परसेंट  है  वहां  5,  5  परसैंट  कर  दी  जाये  ।

 चूंकि  वक्‍त  नहीं  है  इसलिये  मैं  इन  पर
 नहीं  बोलना  चाहता  लेकिन  में  मिनिस्टर
 साहब  से  चाहूंगा  कि  वह  इन  अमेंडमेंट्स
 को  मंजूर  कर  लें  ।
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 MR.  DEPUTY-SPEAKER  :  The  hon.

 Minister.
 SHRI  S.  M.  BANERJEE:  Let  us

 adjourn  now.  It  is  past  |  O’Clock.
 MR.  DEPUTY-SPEAKER:  Let  us

 finish  this  Clause.  I  think,  we  will  take
 only  ten  minutes.

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARII  DESAI)  :  May  I  say  that  we
 need  not  spend  more  time  on  this  ?  I  will
 finish  before  that  argument  is  over.

 The  objection  of  my  hon.  friend,  Shri
 Dandeker,  about  the  interest  of  ह...
 tors’  not  being  safeguarded  is  a  little  bit
 more  than  what  should  be.  The  interest
 of  the  ‘eguarded
 Here  it  is  said,  due  regard  to  the  interes
 of  the  depositors.  To  say  that  it  will  x

 -
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 subject  to  the  interest  of  the  depositors
 will  create  sometimes  very  legal  compli-
 cations.  But  may  I  appeal  to  him  to  see
 this  that,  if  the  interest  of  depositors  is
 not  safeguarded,  there  will  be  no  deposits
 and  if  there  are  no  deposits,  there  will
 be  no  banks.  Therefore,  this  has  got  to
 be  safeguarded.  Nobody  can  deny  and
 nobody  can  go  against  it,  whatever  may
 be  the  Government,  whoever  may  be  the
 Finance  Minister,  who  ever  may  be  tho
 Governor  of  the  Reserve  Bank.  If  this
 is  not  done,  no  bank  will  exist.  That
 goes  without  saying.  Therefore  this  will
 be  safeguarded  whether  you  say  this  or
 do  not  say  this,  Therefore,  I  do  not
 accept  these  amendments,

 Then  I  come  to  the  amendment  of  Mr.
 Lobo  Prabhu.  He  does  not  seem  to  be
 here;  he  wanted  particularly  that  I  should
 reply  to  him.  I  do  not  know  why  he
 did  not  wait  for  it.  I  would  only  say
 this.  He  appealed  in  the  name  of  com-
 mon  man.  He  does  not  know  what
 ‘common  man’  means...  (Interruptions).

 SHRI  S.  M.  BANERJEE  :  He  should
 not  say  all  these  things  when  the  hon.
 Member  is  not  here.  How  can  he  say
 that  he  should  wait  ?

 MR.  DEPUTY-SPEAKER :  He  could
 have  waited  for  the  reply.

 SHRI  MORARJI  DESAI:  ‘Common
 man’  does  not  mean  any  person  who  will
 go  to  banks.  ‘Common  man’  never  takes
 a  loan  from  the  bank.  Therefore,  how  is
 he  covered  ?

 When  you  say  that  the  interest  must
 be  low  to  satisfy  everybody,  you  should
 realise  this.  Banks  also  must  be  run.
 If  you  make  credit  too  cheap,  that  also
 is  very  dreadful  because  people  will  get
 into  wrong  habits  and  they  will  harm
 themselves.  The  interest  must  be  fixed
 according  to  the  state  of  the  economy
 which  is  there  and  the  requirements  of
 the  economy.  That  is  how  it  will  be
 done  and  that  is  how  it  is  being  done.
 Therefore,  he  need  not  have  any  fear.
 He  says  that  the  in  the  banking
 policy,  whatever  is  done,  whatever  de-
 ductions  are  given,  must  be  done  after
 approval  by  Parliament.  That  is,  after
 everything  is  finished  and  the  need  is
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 also  over,  Parliament's  approval  will
 come,  Then  what  is  to  be  done?  How
 can  this  be  done  This  requires  to  be
 done  according  to  changing  circumstan-
 ces  whenever  it  is  required,  Government
 cannot  be  run  by  Parliament.  Govern-
 ment  is  run  on  the  whole  by  Parliament
 but  not  that  the  details  of  Government
 can  be  run  by  Parliament;  that  is  not
 possible...

 SHRI  SRINIBAS  MISRA  (Cuttack)  :
 Is  that  proposition  correct  ?

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Balrampur)  ;  He  has  amended  it  sub-
 sequently,

 SHRI  MORARJI  DESAI:  My  hon.
 friend  is  quick  to  find  fault  with  what-
 ever  I  say...”

 SHRI  S.  M.  BANERJEE  ;  He  is  alert.
 SHRI  MORARJI  DESAI  :  Hs  is  very

 alert,  I  am  very  happy,  But  I  can  never
 imagine  that  Parliament  does  not  govern
 the  country.  Parliament  does  govern
 the  country,  but  not  in  detail  700  in
 every-day  affairs;  it  cannot  do  that;  there
 will  be  chaos  if  you  try  to  do  that.  There-
 fore,  powers  have  been  given  to  Govern-
 ment,  and  the  executive  part  of  Parlia-
 ment  is  there.  (Interruptions).  There-
 fore,  these  are  not  matters  which  can  be
 done  by  them.  Can  a  bank  be  run  by
 Parliament  ?_  I  would  like  to  know  this.
 This  is  all  that  I  am  arguing,  and  he  is
 up  asking  what  I  have  done.

 SHRI  SRINIBAS  MISRA  ;  The  pro-
 position  made  was  that  Parliament  can-
 not  run  the  Government.

 MR.  DEPUTY-SPEAKER  :
 immediately  clarified  that.

 SHRI  MORARJI  DESAI:  My  hon.
 friend  ought  to  wait  till  I  say  fully.  Why
 is  he  so  impatient,  I  do  not  know.  It  is
 with  impatience  that  he  does  something
 and  then  objects  to  what  I  say...
 (Interruption).

 SHRI  SRINIBAS  MISRA  :  The  con-
 tagion  has  passed  from  the  Finance
 Minister  who  is  very  impatient  to  get
 thig  Bill  passed.

 SHRI  MORARII  DESAI:  I  am  now
 contagioned,  which  I  am  trying  to  avoid

 He
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 and  I  hope  that  I  will  get  properly  dis-
 infected  from  it.

 Then,  my  hon.  friend,  Mr,  Banerjee,
 says  that  the  upper  limit  should  be  re-
 duced  to  Rs,  0  lakhs,  This  was  also
 discussed  in  the  Select  Committee  and
 as  a  result  of  discussions,  we  raised  it  to
 Rs.  20  lakhs,  It  is  not  that  it  will  be
 immediately  considered  as  Rs.  20  lakhs.
 ‘Small  scale  industries’  are  defined  by
 Government.  At  present  it  is  Rs.  74
 lakhs,  But  as  things  go  on  changing,  it
 may  be  necessary  for  Government  to  go
 upto  Rs,  20  lakhs  for  small  scale  indus-
 tries.  If  that  happens,  it  is  no  use  bring-
 ing  here  again  a  legislation  only  for  that
 small  thing  because  there  is  an  automa-
 tic  change,  Therefore,  we  have  kept  the
 maximum  as  Rs.  20  lakhs,  I  think  that
 it  will  be  wise  to  reduce  it  to  Rs.  0
 lakhs.  Therefore,  I  am  sorry  I  cannot
 accept  that.

 In  that  connection,  my  hon.  friend,
 Shri  Bibhuti  Mishra  says,  ‘reduce  it  to
 Rs,  0,000°.  Then  what  small  scale
 industries  will  be  considered  here?  He
 seems  to  think  only  of  a  huller.  Even
 one  huller  does  not  run  a  rice  mill—that
 is  not  Rs.  10,000,  that  is  more  than  Rs.
 2  or  3  lakhs.  So,  these  are  things  which
 will  be  covered.  But  the  0,000  thing  is
 not  debarred  from  this.  One  who  has  a
 small  industry  will  also  be  entitled  to  be
 represented  as  a  Director  here.  That  is
 not  debarred.  If  you  make  it  10,000,
 then  you  debar  all  other  small  scale  in-
 dustries.  That  is  why,  I  would  request
 him  to  see  this  and  not  to  ask  for  it.

 The  other  thing  that  my  hon.  friend
 said  was  that  it  should  be  preferably  for
 farmers.  Banks  are  not  for  farmers
 alone.  We  are  going  to  accommodate
 farmers  also  as  one  of  the  priority  sec-
 tors,  but  there  are  several  priority  sectors.
 Let  nobody  imagine  that  industries  are
 going  to  be  finished  and  every  money  is
 going  to  be  given  either  to  agriculturist
 or  to  somebody  else.  It  will  not  be  done
 at  the  cost  of  any  sector.  All  sectors  will
 be  taken  into  account  and  agricultural
 sector  will  also  be  taken  into  account.

 I  cannot,  therefore,  accept  any  of  the
 amendments.  (Interruptions).

 SHRI  S.  S.  KOTHARI:  What  about
 political  patronage  ?  You  must  make  a
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 clear  statement  that  Government  will  en-
 sure  that  there  will  be  no  political
 patronage.

 SHRI  MORARIJI  DESAI  :  I  am  sorry
 I  forgot  to  mention  about  the  auditor's
 remarks,  That  is  why  he  has  brought  in
 audit  again.  I  would  just  say  that  no
 Governor  of  Reserve  Bank  will  give  any
 strict  instruction  about  any  individual
 person  to  be  given  loan  or  otherwise,  The
 Finance  Minister  will  never  do  it  and
 will  not  allow  it  to  be  done  by  anybody
 else.  That  is  what,  I  hope,  will  happen
 in  future.  I  can  only  say  about  myself
 and  not  about  my  successors  because  I
 have  different  experiences  of  different
 Finance  Ministers.  So,  that  cannot  be
 mentioned  like  this  here.  Even  if  you
 mention,  what  is  there  to  prevent  him
 from  doing  that  ?  Nobody  will  do  it,  it
 is  not  to  be  done  and  nobody  will  do  it.
 I  am  sure  about  it.

 SHRI  S.  M,  BANERJEE  :  He  has  not
 replied  to  amendments  31  and  32.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Definition  of  substantial  interest.

 SHRI  S.  M.  BANERJEE  :  In  the  de-
 finition  of  ‘substantial  interest’,  on  page
 3,  instead  of  ten  per  cent,  it  should  be
 five  per  cent.

 SHRI  MORARII
 change  is  not  necessary.

 SHRI  ERASMO  DE  SEQUEIRA  :
 What  about  the  interest  of  shareholders?

 SHRI  MORARIJI  DESAI  :  If  the  bank
 is  there,  the  interests  of  shareholders  are
 safeguarded.  If  the  bank  is  not  there,
 the  shareholdrs  are  gone,

 SHRI  ERASMG  DE  SEQUEIRA:
 Then  why  don’t  you  mention  it  ?

 MR.  DEPUTY-SPEAKER  :  Mr.
 Dandeker  wants  to  withdraw  his  amend-
 ments  3  and  4.

 DESAI:  That

 Amendments  Nos.  3  and  4  were,  by
 leave,  withdrawn.

 MR.  DEPUTY-SPEAKER:  I  now
 put  the  other  amendments  to  the  vote  of
 the  House.
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 Amendments  Nos.  5,  31,  32,  56  to  58,
 22  to  24  and  26  were  put  and  nega-

 tived,

 MR,  DEPUTY-SPEAKER:  The
 question  is  :

 “That  Clause  2  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.
 MR.  DEPUTY-SPEAKER:  We  ad-

 journ  now  and  meet  again  at  2.5  P.M.
 3.5  HRs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  fifteen  minutes  past  Fourteen  of  the
 Clock.

 The  Lok  Sabha  then  reassembled  after
 Lunch  at  Quarter  Past  Fourteen  of  the
 Clock.

 [Mr.  Deputy-SPEAKER  in  the  Chair.]
 BANKING  LAWS  (AMENDMENT)

 BILL—Contd.
 Clause  3—(Insertion  of  new  sections

 0A,  0B,  0C  and  0D)
 MR.  DEPUTY-SPEAKER  :  We  shall

 now  take  up  clause  3.
 There  are  many  amendments  to  this

 clause.  Hon.  Members  who  want  to
 move  their  amendments  to  this  clause
 may  do  so  now.

 SHRI  N.  DANDEKAR:  I  beg  to
 move  :

 Page  3,  line  2!,—
 for  “fifty-one”  substitute  “forty”

 “ (6)
 Page  5,  line  36,—

 add  at  the  end—
 “or  a  director  of  a  financial  insti-

 tution  approved  in  this  behalf  by  the
 Reserve  Bank.”  (7)

 Page  6,—
 after  line  44,  insert—

 “Provided  that  no  person  who  is,
 or  has  been  elected  to  be,  the  chair-
 man  of  the  Board  of  directors  of  a
 banking  company  shall  be  deemed
 not  to  be  a  fit  and  proper  person  to
 hold  such  office  by  reason  merely
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 of  his  being  a  critic  of  the  monetary
 and  banking  policies  of  the  Reserve
 Bank  of  India  or  of  the  fiscal  and
 economic  policies  of  the  Central
 Government  or  of  the  Government
 of  any  State.”  (8)

 Page  6,
 omit  lines  4  and  15.  (76)

 Page  6,—
 after  line  19,  insert—

 “Provided  further  that  the  afore-
 said  disqualifications  shall  be  deem-
 ed  not  to  have  effect  during  the
 first  six  months  immediately  follow-
 ing  the  appointment  of  such  person
 as  a  chairman.”  (77)

 SHRI  D.  N.  PATODIA:  I  beg  to
 move  :

 Page  7,  lines  4  to  7,—
 for

 “to  the  Central  Government  and
 the  decision  of  the  Central  Govern-
 ment  thereon,  and  subject  thereto,
 the  order  made  by  the  Reserve  Bank
 under  sub-section  (6),”
 substitute—

 “for  arbitration  by  a  single  Sup-
 reme  Court  judge  or  a  single  High
 Court  Judge  to  be  nominated  by  the
 Central  Government  and  the  deci-
 sion  of  the  Judge  thereon.”  (9)

 SHRI  S.  M.  BANERJEE:  I  beg  to
 move:

 Page  5,—
 omit  lines  8  to  12,  (33)

 Page  5,—
 omit  lines  20  to  22,  (34)

 SHRI  SRINIBAS  MISRA:  I  beg  to
 move  :

 Page  6,—
 omit  line  19,  (46)

 Page  7,—
 omit  lines  22  to  25.  (47)

 SHRI  LOBO  PRABHU:  I  beg  to
 move  :

 Page  3,  line  23,—
 after  “persons,”  insert—
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 “to  be  elected  by  the  shareholders
 and  depositors  who  have  accounts
 above  a  specified  amount,”  (60)

 Page  6,  line  2,—
 after  “person”  insert—

 “elected  by  the  shareholders  and
 depositors  who  have  accounts  above
 a  specified  sum  and”  (6l)

 Page  7,—
 after  line  8,  insert—

 “Provided  that  an  order,  referred
 to  in  this  sub  section,  shall  be  laid
 on  the  Table  of  Lok  Sabha,”  (62)

 SHRI  INDRAJIT  GUPTA :  I  beg  to
 move  :

 Page  3,—
 ofter  line  33,  insert—

 “(viiia)  trade  union  movement  of
 Bank  employees,”  (75)

 SHRI  ERASMO  DE  SEQUEIRA:  I
 beg  to  move  :

 Page  7,—
 after  line  8,  inserf—

 “Provided  that  on  the  preference
 of  such  appeal  the  said  order  of
 removal  shall  remain  without  effect
 until  the  date  on  which  the  Central
 Government  makes  a  decision  on
 the  aforesaid  appeal.”  (100)

 Page  7,  line  0.—

 for  “may”  substitute  “shall”  (0l)
 Page  7,  lines  0  and  ,—

 omit  “if  in  its  opinion  it  is  neces-
 sary  in  the  public  interest  so  to
 do,”  (102)

 Page  3,  line  23,—
 ofter  “who”  insert—

 “are  in  the  whole  time  employ-
 ment  of  such  company.”  (125)

 Page  3,—
 omit  lines  24  to  40,  (127)

 Page  4,—
 omit  lines  to  12,  (128)
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 Page  4,—
 omit  lines  23  to  40.  (129)

 MR,  DEPUTY-SPEAKER:  These
 amendments  are  now  before  the  House.
 We  had  taken  nearly  45  minutes  on  the
 other  clause.  So,  I  would  request  hon.
 Members  to  be  very  brief  and  to  the
 point.

 SHRI  S,  M.  BANERJEE  :  We  jointly
 request  you  not  to  hurry  up.

 MR.  DEPUTY-SPEAKER :  It  is  not
 a  question  of  hurrying  up.

 SHRI  N.  DANDEKER  :  Amendment
 No.  6  is  a  very  simple  one.  The  proposi-
 tion  in  the  Bill  is  that  not  less  than  SI
 per  cent  of  the  board  of  directors  shall
 consist  of  what  I  might  describe  as  non-
 industrialists  directors  with  special  know-
 ledge  of  one  or  more  of  nine  possible
 subjects.  My  only  objection  to  this  is
 that  we  are  suddenly  jumping  from  a
 situation  where  there  was  no  statutory
 requirement  in  this  regard  at  all  to  a
 situation  which  requires  5l  per  cent  of
 the  board  to  be  so  composed.  My
 counter-suggestion  is  that  instead  of  a
 it  should  be  40  per  cent.

 My  Amendment  No,  7  is  concerned
 with  allowing  the  executive  chairman  of
 a  bank  to  be  a  director  not  only  of  a
 subsidiary  banking  company  or  a  com-
 pany  registered  under  section  25  of  the
 Companies  Act  as  is  provided  in  this  Bill,
 but  I  suggest  that  it  should  be  so  extend-
 ed  that  he  could  also  become  the  director
 of  a  financial  institution  approved  in  this
 behalf  by  the  Reserve  Bank.  I  can  see
 no  objection  whatever  to  the  chairman
 of  the  commercial  bank  being  also,  for
 instance,  a  director  of  the  Industrial
 Finance  Corporation  or  of  the  State
 Finance  Corporations  or  of  the  Industrial
 Credit  and  Investment  Corporation  and
 80  on.

 My  more  important  amendments  in
 relation  to  the  chairman  of  banks  are
 amendments  Nos.  76  and  77  and  then
 No.  80.  Amendments  Nos,  76  and  77
 are  concerned  with  the  disqualifications
 of  a  person  for  appointment  as  chairman.
 There  are  two  qualifications  laid  down
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 namely  that  he  should  have  a  knowledge
 of  the  working  of  a  banking  company  or
 of  the  State  Bank  or  any  subsid’ary  of
 a  bank  or  of  a  financial  institution  or  he
 must  have  special  experience  and  know-
 ledge  of  financial,  economic  or  business
 administration,  These  positive  qualifica-
 tions  are  perfectly  in  order.  But  there
 are  also  certain  disqualifications,  namely
 that  he  is  the  director  of  any  company
 other  than  a  company  which  is  exempted
 or  a  partner  of  any  firm  which  carries
 on  trade  and  so  on.

 My  suggestion  about  all  this  is  this
 that  having  an  interest  other  than  as  a
 director  and  so  on  in  a  company  or  a
 firm  should  not  really  disqualify  a  person
 from  being  a  chairman,  because  provi-
 sion  already  exists  that  to  concerns  of
 that  kind  bank  may  not  give  a  loan  if
 the  director  of  the  bank  happens  to  be
 3  director  or  a  partner  of  such  con-
 cerns.  I  think  this  is  really  redundant
 and  there  is  no  point  in  it  because  once
 the  chairman  happens  to  be  hold'ng
 shares  in  a  company  and  he  becomes  a
 director  of  the  bank,  it  is  obvious  that
 he  cannot  have  any  money  lent  from  the
 bank  to  such  a  concern.  Consequently,
 my  suggestion  is  that  the  disqualifica-
 tion  ought  to  be  removed.

 My  second  suggestion  is  only  for  prac-
 tical  purposes  namely  that  a  person  who
 is  being  considered  for  appointment  as
 chairman  ought  not  to  be  disqualified  be-
 cause  at  that  time  he  has  got  these  dis-
 qualifications;  the  disqualifications  ought
 to  operate  after  he  has  been  appointed  as
 the  chairman  if  within  a  given  period  of
 time  he  does  not  get  over  or  remove
 these  disqualifications.  I  cannot  other-
 wise  conceive  of  such  a  thing.  I  think
 it  was  Shri  Indrajit  Gupta  or  Shri  5.  M.
 Banerjee  who  said  that  if  these  are  to
 be  disqualifications  at  the  time  of  the
 appointment  of  a  person  as  the  chair-
 man,  then  one  cannot  see  who  can  ever
 be  appointed  as  the  chairman  because  a
 person  is  bound  to  be  caught  under  one
 or  more  of  these,  if  in  fact  he  happens
 to  be  a  banker  of  some  repute;  he  is
 bound  to  have  some  investment;  he  may
 be  a  director  somewhere  if  he  is  a  person
 with  considerable  knowledge  and  experi-
 ence  of  financial,  economic  and  business
 administration  matters.  In  other  words,
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 while  I  agree  that  these  disqualifications
 are  proper  (subject  to  one  deletion  which
 I  have  suggested),  my  suggestion  is  this
 that  these  disqual:fications  ought  not  to
 disqualify  a  person  from  being  consider-
 ed  for  appointment  as  the  chairman,  and
 if  h’s  appointment  as  chairman  is  ap-
 proved,  then  within  a  given  time  he  must
 either  get  rid  of  these  disqualifications  or
 he  must  not  accept  the  chairmanship  of
 the  bank.

 Finally,  Sir,  I  would  like  to  reiterate
 a  pont  that  I  made  yesterday,  namely
 that  ‘here  is  this  very  dangerous  provi-
 sion  here  that  if  the  Reserve  Bank  is  of
 opinion  that  the  chairman  of  the  board
 of  d  rectors  of  a  banking  company  is  not
 a  fit  and  proper  person  to  hold  such
 Office  it  may  after  giving  him  and  to  the
 bank'’ng  company  reasonable  opportunity
 of  being  heard,  remove  him  by  an  order,
 The  Deputy  Prime  Minister  said  that
 obviously  the  reasons  for  such  removal
 would  be  given,  but  nevertheless  the  posi-
 tion  s  that  the  decision  is  that  of  the
 Reserve  Bank  that  he  is  not  a  fit  and
 proper  person;  there  may  be  a  thousand
 Teasons  why  a  person  is  not  a  fit  and  pro-
 per  person,  but  the  one  reason  that  I
 wish  to  exc'ude  from  this  list  is  contained
 in  the  proviso  which  I  have  suggested
 and  which  reads  thus  :

 “Provided  that  no  person  who  is  or
 has  been  elected  to  be  the  chairman
 of  a  banking  company  shall  be  deemed
 not  to  be  a  fit  and  proper  person  to
 hold  such  office  by  reason  merely  of
 his  being  a  critic  of  the  monetary
 and  banking  policies  of  the  Reserve
 Bank  of  India  or  of  the  fiscal  and
 econom’c  policies  of  the  Central  Gov-
 ernment  or  the  Government  of  any
 State.”

 The  Deputy  Prime  Minister  was  good
 enough  to  say  that  really  on  merits  he
 agrees  with  this,  and  as  Deputy  Prime
 Minister  and  Finance  Minister  he  has  ex-
 tended  an  assurance  which  is  embodied
 in  the  Select  Committee's  report.  There-
 fore,  there  is  no  difference  of  opinion
 between  him  and  me  on  the  point  that
 no  chairman  ought  to  be  removed  for
 this  kind  of  thing.  The  only  difference
 is  this,  whether  we  ought  to  leave  it  as
 an  assurance  embodied  in  the  Select
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 Committee’s  report,  and  which  I  am
 glad  to  say,  repeated  by  the  Deputy
 Finance  Minister  on  the  floor  of  the
 House,  or  whether  we  ought  to  embody
 it,  for  what  it  is  worth,  actually  as  a  sub-
 stantive  price  of  legislation  forming  part
 of  the  Bill  itself.

 SHRI  0.  N.  PATODIA  :  My  amend-
 ment  is  an  important  amendment.  It
 relates  to  the  right  of  appeal  of  the
 chairman  against  whom  removal  orders
 are  passed  by  the  Reserve  Bank  of  India,
 The  Reserve  Bank  of  India  functions
 under  the  overall  guidance  and  advice  of
 the  Central  Government.  Here,  the  right
 of  appeal  of  the  chairman  who  may  be
 removed  lies  in  appealing  to  the  Central
 Government  and  nowhere  else.  The
 Central  Government  in  that  context  is  an
 interested  party  and  not  an  independent
 institution.  Therefore,  my  amendment  is
 this  that  in  these  matters  wherever  there
 is  an  occasion  for  the  chairman  to  appeal
 against  the  orders  of  the  Reserve  Bank
 of  India,  the  matter  should  be  decided
 by  appeal  through  arbitration  by  a  single
 judge  of  the  Supreme  Court  or  High
 Court  appointed  by  the  Central  Govern-
 ment,  Only  in  that  case,  it  will  meet  the
 ends  of  justice.

 SHRI  S.  M.  BANERJEE  :  In  my  first
 amendment,  I  want  lines  8  to  2  at  page
 5  to  be  omitted.  These  lines  read  as
 follows  :

 “No  act  or  proceeding  of  the  board
 of  directors  of  a  banking  company
 shall  be  invalid  by  reason  only  of  any
 defect  in  the  composition  thereof  or  on
 the  ground  that  it  is  subsequently  dis-
 covered  that  any  of  its  members  did
 not  fulfil  the  requirements  of  this
 section.”.

 I  feel  that  this  particular  provision  in
 this  Bill  may  be  utilised  adversely.  I
 therefore  feel  that  the  Finance  Minister
 should  give  a  second  thought  to  this
 matter  and  sce  that  my  amendment  is
 accepted.

 Amendment  No.  34  seeks  to  omit
 lines  20  to  22  at  page  5.  I  need  not
 dwell  long  on  this  point.  I  feel  that  if
 this  amendment  is  accepted,  it  would
 not  change  the  complexion  of  the  Bill.

 AUGUST  6,  968  Bill  646

 Then  I  emphasise  my  amendment  No.
 35.  I  do  not  want  to  speak  on  amend-
 ment  No.  75  which  I  would  leave  to  my
 colleague,  Shri  Indrajit  Gupta,  to  express
 the  opinion  of  our  Group  in  regard  to
 trade  union  representation  in  the  board
 of  directors.

 SHRI  INDRAJIT  GUPTA  :  Could  I
 say  a  word  to  oppose  Shri  Dandekar’s
 amendment  ?

 MR.  DEPUTY-SPEAKER  :  When  he
 speakes.

 SHRI  SRINIBAS  MISRA:  My  first
 amendment  is  No.  46  which  seeks  to
 omit  item  (e)  of  the  proviso  on  9.  6.
 Of  course.  we  have  expressed  our  views,
 the  views,  according  to  us,  of  the  country
 vehmently,  but  still  it  has  not  made  any
 impression  on  the  Deputy  Prime  Minister.
 Now  I  think  he  will  try  to  understand
 the  reason  behind  these  suggestions.  He
 has  said  that  director,  manager,  manag-
 ing  agent,  partner  or  proprietor  of  any
 trading,  commercial  or  industrial  concern
 is  disqualified  from  chairmanship,  He  has
 also  added  another  provision  ‘is  engaged
 in  any  other  business  or  vocation’.  Any-
 body  having  a  business  or  vocation  is
 disqualified  from  chairmanship.  So  who
 will  be  chairman  ?

 SHRI  S.  KANDAPPAN  (Mettur)  :
 A  defeated  politician.

 SHRI  S,  M.  JOSHI  (Poona)  :  A  per-
 son  who  has  no  ostensible  means  of
 livelihood.

 SHRI  SRINIBAS  MISRA  :  He  is  not
 a  person  who  will  be  the  director  of  a
 company.  He  will  not  be  a  director  or
 member.  Perhaps  he  means  that  after
 being  chairman,  he  will  resign  his  posi-
 tion  or  will  not  take  up  any  other  voca-
 tion.  But  as  it  is  expressed,  even  before
 he  accepts  chairmanship,  he  ought  not  to
 have  any  appointment.  This  is  one  of
 my  amendments.

 The  next  amendment  concerns  0C  on
 page  7.  It  seeks  to  delete  it.  The
 clause  says  :

 “Any  director  or  chairman  appoint-
 ed  by  the  Reserve  Bank  under  section
 0A  or  section  !0B,  as  the  case  may
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 be,  shall  not  be  required  to  hold  quali-
 fication  shares  in  the  banking  com-

 pany.
 ”

 This  is  too  far-reaching  a  clause..  He
 will  have  no  stake,  nothing  to  lose  in  the
 bank.  He  may  be  a  person  who  is  un-
 employed  or  thrown  out  from  politics.
 He  will  be  there  at  the  back  and  call  of
 these  big  industrialists.  He  can  be  pur-
 chased  very  easily.  This  should  not  be.
 He  should  at  least  have  some  stake  in

 the  bank.

 SHRI  LOBO  PRABHU  :  My  amend-
 ments  have  to  be  looked  at  in  the  con-
 text  of  our  banking  structure.  Our  bank-
 ing  structure  is  in  a  small  part  made  up
 by  the  shares  of  shareholders  but  in  the
 largest  part  by  the  deposits  of  the  public.
 Any  law  which  discourages  deposits,  any
 arrangement  which  makes  them  mistrust
 a  bank  is  against  the  interests  of  the
 country  and  the  interests  of  the  common
 man.

 Incidentally,  I  herad  that  the  Finance
 Minister  was  deeply  pained  at  my  ab-
 sence  when  he  explained  my  concern  for
 the  common  man_  earlier  during
 the  session,  but  I  would  like  to  remind
 him  that  I  was  paying  attention  to  the
 clock  and  not  to  his  intentions  after  the
 fixed  time.

 Do  you  want  to  increase  deposits  or
 not?  That  is  the  fundamental  question.
 If  it  is  the  intention  of  Government  and
 this  Bill  to  reduce  deposits,  you  can  do
 nothing  better  than  have  5  per  cent  of
 the  directorate  composed  of  people  who
 have  no  interest  either  in  the  bank  or  in
 their  own  shares  or  in  their  own  deposits,
 First  of  all,  I  will  urge  this—and  I  do
 hope  it  will  receive  some  respectful
 attention,  although  it  is  a  new  concept.
 If  you  want  to  increase  deposits,  you
 must  see  that  the  depositor  is  somehow
 represented  on  the  board  of  directors,  It
 may  be  you  will  find  it  possible  that
 people  who  have  a  standing  account  of
 more  than  a  certain  figure  fixed  by  you,
 should  be  eligible  to  elect  a  representa-
 tive  of  depositors.  This  is  a  matter  which
 should  have  been  considered  in  the  Select
 Committee  as  to  what  the  figure  should
 be.  I  am  not  at  this  moment  concerned
 with  whether  it  should  be  one  lakh  or
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 a  few  thousands.  But  the  point  is:  let
 the  depositors  be  represented  if  you  are
 concerned  about  improving  the  scope  and
 range  of  banking.

 As  regards  people  who  are  to  be  re-
 presented  class-wise,  I  am  reminded  of  a
 story  in  the  good  old  days  when  poly-
 gamy  was  prevalent  in  this  country.
 Someone  decided  that  he  should  have
 four  wives.  He  thought  it  would  be  very
 economical  :  one  would  be  a  fashionable
 lady,  another  would  look  after  his  pas-
 sion,  a  third  one  will  deal  with  social
 contacts  or  social  control  and  the  fourth
 would  be  for  cooking.  This  kind  of
 directorate  aimed  at  getting  the  services
 of  different  professions  by  putting  on  the
 board  is  just  like  that.  It  may  be  a  bril-
 liant  idea,  but  as  the  earlier  idea  did  not
 succeed  in  a  happy  marriage,  I  do  not
 think  we  shall  succeed  very  much  in
 banking  if  we  get  the  services  of  pro-
 fessionals  in  this  way  on  the  directorate.
 These  people  might  come  if  they  are  al-
 ready  among  the  shareholders,  if  they
 are  otherwise  eligible,  but  do  एम  put
 them  on  the  basis  of  category.  Apart
 from  political  implications,  it  is  not  fair
 to  the  depositor  when  you  bring  in,  as
 Shri  Srinibas  Misra  has  said,  people  who
 are  unemployed  and  give  them  a  job  on
 the  bank  so  that  they  may  be  subservient
 either  to  the  bankers  or  to  Government.

 SHRI  INDRAJIT  GUPTA:  The
 depositor  may  be  unemployed  also.

 SHRI  LOBO  PRABHU :  The  deposi-
 tor  must  be  elected.  I  believe  in  demo-
 cracy.  I  cannot  explain  these  things
 individually.

 My  second  amendment  is  about  the
 chairman,  There  is  nothing  stated  here
 that  he  will  be  elected  either  by  the
 shareholders  or  by  his  own  board.  As
 far  as  I  know,  these  new  chairmen,  who
 have  been  found  for  these  various  banks,
 have  not  been  elected,  or  if  they  have
 been,  it  must  have  been  on  a  diktat  or
 hookam.  This  is  neither  democracy
 nor  good  banking.  If  the  original  Act  is
 deficient  in  this  matter,  if  the  original
 Act  has  not  been  followed,  let  there  be
 an  amendment  that  they  should  be  elect-
 ed  by  shareholders,  and  as  I  have  sug-
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 gested,  also  by  the  depositors  on  some
 agreed  basis.

 My  third  amendment  is  nearly  the
 same  as  that  of  my  colleague,  Shri
 Patodia’s  that  the  provision  that  appeal
 should  lie  to  Government  is  bad,  because
 Government  cannot  both  be  the  initiator
 and  then  the  deciding  authority,  Earlier
 this  morning,  I  had  said  that  the  Reserve
 Bank  is  nothing  but  a  creature  of  Gov-
 ernment,  and  Government  is  bound  to
 support  its  creature.  I  do  not  agree  that
 the  appeal  should  be  to  a  Supreme  Court
 Judge.  We  have  been  utilising  the  services
 of  these  Judges  for  too  many  things.  I
 think  this  matter  whether  a  chairman  has
 been  properly  removed  should  be  decid-
 ed  by  this  House  itself  and  therefore  the
 proceeding  of  the  removal  should  be
 placed  on  the  Table.

 SHRI  INDRAJIT  GUPTA  :  Before  I
 speak  on  my  amendment  No.  75,  I  have
 a  word  to  say  on  Shri  Dandekar’s  amend-
 ment  No.  77.  He  said  that  sometime
 ago  he  felt  or  heard  that  I  might  have
 been  partially  in  favour  of  such  an
 amendment,  that  is  to  say,  that  this  dis-
 qualification  should  be  effected  only  after
 a  certain  period  after  his  appointment.
 It  may  be  that  at  one  time  I  was  toying
 with  this  idea,  but  recent  events  have
 really  made  me  change  my  view,

 Yesterday,  I  had  in  the  general  discus-
 sion  referred  to  the  fact  that  even  before
 this  Bill  has  been  enacted  into  law,  many
 of  these  big  banks  have  already  appoint-
 ed  their  General  Managers  as  Chairmen.
 I  said  yesterday  that  as  far  as  my  in-
 formation  goes  it  was  done  after  a  series
 of  consultations  between  them  and  the
 hon.  Minister.  From  yesterday's  record
 of  the  proceedings  I  find  that  these  are
 the  words  that  the  Finance  Minister  used
 when  he  was  defending  his  right  to  have
 prior  consultation  with  them.  I  do  not
 deny  that  right.  The  point  is  what
 happened  there.  He  said  yesterday  :

 “Because  I  want  them  to  function
 properly...

 —“properly  means  in  terms  of  a
 statute,  what  else  can  it  be?
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 “Even  before  it  goes  on  the  statute
 book,  I  had  talked  to  them  and  discus-
 sed  with  them  after  I  had  decided  on
 the  principles  on  which  this  should  be
 done.

 —He  has  decided  already  before
 the  Bill  is  passed.—

 “I  told  them  this  is  what  is  going
 to  be  done.”
 One  of  the  disqualifications  to  which

 Mr.  Dandekar  is  taking  exception  is  that
 if  this  is  applied  rigidly,  nobody  would
 be  found,  you  cannot  find  anybody  con-
 nected  with  the  banking  business  who  is
 qualified  to  be  the  Chairman,  But  then
 I  would  like  to  know  how  it  is  that  these
 General  Managers  have  overnight  be-
 come  Chairmen.  Are  they  going  to  be
 disqualified  now  ?  Surely  that  falls  in  one
 or  the  other  of  these  disqualifications  be-
 cause  it  is  very  wide  and  it  says  :

 “(d)  is  a  director,  manager,  manag-
 ing  agent,  partner  or  proprie-
 tor  of  any  trading,  commercial
 or  industrial  concern,  or

 (e)  is  engaged  in  any  other  busi-
 ness  or  vocation.”

 So  I  find  it  difficult  to  believe  that  these
 General  Managers  of  the  banks  who  have
 functioned  as  such  for  so  long  do  not
 fall  within  the  mischief  of  any  of  these
 disqualifications,  Nevertheless,  they  have
 been  appointed  overnight  as  full-time
 Chairmen.  Therefore,  it  seems  to  me
 now  that  this  is  not  really  a  hurdle  as
 Mr.  Dandekar  thinks,  I  do  not  know
 what  is  being  done.  We  should  know
 about  it.  I  am  opposing  it.  I  do  not
 think  that  Mr.  Dandekar’s  amendment  is
 necessary.

 Coming  to  my  amendment  No,  75,
 different  interests  are  to  bk  represented
 on  the  Boards  of  Directors  having  special
 knowledge  or  practical  experience  in  res-
 pect  of  one  or  more  of  the  matters  listed
 here.  I  want  to  add  there  that  persons
 having  knowledge  or  experience  of  the
 trade  union  movement  in  the  banking  in-
 dustry  should  also  find  a  place  on  this
 Board.  I  would  like  to  know  why  it
 should  not  be  done.  Here  we  are  taking
 of  social  control.  Social  control  means
 what?  It  means  that  various  interests
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 of  the  country  who  are  concerned  in  one
 way  or  the  other  with  the  running  of
 these  banks  should  be  brought  into  the
 structure  now  and  should  have  some  say
 in  it.  Then  I  do  not  see  why  the  em-
 ployees  should  be  excluded.  As  far  as
 I  know,  in  all  the  public  sector  projects
 and  statutory  corporations  which  have
 been  set  up  by  the  Government  of  India
 you  will  find  in  the  Board  of  Directors
 one  place  always  reserved  for  a  represen-
 tative  of  the  workers  or  the  Trade
 Unions,  I  think  that  for  better  and  more
 efficient  functioning  of  the  banks,  it  is
 necessary  that  they  should  be  more
 closely  associated  with  the  management.
 Therefore,  I  think  that  this  is  very  un-
 desirable  that  only  they  should  be  ex-
 cluded  when  so  many  other  types  of
 people  are  taken  in.  I  have  no  objection
 to  these  other  people  there,  though  I
 have  my  doubt  whether  people  whose
 knowledge  of  rural  economy  consists  of
 large  scale  hoarding  and  speculation  in
 foodgrains  will  not  get  into  these  banks,
 because  that  is  also  knowledge  of  rural
 economy.  However,  that  will  have  to  be
 seen  from  case  to  case,  but  I  would  insist
 and  urge  upon  the  hon.  Minister  that  we
 should  at  least  keep  one  place  there  for
 the  representative  of  the  employees  or
 Trade  Unions  who  are  specifically  con-
 nected  with  this  industry  so  that  they
 have  the  feeling  of  closer  association
 also,

 श्री  अब्दुल  गनी  दार  मेरा  अमेंडमेंट
 भी  वही  है  जो  मिस्टर  इन्द्रजीत  गुप्ता  का  है
 75  नम्बर  पर  in  जैसा  मैंने  कल  अर्ज  किया

 था  बैंक्स  में  काफी  से  ज्यादा  ऐसी  बातें

 हुई  हैं  जिन  पर  मुझे  शर्म  भी  आती  है|  और
 मेरा  ख्याल  है  देश  को  भी  गौरब  नहीं
 हो  सकता  कि  जिस  तरह  की  एम्बेजिलमेंट,
 जिस  तरह  की  बेईमानियां  डायरेक्टरों  ने
 कीं  मैंने  भी  यही  कहा  है  कि  एम्पलायर्स
 की  जो  ट्रेड  यूनियन  बनती है  बैंक  की
 उनका  नुमाइम्दा  होना  चाहिये  ।  उसके
 लिए  कल  भी  मैंने  रीजन  विया  था  और
 आज  भी  दे  रहा  हूं।  बह  रीजन  यह  है  कि
 वह  भी  उसी  तरह  हुब्बे वतन  हैँ  जिस  तरह
 कि  देश  के  यानी  लोग  कहे  वह  फायनेंस
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 के  जानने  वाले  हों,  चाहे  ला  के  जानने  बाले
 हों  चाहे  कोआपरेटिव  के  जानने  वाले  हों  ।
 न  मालूम  किस  तरह  से  उन  पर  कैसे  मुहर
 लगायी  जायेगी  कि  यह  ऐसे  हैं  लेकिन
 इनके  बारे  में  में  समझता  हूं  कि  यह
 मुहर  लगायी  जा  सकती  है  क्‍योंकि  यह
 बाकायदा  ट्रेड  यूनियन  है  ।  बाकी  जितने
 भी  इन्होंने  रखे  हैँ  वह  सब  वेग  रखे  हैं  ला,
 एग्रीकल्चर,  फायनेंस  यह  सब  वेग  हैं,  उनके
 ऊपर  कोई  मुहर  नहीं  लग  सकती  ।  लेकिन
 जो  इन्द्रजीत  गुप्ता  ने  कहा  और  जिसको  में
 सेकंड  कर  रहा  हूं,  वह  उन  पर  एक  मुहर
 लगाने  जा  रहे  हैं।  वह  इसलिए  कि  ईमान-
 दारी  से  मोरार  जी  भाई  हों  या  कोई  भी
 फायनेंस  मिनिस्टर  हो,  उसको  यह  बता
 सकेंगे  कि  बैंक  में  क्या  इस  वक्‍त  हेरफेर
 हो  रहा  है  और  किस  गलत  तरीके  से,  कैसे
 पब्लिक  फंड  को  इस्तेमाल  किया  जा  रहा
 है  या  डिपाजिटर्स  के  साथ  किस  तरह  से
 बेइंसाफी  हो  रही  है,  या  किस  तरह  से
 गवर्नमेंट  के  साथ  जो  उसकी  पालिसी  है,
 उसके  साथ  इन्साफ़ी  हो  रही  है  ।  सिर्फ
 बही  एक  हुब्बे वतन  हैं  जिन  का  डायरेक्टर
 होगा  तो  बह  मोरार  जो  भाई  की  यकीनन
 मदद  करेगा  चाहें  वह  मानें  या  न  मानें
 क्योंकि  यह  सच्ची  बात  को  मानने  में  बहुत
 हिचकिचाते  हैं,  अगरचे  पीछे  पछताते  हैं  ny
 कितनी  ही  बार  इन्होंने  हमारी  बात  को
 नहीं  माना  चाहें  सुप्रीम  कोर्ट  ने  भले  ही
 पीछे  इनकी  बात  को  गलत  ठहराया  हो
 और  हमारी  बात  को  सही  माना  हो  t  तो
 मैं  उम्मीद  करता  हूं  कि  ट्रेड  यूनिवर्स  का

 नुमाइन्दा  डायरेक्टर्स  में  हो  इसको  यह
 तस्लीम  करेंगे  योर  इसलिये  भी  करेंगे  कि

 यह  बड़े  प्रोग्रेसिव  दे,  गांधी  जी  के  लेफ्टिनेंट

 हैं।  इसलिये  वह  इसको  मंजूर  करेंगे  ।
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 SHRI  ERASMO  DE  SEQUEIRA:  I
 have  three  sets  of  amendments,  The  first
 is  125,  127,  28  and  129,  This  refers  to
 the  constitution  of  the  Boards  of  Direo-
 toss.  The  scheme  of  this  Bill  is  that  a

 ony  Ly
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 bank  shall  function  under  the  banking
 policy  enunciated  by  the  Reserve  Bank.
 The  Board  of  Directors  shall  have  con-
 trol  over  the  full-time  Chairman  who
 shall  also  be  appointed  subject  to  the
 approval  of  the  Reserve  Bank.  Having
 done  this,  I  do  not  think  it  is  fair  that
 the  law  should  also  provide  that  the
 Government  through  the  Reserve  Bank
 should  bave  centrol  over  the  constitution
 of  the  Board  of  Directors  of  the  Banks.
 But  accepting  for  the  sake  of  this  dis-
 cussion  only,  that  it  is  desirable  to  have
 such  control,  the  Bill  provides  that  not
 less  than  5%  of  the  Members  of  the
 Board  should  consist  of  people  who  have
 special  knowledge  of  some  subjects  which
 have  been  specified,  subject  to  the  sub-
 jective  satisfaction  of  the  Reserve  Bank.
 I  have  suggested  that  instead  of  this,  5
 per  cent  of  the  members  of  the  Board
 should  be  full-time  employees  of  the.
 bank.  My  submission  is  that  with  this
 the  Reserve  Bank  would  no  more  have
 control  as  to  who  is  appointed,  and  the
 majority  of  the  members  of  the  board  of
 the  bank  would  be  full-time  and  profes-
 sional  bankers,  and  would  be  able  to
 follow  whatever  policy  is  laid  down
 objectively  much  better  than  the  consti-
 tution  presently  suggested.

 My  second  set  consists  of  amendments
 No.  101  and  102,  The  Bill  says  :

 oe  .the  Reserve  Bank  may,  if  in  its
 opinion  it  is  necessary  in  the  public
 interest  so  to  do,  permit  the  Chairman
 to  undertake  such  part-time  honorary
 work  as  is  not  likely  to  interfere  with
 his  duties  as  such  chairman.”

 If  the  Chairman  of  the  Bank  wanted
 to  be  President  of  his  club,  I  do  not
 think  anybody  would  hold  that  it  is  in
 the  public  interest  for  this  to  happen,
 and  yet  the  Reserve  Bank  would  not  have
 the  power  to  allow  him  to  be  the  Presi-
 dent  of  the  club.  What  I  have  suggested
 is  that  the  Clause  should  read  ;

 “Notwithstanding  anything  contained
 in  this  section,  the  Reserve  Bank  shall
 permit  the  chairman  to  undertake  such
 part-time  honorary  work  as  is  not
 likely  to  interfere  with  his  duties  as
 such  chairman.”
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 My  third  amendment  No.  00  refers
 to  a  proviso  to  be  added  on  page  7  after
 sub-section  (7).  The  position  is  that
 there  is  first  an  order  from  the  Reserve
 Bank  to  elect  or  appoint  a  new  Chair-
 man.  Then  there  is  an  order  of  removal.
 Then  there  is  an  appeal  and  decision  on
 that  appeal.  The  position  is,  when  under
 the  order  of  removal,  the  Reserve  Bank
 appoints  a  new  Chairman  the  person  so
 appointed  shall  be  deemed  to  have  been
 duly  elected  or  appointed.  There  are
 30  days  for  appeal  and  God  knows  how
 long  for  the  decision.  So,  unless  a  pro-
 viso  as  I  have  suggested  is  put  in,  the
 existing  Chairman  shall  cease  to  be
 Chairman  the  minute  the  order  of  re-
 moval  is  passed  and  during  the  course
 of  the  appeal,  the  other  person  shall  be
 the  Chairman.  If  the  Government
 reverses  the  decision  of  the  Reserve
 Bank,  then  the  new  Chairman  will  have
 to  be  removed  and  the  old  Chairman
 reinstated.  Therefore,  I  have  said  that
 the  following  priviso  may  be  added  :

 “Provided  that  on  the  preference  of
 such  appeal,  the  said  order  of  removal
 shall  remain  without  effect  until  the
 date  on  which  the  Central  Govern-
 ment  makes  a  decision  on  the  afore-
 said  appeal.”

 श्री  विभति  मिश्र  :
 लिखा  है  —

 “Provided  that  out  of  the  aforesaid
 number  of  directors,  not  less  than  two
 shall  be  persons  having  special  know-
 ledge  or  practical  experience  in  respect
 of  agriculture  and  rural  economy,  co-
 operation  or  small-scale  industry;”  and

 उपाध्यक्ष  जी,  इसमें

 इस  सम्बन्ध  में  मुझे  यह  कहना  है  कि  कम
 से  कम  दो  आदमी  हों--लेकिन  अब  तक  का

 हम  लोगों  का  जो  अनुभव  है--लेतीहरों
 के  नाम  पर  ऐसे  लोग  उन  बोर्डों  पर  चले
 आते  हैं,  जिनका  खेती  से  कोई  मतलब  नहीं
 है  ।  हालांकि  इसमें  लिखा  है  कि  प्रेक्टिकल

 एक्सपीरियंस  हो--परन्तु  जबड़े-बड़े
 इण्डस्ट्रियल  हाउसेस  हैं,  उनके  पास  खेती
 भी  है,  वे  काश्त  भी  कराते  हैं,  उनके  मेनेजर

 वगैरह  यह  कहेंगे  कि  इसको  एक्सपीरियंस
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 [श्री  विभूति  मिश्र]

 है  और  हस  तरह  से  वे  उस  कमेटी  में  चले
 जायेंगे  ।  इसलिये  मेरा  मोरारजी  भाई
 देसाई  से  कहना  है  कि  जिसका  जोबन  खेतों
 से  चलता  है,  जिसका  वे-आफ़-लाइफ़  खेतो
 है,  जो  गांव  में  रहता  है,  हल  चलाता

 है,  चाहे  ट्रेक्टर  भी  रखता  है,  उस  तरह
 के  आदमी  को  कमेटी  में  रखना  चाहिये,
 से  कि  बड़े-बड़े  सेठ  साहुकार,  जो  खेती
 कराते  हैं,  उनके  आदमी  इस  कमेटी
 में  चले  जायें।  में  चाहता  हूं  कि
 मोरारजी  भाई  हम  लोगों  को  इस  हाउस
 में  विश्वास  दिलायें  कि  ऐसा  नहीं  होगा  ।

 एक  दूसरी  बात--स्माल  स्केल  इण्डस्ट्री
 के  नाभ  पर  साढ़े  सात  लाख  से  25  लाख
 शक  है--अब  ये  जो  दो  आदमी  रखेंगे  इसके
 बारे  में  डिफाइन  नहीं  किया  है  कि  वे  खेतो हर
 रहेंगे  या  स्माल  स्केल  इण्डस्ट्री  के  रहेंगे  या
 कोआपरेटिव  के  रहेंगे  ।  में  तो  सिर्फ  यही
 चाहता  हूं  कि  जहां  तक  खेतिहरों  का
 इन्टरेस्ट  है,  उस  इन्टरेस्ट  की  रक्षा  करनी

 चाहिये,  उसमें  कोआपरेटिव  भी  आ  जाती

 है  V  आगे  के  लिये  मोरार  जो  भी  हम  लोगों
 को  विश्वास  दिलायें  कि  जिसका  जोवन
 खेती  है,  वे-आफ़-लाइफ़  खेती  है,  उसको
 इसमें  रखा  जायेगा  ।

 श्री  जाल  फरनेग्डश :  (बम्बई-दक्षिण)  :
 उपाध्यक्ष  महोदय,  श्री  इन्द्रजीत  गुप्ता  ने
 नं०  75  की  जो  तरमीम  पेश  को है, में
 उसका  समर्थन  करना  चाहता  हूं  ।  मेरी
 राय  में  क्लास  3  की  जो  घारा  है,  वह
 सब  से  महत्वपूर्ण  है  ।  महत्वपूर्ण  इस  दृष्टि
 से  है  कि जिस  सोशल  कन्ट्रोल  की  कल्पना
 सरकार  ने  और  खास  तौर  पर  उपप्रधान
 मंत्री  जी  ते  रखी  है,  वह  हसी  में  व्यक्त

 हो  भाती  है  |  लेकिन  साथ-साथ  में  यह  भी
 महसूस  करता  हूं  कि  सोशल  कन्ट्रोल  का
 अगर  यही  मतलब  है  जो  उपप्रधान  मंत्री  जी
 ने  देश  के  सामने  रखा  है  तो  मेरी  दृष्टि
 में  इससे  बड़ी  लोग-“को  गुमराह  करनेवाली
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 दूसरी  बात  नहीं  हो  सकती  ।  क्‍योंकि  जो
 कल्पना  यहां  पर  पेश  को  है  कि  5  प्रतिशत
 अमुक-अमुक  लोग  रहें,  कोई  मुनीम  रहे,
 कोई  खेतो  करनेवाला  रहे,  कोई  कोआप-
 रेटिव  सोसायटी  का  सैक्रेतरी  रहे
 MR.  DEPUTY-SPEAKER  ;  You  can

 Oppose  or  support  any  amendment,  but
 No  general  debate.

 श्री'  जाऊं  फ़.नेडीज्  :  में  तरमीम  का
 समर्थन  कर  रहा  हूं  और  समर्थन  करते
 हुए  में  यह  बताना  चाहता  हूं  कि इस  तरमीम
 को  क्‍यों  मन्जूर  किया  जाय  ?

 जब  हेम  समाजीकरण  की  बात  करते
 हैं  वो  उस  क्षेत्र  में  काम  करनेवाले  कमंचारी
 उस  क्षेत्र  से  असल  सम्बन्ध  रखनेवाले  लोग,
 उन  उद्योगों  को  चलानेवालों  का  भी  तो
 उसमें  कुछ  हिस्सा  रहे  ।  उस  क्षेत्र  में  सबसे
 ज्यादा  हिस्सा  रखनेवाले  डिपाज़िट र्स
 हो  सकते  हैं,  काम  करनेवाले  कमंचारी  हो
 सकते  हैं,  कम्पनी  के  शेअर-होल्डर्स  हो  सकते
 हैं,  लेकिन  आप  यह  देखेंगे  कि  इस  धारा  में
 इन  तीनों  का  कोई  ज़िक्र  नहीं  है।  ऐसी
 हालत  में  मजदूर  आन्दोलन  में  काम  करने
 बाले  बैक  कर्मचारियों  के  प्रतिनिधियों  को
 इस  बार्ड  में  रखेजानेवाली  तरमीम  को  सरकार
 स्वीकार  नहीं  करती  है  तो  फिर  समाजी-
 करण  को  झूठी  बात  लोगों  के  सामने  रखने
 का  कोई  मतलब  नहीं  रहेगा  1  में  तो  यह
 समझता  हूं  कि  इस  घारा  के  आधार  पर  सरकार
 एक  हो  काम  करना  चाहती  है  कि  जिसमें
 अपनों  में  से  कई  लोगों  को  इन  जोडों  पर
 बैठा  सके  ।  जैसा  कि  हमने  सुना  है  कि  कई
 ऐसे  लोगों  को  जो  इस  सदन  के  सदस्य  हैं
 अथवा  बाहर  के  लोग  हैं,  जो  अब  तक  किसी
 बोर्ड  में  नहीं  थे,  उन  लोगों  को  बोर्डों  पर
 बनाने  का  काम  किया  गया  है  ।

 दूसरी  बात--इस  किस्म  के  बोर्ड  बनाने
 श्रे कई  सामाजिक  नियन्त्रण  हाथ  में  आते
 हैं।  में  यह  बात  नहीं  मानता  हूं  कि  जिन
 कोयों  के  हाथों  में आज  बैंकों  की  बागरेर है है
 उससे  निकालने  का  आप  प्रयत्न  कर  रहे  हैं
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 और  ऐसा  ने  इस  घारा  से  होनेवाला  है  ।  उदा-

 हरण  के  तौर  पर  जैसा  हम  राजनीतिक  दलों
 में  देखते  हँ  कि जब  कोई  बोर्ड  बनता  है,  तो
 उसमें  अफसर  तो  दूसरे-दूसरे  लोग  रहते
 हैं,  लेकिन  उनके  पीछे  बात  नेता  की  ही  चलती
 है  ।  जैसे  गुजरात  में  आपकी  बात  चलती  है,

 मुख्य  मंत्री  चाहे  कोई  भी  हो,  संगठन  का
 अध्यक्ष  चाहे  कोई  भो  हो,  लेकिन  बात
 तो  आपकी  ही  चलती  है,  वही  मामला  यहां

 श्री  मोरारजी  ईसाई  :  मेरी  बात  नहीं
 चलती  है  t

 शी  जाज़  'फरनेन्डीड  :  बैंक  बिरला  का

 हो,  टाटा  का  हो,  किसी  का  हो,  इन्हीं  लोगों
 में  से  उठा  कर  चेयरमैन  बना  देंगे,  लेकिन
 पर्दे  के  पीछे  से  खड़े  होकर  खुद  ही  उस
 धन्धे  को  चलाते  रहेंगे  ।  इस  लिये  में  चाहता
 हूं  कि  थोड़ा  बहुत  नियन्त्रण  रहे  ।

 SHRI  MORARJI  DESAI  :  Thc  _  first
 amendment  is  about  reducing  5  per  cent
 to  40  per  cent.  This  cuts  across  the
 whole  scheme.  What  is  wanted  is  that
 the  hold  of  the  bigger  industrialists  must
 be  removed.  That  cannot  be  removed
 if  they  are  in  a  majority  in  the  manage-
 ment,  i.e.  majority  of  directors.  There-
 fore,  that  cannot  be  done  and  I  cannot
 accept  this  amendment.

 The  other  onc  is  the  amendment  of
 Shri  Lobo  Prabhu  where  he  wants  that
 ulong  with  shareholders,  depositors  also
 should  be  there,  That  is  not  the  scheme
 even  now.  It  has  never  been  thought  of.
 It  is  a  new  idea.  But  it  is  not  practica-
 bic  because  the  lists  of  depositors  will  go
 on  changing.  They  will  not  remain  the
 same,  But,  it  is  not  necessary  to  have
 them.  As  a  matter  of  fact,  most  of  the
 directors  will  be  representatives  of  depo-
 sitors,  because  they  will  all  have  de-
 posits.  Therefore,  they  will  be  taken
 care  of.  As  I  said  earlier,  the  interests
 of  the  depositors  will  have  to  be  taken
 cure  of  if  the  banks  are  to  work.

 Mr.  Indrajit  Gupta  and  Mr.  Dhar
 want  that  one  who  is  well-versed  in  trade
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 union  movement  of  bank  employees  also
 should  be  qualified  to  be  a  director.  It
 is  a  matter  of  policy  which  will  have  to
 be  decided  whether  in  all  or  any  of  these
 representatives  of  labour  should  be  there
 or  not,  I  personally  am  not  opposed  to
 it  at  all.  But  it  is  a  matter  of  having
 a  general  policy  decided.  But  as  it  is
 worded  here,  it  will  only  enable  politi-
 cians  of  the  type  of  my  hon,  friend  to
 get  into  this  because  they  are  the  people
 who  are  well-versed  in  the  trade  union
 movement  of  bank  employees.

 SHRI  INDRAJIT  GUPTA:  You  do
 not  mind  Congress  politicians.

 SHRI  MORARJI  DESAI:  I  do  not
 want  them  also.  (Interruptions).  Making
 noise  does  not  make  a  point  at  all,  I
 am  saying  I  am  not  interested  in  any
 Congressman  going  or  these  people  not
 going  into  it.

 ft  जाएं  फरनेम्डीज  :  शान्ति  लाल  शाह  ,
 को  ऐसे  ही  ले  लिया  ?

 SHRI  MORARJI  DESAI  :  I  have  not
 sent  him  there,  J  have  not  nominated
 any  person,  These  are  elected  by  the
 shareholders.  I  have  not  suggested  any-
 body’s  name  myself.

 But  I  would  not  say  that  any  member
 of  a  political  party,  if  he  is  qualified,
 should  be  debarred  from  going  into  it.
 But  he  must  be  qualified  for  it.  That  is
 all  what  I  would  say.  Otherwise,  there
 are  politicians  everywhere  who  are  quali-
 fied.  Why  should  they  not  go  into  banks
 and  why  should  they  not  manage  banks,
 I  do  not  know.  My  hon,  friends  can
 also  go  there.  I  do  not  object  to  it.
 But  to  say  that  those  who  are  qualified
 by  their  association  with  trade  union
 movement  should  be  there,  that  by  itself
 is  not  a  qualification  in  my  view.  But
 the  representatives  must  be  of  the
 workers  who  are  there;  that  T  can  under-
 stand.  If  he  has  asked  for  it  personally
 I  am  in  favour  of  it.

 SHRI  INDRAJIT  GUPTA:
 why  don’t  you  accept  it  ?

 SHRI  MORARJI  DESAI:  But  I  do
 Not  want  to  introduce  it  until  the  govern-
 ment  has  adopted  it  as  a  policy  for  all

 Then
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 things.  But  it  is  not  possible  until  this
 policy  is  decided  by  government  for  all
 concerned,  If  that  is  to  be  done,  then
 it  should  not  begin  with  banks;  it  should
 begin  elsewhere.  Banks  are  the  last
 where  it  should  begin,

 SHRI  MADHU  LIMAYE  :  Why  ?

 SHRI  MORARJI  DESAI:  Because
 bank  is  not  a  matter  where  you  can  play.

 Shri  Sequeria  wants  that  they  should
 be  in  whole-time  employment  of  such
 company  which  means  only  employees
 should  be  directors.  That  is  what  he
 wants  because  he  wants  all  the  directors
 sbould  be  whole-time  directors,  Both
 things  are  not  possible.  He  wants  all  the
 qualifications  to  be  removed  and  only
 bank  employees  should  be  directors  of
 banks,  It  is  a  very  strange  idea  to  be
 heard  and  I  do  not  think  anybody  else
 will  support  him.

 SHRI  ERASMO  DE  SEQUERIA  :
 Full-time  professional  bankers;  I  did  not
 say  any  employees,

 SHRI  MORARII  DESAI  :  He  has  said
 ployees  of  such  companies  will  be

 directors.  If  he  wants  to  ruin  the  banks
 that  way,  he  can  certainly  do  that.

 Then  there  is  the  amendment  by  Shri
 Bibhuti  Mishra.  He  wants  that  2  should
 be  changed  to  25.  I  hope  my  hon.  friend
 knows  that  generally  the  number  of
 directors  is  only  0  to  5.  Now,  out  of
 that,  how  am  4  to  appoint  25  from
 these  ?  5l  per  cent  will  be  from  these
 sections.  I  have  said  that  at  least  2  will
 be  representing  them.  That  does  not
 mean  only  2;  there  will  be  more.  There
 will  be  for  agriculture,  small-scale  indus-
 tries  and  co-operation  and  sometimes
 they  will  choose  those  who  know  both
 agriculture  and  co-operation;  you  will
 find  people  like  that,  There  is  no  inten-
 tion  of  having  any  people,  who  are  en-
 gaged  in  this  as  a  hobby,  getting  into  this,
 or  large-scale  industrialists  who  ate  also
 agriculturists  getting  into  this.  They
 would  not  be  able  to  do  it.  They  would
 be  disqualified.  They  would  fall  under
 the  category  of  49  per  cent;  they  will  not
 come  under  5  per  cent,  Therefore,  that
 is  automatically  stopped  and  they  would
 not  be  able  to  get  in  like  that.
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 SHRI  BIBHUTI  MISHRA:  In_  the
 name  of  small-scale  industrialists  agricul -
 turists  should  not  be  debarred,

 SHRI  MORARJI  DESAI:  Agricul-
 turists  will  be  there.

 Shri  Banerjee  wants  that  any  act  or
 proceeding  of  the  Board  of  Directors
 should  be  invalid  if  there  is  some  defect
 in  the  composition  of  the  Board.  This
 would  be  a  very  dangerous  thing.

 SHRI  S.  M.  BANERJEE:  My  con-
 tention  is  that  it  may  be  misused  by
 these  people.

 SHRI  MORARJI  DESAI:  I  have
 heard  his  contention.  There  is  no  ques-
 tion  of  misuse,  That  can  be  set  right  by
 the  board  afterwards.  But  if  you  say  that
 it  is  invalid,  banking  business  would
 become  very  difficult.  I  do  not  know
 how  it  can  be  done.  That  is  not  donc
 anywhere.

 SHRI  PILOO  MODY  (Godhra)  :  He
 does  not  know  either.

 SHRI  MORARII  DESAI  :  Then  therc
 is  the  proposition  of  my  hon.  friend.
 Shri  Dandekar.  He  says,  add  the  words
 “or  a  director  of  a  financial  institution
 approved  in  this  behalf  by  the  Reserve
 Bank”.  At  one  stage  he  does  not  want
 to  give  even  all  the  powers  which  are
 there;  at  another  stage,  he  wants  to  add
 to  the  powers.  I  do  not  know  why  it  is
 necessary.  I  do  not  think  it  would  be
 profitable  or  good,  or  in  the  interests  of
 the  bank,  or  the  policy  that  we  want  to
 have,  that  the  Chairman  should  be  «a
 director  anywhere  else.

 75.00  urs.

 Of  course,  it  was  a‘gued  by  my  hon.
 friend,  Shri  Indrajit  Gupta,  that  it  is
 impossible  to  tell  that  these  chairmen
 who  have  now  been  appointed  are  not
 engaged  in  business  everywhere.  As  far
 as  my  information  goes,  they  are  not.
 They  are  not  concerned  with  any  other
 companies  and  I  do  want  thet  they
 should  net  be  concerned.

 SHRI  PILOO  MODY :  It  says,  voca-
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 SHRI  MORARJI  DESAI  :  I  do  not
 know;,  may  be,  vocation  of  an  architect
 or  something.  That  also  would  be  8
 profession.  Vocation  means  where  he
 carns  money  in  other  manner.  I  do  not
 want  them  to  do  that.  I  want  them  to
 look  after  the  banks  solely  and  not  have
 any  other  interest.  That  is  why  it  has
 been  done.  It  is,  therefore,  that  I  can-
 not  accept  any  of  these  amendments.

 SHRI  SRINIBAS  MISRA:  What
 about  amendments  Nos,  46  and  47?

 SHRI  MORARJI  DESAI:  Shri  Sri-
 nibas  Misra  wants  that  line  9  be  omit-
 td.  I  have  already  said  that  I  do  not
 want  them  to  be  engaged  in  any  other
 business  or  vocation.

 SHRI  SRINIBAS  MISRA  :  After  they
 are  made  chairmen,  they  will  not  be
 cngaged.  But  this  means  that  before
 that  they  would  not  have  any  vocation.

 SHRI  MORARJI  DESAI  :  That  is  not
 so.  He  has  to  get  out  of  that  on  the
 aay  previous,

 SHRI  SRINIBAS  MISRA  :  This  does
 not  give  that  meaning.

 SHRI  MORARSI  DESAI  :  This  is  the
 recaning.  Here  it  says  :—

 “Every  chairman  of  the  Board  of
 directors  of  a  banking  company  shall
 be  a  person  who  has  special  knowledge
 and  practical  experience  of —

 x  x  x  x  x
 Provided  that  a  person  shall  be  dis-

 qualified  for  being  a  chairman,  if  he—
 x  x  x  x  x

 is  engaged  in  any  other  business  or
 vocation.”

 This  means  that  after  he  is  appointed  on
 the  day  he  is  appointed  if  he  is  engaged
 like  that  he  will  be  disqualified.

 SHRI  SRINIBAS  MISRA:  If  I  am
 engaged  in  some  business—I  am  having
 a  carpentry  shop,  let  us  take  it—I  am
 disqualified  to  be  a  chairman.  He  will
 be  disqualified  to  be  a  chairman  when  he
 is  engaged  in  business  means  before  the
 appointment.
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 SHRI  PILOO  MODY  :  You  can  put
 the  carpentry  shop  in  your  wife’s  name.

 SHRI  MORARII  DESAI  :  If  a  person
 is  to  be  9  Member  of  the  House,  hs  is
 disqualified  if  he  does  not  get  out  of  it
 before  he  files  -his  nomination  but  if  he
 gets  out  of  that  before  and  when  -he  is
 nominated  he  is  not  in  it,  he  is  not  dis-
 qualified,  whatever  he  may  be  doing  be-
 fore.

 SHRI  SRINIBAS  MISRA  in  The  word-
 ing  should  have  been  otherwise.

 SHRI  MORARJI  DESAI:  My  hon.
 friend  may  have  better  knowledge  of  law
 than  I  have.

 SHRI  SRINIBAS  MJSRA:  It  is  not
 the  knowledge  of  law;  it  is  only  the
 forcign  language  in  which  we  are  talking.

 SHRI  MORARII  DESAI:  The  Ian-
 guage  is  foreign  both  for  him  and  for
 me.  I  am  saying  it  is  all  right.  He  docs
 not  think  so.  But  4  have  to  go  by  my
 legal  advisers;  that  is  way  I  accept  it  and
 I  cannot  say  otherwise,  Therefore  I
 oppose  all  the  amendments.

 SHRI  D.  N.  PATODIA:  Will  the
 Deputy  Prime  Minister  accept  my
 amendment  ?

 SHRI  MORARJI  DESAI:  I  do  not
 accept  his  amendment,

 SHRI  D.  N.  PATODIA:  It  is  with
 regard  to  the  right  of  appeal  to  the
 Supreme  Court  Judges  instead  of  to  the
 Central  Government.

 SHRI  MORARJI  DESAI:  My  hon.
 friend  wants  that  the  Supreme  Court
 Judges  or  other  Judges  should  do  every-
 thing.  That  is  not  possible.  I  do  not
 think  that  it  is  a  matter  for  the  courts.

 SHRI  LOBO  PRABHU  :  My  amend-
 ment  was  for  it  to  be  laid  on  the  Tabic
 of  the  House.  You  cannot  have  any
 objection  to  that.

 SHRI  MORARIJI  DESAI  :  Individual
 orders  cannot  be  laid  on  the  Table.

 MR.  DEPUTY-SPEAKER:  Shall  I
 put  all  the  amendments  together  to  the
 vote  of  the  House  ?
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 SHRI  S.  M.  BANERJEE:  We  want  MR.  DEPUTY-SPEAKER  :  Now,.  I
 amendment  No,  75  to  be  put  separately.  put  Amendment  No.  75  of  Shri  Indrajit

 Gupta  to  the  vote  of  the  House.  The
 MR.  DEPUTY-SPEAKER:  So,  ex-  question  is  :

 cluding  amendment  No.  75  by  Shri
 Indrajit  Gupta,  I  am  putting  all  the  Page  3—
 amendments  to  clause  3  together  to  the

 line vote  of  the  House,  after  line  33,  insert—

 “(viiia)  trade  union  movement  of Amendments  Nos.  6  to  9,  33,  34,  46,  we
 47,  60  to  62,  16,  77,  00  to  102,  125,

 Bank  empityers:  (75).
 and  27  to  29  were  put  and  negatived.  The  Lok  Sabha  divided  :

 DIVISION  NO.  8]  AYES  [15.09  mrs.

 Abraham,  Shri  K.  M.  Limaye,  Shri  Madhu
 Adichan,  Shri  P.  ८.  Meghachandra,  Shri  M.
 Anbazhagan,  Shri  Menon,  Shri  Vishwanatha
 Badrudduja,  Shri  Misra,  Shri  Srinibas
 Banerjee,  Shri  S.  M.  Molahu  Prasad,  Shri
 Dange,  Shri  S.  A.  Mukerjee,  Shri  H.  N.
 Dar,  Shri  Abdul  Ghani  Nair,  Shri  N.  Sreekantan
 Daschowdhury,  Shri  8.  K.  Nair,  Shri  Vasudevan
 Dhandapani,  Shri  Nayanar,  Shri  E.  K.
 Dwivedy,  Shri  Surendranath  Nihal  Singh,  Shri
 Esthose,  Shri  P.  P.  Pandey,  Shri  Sarjoo
 Fernandes,  Shri  George  Patel,  Shri  J.  H.
 Ghosh,  Shri  Ganesh  Patil,  Shri  N.  R.
 Gupta,  Shri  Inrdajit  Rao,  Shri  V.  Narasimha
 Jha,  Shri  Shiva  Chandra  Ray,  Shri  Rabi
 Joshi,  Shri  S.  M.  Samanta,  Shri  S.  C.
 Kalita,  Shri  Dhireswar  Sambhali,  Shri  Ishaq
 Kandappan,  Shri  S.  Sen,  Dr.  Ranen
 Khan,  Shri  Ghayoor  Ali  Sequeira,  Shri  Erasmo  de
 Kushwah,  Shri  Y.  S.  Sreedharan,  Shri  A,
 Lakkappa.  Shri  K.  Viswambharan,  Shri  P.

 NOES

 Ahmad,  Dr.  I.  Dalbir  Singh,  Shri
 Amin,  Shri  R.  K.  Dandeker,  Shri  N.
 Babunath  Singh,  Shri  Das,  Shri  N.  T.
 Bajpai,  Shri  Vidya  Dhar  Dassappa,  Shri  Tulsidas
 Barua,  Shri  Bedabrata  Deoghare,  Shri  N,  R.
 Barupal,  Shri  P.  L.  Desai,  Shri  C.  C.
 Bhanu  Prakash  Singh,  Shri  Desai,  Shri  Morarji
 Bhola  Nath.  Shri  Deshmukh  Shri  Shivajirao  S.
 Birua,  Shri  Kolai  Dixit,  Shri  G.  C.

 - Chanda,  Shrimatj  Jyotsna  Gajraj  Singh  Rao,  S
 Chandrika  Prasad,  Shri  Gautam,  Shri  C.  D.
 Chatterji,  Shri  Krishna  Kumar  Gavit,  Shri  Tukaram
 Chaudhary,  Shri  Nitiraj  Singh  Himatsingka,  Shri
 Chavan,  Shri  D.  R.  Kamble,  Shri
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 Kasture,  Shri  A,  Ss.
 Kinder  Lal,  Shri
 Kureel,  Shri  B.  N.
 Lobo  Prabhu,  Shri
 Mahadeva  Prasad,  Dr.
 ‘Mahajan,  Shri  Vikram  Chand
 Majhi,  Shri  Mahendra
 Mandal,  Dr.  P.
 Masuriya  Din,  Shri
 Minimata,  Agam  Dass  Guru,  Shrimati
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mody,  Shri  Piloo
 Mohamed  Imam,  Shri
 Naghnoor,  Shri  M,  N.
 Naik,  Shri  R.  V.
 Pahadia,  Shri  Jagannath
 Palchoudhuri,  Shrimati  Ila
 Pandey,  Shrj  Vishwa  Nath
 Pant,  Shri  K.  C.
 Parthasarathy,  Shri
 Patel,  Shri  Manubhai
 Patil,  Shri  Deorao
 Patodia,  Shri  7.  N.
 Poonacha,  Shri  C.  M,
 Qureshi,  Shri  Shaffi
 Radhabai,  Shrimati  8.
 Rajasekharan,  Shri
 Ram,  Shri  T.
 Ram  Subhag  Singh,  Dr.
 Randhir  Singh,  Shrj
 Ranga,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Thirumala
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saigal,  Shri  A,  S.
 Santosham,  Dr.  M.
 Sarma,  Shri  A.  T.
 Sen,  Shri  Dwaipayan
 Shah,  Shrimati  Jayaben
 Shambhu  Nath,  Shri
 Shankaranand,  Shri
 Sharma,  Shri  D.  con
 Sharma,  Shri  Nawal  Kishore
 Shastri,  Shri  B.  N,
 Sheo  Narain,  Shri
 Sher  Singh,  Shri
 Shinkre,  Shri
 Shiv  Chandika  Prasad,  Shri
 Shivappa,  Shri  N.
 Shukla,  Shri  S.  N.
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 Sinha,  Shrimati  Tarkeshwari
 Sonar,  Dr.  A.  G.
 Sonavane,  Shri
 Sursingh,  Shri
 Tiwary,  Shri  D,  N.
 Tiwary,  Shri  K.  N.
 Tula  Ram,  Shri
 Uikey,  Shri  M.  G.
 Yadab,  Shri  N.  P.

 MR.  DEPUTY-SPEAKER  :  The  re-
 sult”  of  the  Division  is:  Ayes:  42;
 Noes  :  90,

 The  motion  was  negatived.
 SOME  HON.  MEMBERS:  Shame,

 shame  !
 MR.  DEPUTY-SPEAKER:  The

 question  is  :

 “That  Clause  3  stand  part  of  the
 :  Bill.

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Bill.

 Clause  4—(Amendment  of  section  6)
 MR.  DEPUTY-SPEAKER  :  There  is

 ‘no  amendment.  So,  |  put  it  to  the  vote
 of  the  House.

 SHRI  N.  DANDEKER  :
 posing  clause  4.

 It  seeks  to  amend  section  6  of  the
 principal  Act  and  it  seeks  to  introducc
 a  New  sub-section  (3)  to  the  effect  that
 nothing  in  sub-section  (i)  shall  apply  to.
 or  in  relation  to,  any  director  appointed
 by  the  Reserve  Bank.

 Now.  sub-section  (l)  is  a  very  im-
 portant  one  in  which  it  is  sought  to  ex-
 clude  from  its  application  to  a  director
 appointed  by  the  Reserve  Bank.  The
 Sub-section  qd)  reads  ;

 “No  banking  company  incorpo-
 rated  in  India  shall  have  as  a  direc-
 tor  any  person  who  is  a  director  of
 any  other  banking  company  or
 of  companies  which,  among  them-
 selves,  are  entitled  to  exercise  voting
 rights  in  excess  of  20  per  cent  of

 I  am  op-

 *The  following  Members  also  rcorded  their  votes  :
 AYES  ;  Sarvashri  Sheopujan  Shastri,  Vasudevan  Nair,  Narayanan  and  Baidhar

 Behera,
 NOES  :  Shri  Ganpat  Sahai  and  Dr.Sankata  Prasad.
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 [Shri  N.  Dandeker]
 the  total  voting  “rights  of  all  the
 shareholders  of  the  banking  com-
 pany.”

 These  are  salutary  disqualifications  for
 a  director  of  a  banking  company.  I  see
 no  reason  whatever  why  these  disqualifi-
 cations  should  not  apply  also  to  a  direc-
 tor  appointed  by  the  Reserve  Bank.  I,
 therefore,  oppose  it.

 SHRI  RANGA  (Srikakulam)  :  The
 hon.  Minister  has  no  reply  to  this  ?

 SHRI  MORARJI  DESAI:  I  was  not
 called  upon.  Therefore,  I  did  not  get
 up.

 SHRI  PILOO  MODY:  Probably
 there  is  something  in  his  ‘basket.

 SHRI  MORARJI  DESAI:  ‘There  is
 nothing  in  the  basket.  Everything  is
 open.

 SHRI  PILOO  MODY  :  Everything  is
 open,  we  know  that  the  treasury  is
 empty.

 SHRI  MORARJI  DESAI.  When  the
 Reserve  Bank  appoints  a  director,  cer-
 tainly  the  Reserve  Bank  will  see  that  he
 ia  not  involved  in  any  kind  of  business
 like  that,  but  it  is  necessary  sometimes
 that  one  may  have  to  appoint  directors
 in  ‘several  places;  one  may  have  to  ap-
 point  one  or  two  men  in  several  places.
 In  that  case  it  will  be  necessary  to  say
 that.  this  does  not  apply.  That  is  why
 this  has  been  done.

 MR.  DEPUTY-SPEAKER  :
 question  is:

 “That  clause  4  stand  part  of  the
 Bill.

 The

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.

 Clause  5—(Substitution  of  new  section
 for  section  20).

 SHRI  N.  DANDEKER:  I  beg  to
 move  :

 Page  8,  line  6,—
 for  “as  partner,”  substitute—

 “as  partner  holding  substantial
 interest,  or  as”  (10)
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 Page  8,  line  2!,—
 omit  “director,”  (i)

 Page  8,  line  25,—
 after  “partner”  insert—

 “holding  substantial  interest’
 (12)

 Page  8,—
 after  line  25,  insert—

 “Provided  that  this  sub-section
 shall  not  apply  to  the  grant  of
 loans  and  advances  to,  or  the
 acquisition  of  debentures  or
 other  securities  issued  by,—
 (i)  concerns  in  which  the

 Central  Government  or
 the  Government  of  a
 State  holds:  substantial  in-
 terest,  or
 a  subsidiary  company  of
 the  banking  company,  or

 (iii)  a  company  registered
 under  section  25  of  the
 Companies  Act,  1956,  or

 (iv)  a  local  authority.”  (13)

 (ii)

 Page  9,  line  5,—
 for  “one  year”  substitute—

 “three  years”  (14)
 Page  9,—

 omit  lines  6  to  12.  (1s)
 Page  9,—

 after  line  12,  insert—
 “Provided  that  nothing  im  this
 sub-section  shall  apply  to  any
 loan  or  advance  granted  or
 committed  to  be  granted  to
 any  firm  or  company  ‘in  which
 none  of  the  directors  of  the
 banking  company  holds  subs-

 tantial  in‘erest.”  (16)

 SHRI  ABDUL  GHANI  DAR  :  I  beg
 to  move  :

 Page  8,—
 after  line  25,  insert—

 “({A)  No  director  or  a  mem-
 ber  of  any  lecal  Com-
 mittee  of  a  banking
 company  shall  be  entit!-
 ed  to  receive  loan  or
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 ‘advance  against  suffici-
 ent  security  more  than
 ten  per  cent  of  the
 paid-up  capital.”  (26)

 Page  9,  line  24—
 after  “director”  insert—

 “or  a  member  of  local  com-
 mittee”  (27)

 Page  8,—.  F;
 after  linc  25,  insert—

 “(c)  grant  loans  or  advances  to
 persons  or  firms  who
 have  been  black-listed  by
 the  authorities  or  to  these
 who  are  insolvent  or  those
 who  have  not  paid  the
 government  loans  or  who
 are  unable  to  pay  govern-
 ment  taxes;

 (IA)  Persons  or  firms  those
 who  get  loans  or  advances
 of  more  than  rupees  five
 lakhs  the  rate  of  interest
 shall  be  l  per  cent  more
 than  the  usual  =  rate.”
 (82)

 SHRI  INDRAJIT  GUPTA:  |  beg  to
 move  :

 Page  9,—
 omit  lines  28  to  35.  (35)

 Page  9,—
 omit  lines  40  to  42.  (36)

 SHRI  S.  5.  KOTHARI:  I  beg  to
 move  :

 Page  8,  line  9,---
 after  “shal!”  insert—

 “except  ‘with  the  sanction  of
 Reserve  Bank  of  India.”  (63)

 Page  9,  lines  9  and  0,—
 omit  “until  such  date,  not  being
 a  date  beyond  the  period  of  three
 years  from  the  commencement  of
 the  said  section  5,  and”  (66)

 SHRI  LOBO  PRABHU:  I  beg  to
 movwe  :

 Page  8,  linc  10,—-
 after  “(a)”  insert—

 “without  the  prior  approval  of
 the  Reserve  Bank.”  (64)
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 SHRI  MANUBHAI  PATEL
 hoi)  :  I  beg  to  move:

 (Da-

 Page  9,—

 fqr  lines  36  to  39,  substitute—
 ‘(b)  “director”  includes  a  -mem-

 ber  of  any  board  or  com-
 mittee  in  India  constituted
 by  a  banking  company  for
 the  purpose  of  managing,
 or  for  the  purpose  of  ad-
 vising  it  in  regard  to  the
 management  of,  all  or  ary
 of  its  afairs.’  (83)

 MR.  DEPUTY-SPEAKER:  These
 amendments  are  now  before  the  House.
 We  decided  to  dispose  of  this  BiH  in
 two  hours  today.  Two  hours  are  nearly
 over  now,  and  we  have  only  45  more
 minutes  left.  Shall  we  apply  the  guillo-
 tine  7  Or  else,  how  do  we  stick  to  the
 time-schedule  ?

 SHRI  LOBO  PRABHU:  The  time-
 schedule  should  be  guiflotined  and  not
 the  Bill.

 MR.  DEPUTY-SPEAKER  :I_  would
 request  hon.  Members  to  be  very  brief.
 If  each  clause  is  going  to  take  45
 minutes,  how  are  we  to  proceed  ?

 SHRI  INDRAJIT  GUPTA:  Let  us
 pick  out  the  clauses  on  which  the  great-
 est  number  of  amendments  have  been
 tabled.

 SHRI  S.  S.  KOTHARI  :  Only  clauses
 5  and  45  are  important.

 SHRI  N.  DANDEKER:  The  first
 three  amendments  of  mine,  namely
 amendments  Nos.  10,  I!  and  2  are
 merely  concerned  with  disquafifying  a
 borrowing  concern  from  borrowing  from
 a  bank  if  and  only  if  a  director  of  the
 bank  has  a  substantial  interest  in.  that
 concern.  There  are  various  other
 matters  in  the  proposed  clause  with
 which  I  agree.  The  only  thing  with
 which  I  do  not  agree  is  that  merely  be-
 cause  the  director  of  one  company  is  a
 director  of  a  bank,  therefore,  for  that
 reason  alone  that  company  should  be
 disqualified;  that  seems  to  be  improper.
 The  only  circumstance  where  any  such
 lending  to  a  company  or  a  comtcern
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 should  be  prohibited  is  where  a  director
 of  the  bank  has  a  substantial  interest  in
 that  particular  borrowing  concern.

 Amendment  No.  3  is  merely  con-
 cerned  with  permitting  loans  to  be  grant-
 ed,  notwithstanding  the  interest  of  the
 director  and  so  on,  to  ‘four  categories,
 namely  concerns  in  which  the  Central
 Government  or  the  State  Government
 themselves  have  a  substantial  interest,  a
 subsidiary  company  of  the  banking  com-
 pany,  a  company  registered  under  sec-
 tion  25  of  the  Companies  Act  and  a
 local  authority.  [I  really  see  no  reason
 why  these  should  be  disqualified  for
 borrowing  merely  because  a  director  of
 the  bank  is  associated  with  them.

 The  third  group  of  amendments,  name-
 ly  amendments  Nos,  I4  to  6  are  rather
 important,  and  I  shall  spend  just  a
 couple  of  minutes  on  them.  The  point
 here  is  this,  that  where  a  company  or  a
 concern  is  disqualified  from  borrowing,
 because  a  director  of  the  bank  is  con-
 cerned  with  that  company  in  a  certain
 way,  sub-clause  2  of  the  proposed  new
 clause  7s  concerned  with  saying  that
 where  loans  already  exist  to  such  con-
 cerns,  they  must  be  repaid  within  one
 year.  My  submission  is  that,  the  period
 for  repayment  should  be  three  years.
 Secondly,  and  I  am  very  emphatic  about
 this,  that  the  Reserve  Bank’s  power  to
 relax  this  period  of  one  year  should  be
 taken  away,  because  I  think  that  it  will
 be  entirely  against  public  policy  that  the
 Reserve  Bank  should  be  exposed  to
 charges  of  discrimination  and  so  on
 when  they  interfere  in  a  matter  of  this
 kind.

 I  would  not  repeat  the  other  argu-
 ments  which  have  been  said  earlier.

 श्री  अब्दुल  गनी  दार :  में  ने  इस  में  दो
 तरह  के  असेंसमेंट  दिए  हैं  ।  एक  तो  मैंने
 चाहा  है  कि  जहां  डाइरेक्टर  का  लफ्ज  है  उस
 के  साथ  “लोकल  गवर्नमेंट  के  मेम्बर”  का  लफ्ज
 भी  जोड़  दिया  जाये  ।  वह  इस  लिए  कि  वह
 भी  काफी  असर  रखते  हैं।  भले  ही  वह  डाइ-
 सेक्टरों  क ेबराबर  न  रखते  हों  लेकिन  फिर  भी
 काफी  असर  रखते  हैं  बैंक  वालों  के  ऊपर ।
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 दूसरी  बात  जो  में  ने  इस  में  कही  है  वह  यह
 है  कि  जहां  पर  “आडिटर”  वहां  पर  एक  तो
 बैंक  के  अन्दर  का  हो  जिस  को  रिजर्व  बैंक  की

 मंजूरी  हो  और  एक  रिजवी  बैंक  का  हो।
 यह  इसलिए,  जैसा  मैंने  कल  कहा  था,  कि  सात
 बरस  तक  पंजाब  नैशनल  बैक  में  एम्बंजलमेंट
 हुआ  क्योंकि  आडिटर  उन  के  .थे।  रिजवी
 बैंक  का  कोई  आडिटर  नहीं  था,  हालांकि  उन
 के  आब्जर्वर  थे  ।

 तोसरी  बात  यह  कही  कि  जहां  पर  जोन्स
 ऐंड  ऐडवान्सेज  की  बात  चलती  है  वहां  जो  लोग
 ब्लेक  लिस्ट  पर  जाते  हूँ  गवर्नमेंट  की,  उन
 को  किसी  तरह  का  कर्जा  नहीं  मिलन  चाहिए
 क्योंकि  अगर  वह  कर्जा  लेते  चले  जाते  हैं  तो  बैंक
 को  जो  डिपाजिट  होते  हैं  उन  के  इंटरेस्ट  को
 खतरा  पहुंचता  है  और  बैंक  के  डूबने  का  डर
 होता  है।  जब  भी  कोई  दिवाला  निकालता
 है  और  दीवाने  की  दख्व  स्त  देता  है  तो  रुपया
 घर  में  रखता  है।  में  ने  कहा  है  कि  उन  को  भो
 जोन्स  और  एडवान्स  करने  पर  कुछ  पाबन्दी
 लगाई  जाये।  साथ  ही  जिस  किसी  ने  भी
 जान  बूझ  कर  इनकम  टैक्स  नहीं  दिया  है  या  जान

 ब्र  कर  सेल्स  टैक्स  नहीं  दिया  हैं,  या  किसी
 किस्म  का  टैक्स,  जैसे  कि  वैल्यू  टैक्स  है,  डैथ

 डयूटी  हे,  पता  नहीं  क्या  क्‍या  टेक्स  लगाए  गए
 हैं,  अगर  कोई  नहीं  देता  है  तो  उस  को  किसी

 तरह  से  भी  रुपया  न  दिया  जाए  |

 चौथी  बात  मैंने  यह  कही  है  जोकि  बहुत
 ही  मुख्तसर  है,  कि  आम  तोर  पर  जो  छो

 इंडस्ट्रियलिस्ट्स  हैं,  जिन  के  लिए  श्री  विभूति
 मिश्र  ने  कहा,  उन॑  के  लिए  बैक  के  इंटरेस्ट
 का  कुछ  ज्यादा  रेशियो  होना  चाहिए  a  मैंने
 कहा  है  कि  इस  तरह  के  जो  लोग  जोन्स  लें
 उन  का  इंटरेस्ट  यूजुअल  रेट  से  परसेंट  ज्यादा

 होना  चाहिए।  क्योंकि  वह  बहुत  ज्यादा
 फायदा  उठाते  हैं।  मलाई  जो  होती  है  बैंक
 की  वह  सारी  वह  खा  जाते  हूँ  और  छाछ  श्री

 विभूति  मिश्र  के  किसानों  के  लिए  रह  जाती

 है।  उन  को  ज्यादा  टैक्स  देना  चाहिए।
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 में  उम्मीद  करता  हूं  कि  जो  कुछ  में  ने  कहा
 है  उस  को  थान  लिया  जायेगा।  जो  इन्साल्वेट
 हो  जायें,  जो  ब्लैक  लिस्ट  हो  जाएं,  जो  अपने
 टैक्स  के  एरिया  न  दें,  उन्हें  किसी  भी  तरह
 से  रुपया  न  दिया  जाय  1  इस  चीज  को  तो  जरूर
 ही  मान  लेना  चाहिए।  साथ  ही  मैंने  कहा
 है  कि  जो  दो  आडिटर  हों  उन  में  से  एक
 रिजवी  बैंक  का  हो।  इस  को  में  समझता  हूं
 कि  वह  मान  लेंगे  ।

 तीसरी  चीज  जो  में  ने  कही है  उस  को
 मिनिस्टर  साहब  मानेंगे  या  नहीं  यह  खुदा  जाने  ।
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 SHRI  INDRAJIT  GUPTA:  In  brief,
 my  athendments,  namely  amendments
 Nos.  35  and  36  refer  to  the  exemption
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 power  which  is  sought  to  dp  given  to
 the  Reserve  Bank  to  specify  that  any
 particular  loan  or  advance  is  not  a  loan
 or  advance  for  the  purpose  of  repay-
 ment.  The  point  is  that  in  the  original
 Bill  the  time-limit  of  one  year  was  spe-
 cified  within  which:  such  foams  and  ad-
 vances  were  to  be  repaid.  Then,  the
 Select  Committee  has  extended  this  up
 to  three  years.  They  can  be  given  time
 by  the  Reserve  Bank  up  to  three  years.
 l  was  opposed  to  even  that.  But  now
 on  top  of  that,  this  further  power  is
 sought  to  be  given  to  the  Reserve  Bank
 that  they  may  specify  certain  loans  and
 advances  as  not  loans  and  advances  for
 this  purpose  at  all.  I  think  that  it  con-
 tains  power  for  very  dangerous  prac-
 tices,  and  we  know  in  the  past  that  such
 loans  and  advances  have  een  given
 which  have  been  given  absolutely  with-
 out  any  security  and  without  any  basis,
 and  later  on  on  some  grownd  or  the
 other  they  have  not  been  repaid.  This
 contains  scope  for  putting  undue  pres-
 sure  on  the  Reserve  Bank  to  sccure
 such  exemption.

 Therefore,  |  am  opposed  to  this  pro-
 vision.  My  other  amendment  is  a  con-
 sequential  one.

 SHRI  S.  S.  KOTHARI  :  I  am  oppos-
 ed  to  what  Shri  Indrajit  Gupta  says.  In
 my  opinion,  with  the  permission  of  the
 Reserve  Bank,  loans  and  advances  may
 be  permitted,  but  with  regard  to  repay-
 ment  period  for  existing  loans  being  ex-
 tended,  may  I  say  that  the  period  with-
 in  which  the  loan  should  be  repaid  has
 been  reduced  ‘from  three  years  to  one
 year.

 SHRI  INDRAJIT  GUPTA  :
 originally  one  year.

 SHRI  S.  S.  KOTHARI:  It  has  been
 reduced  from  three  years  to  one  year.
 My  submission  is  that  it  should  have
 been  three  years,  because  for  a  company
 which  has  taken  loan,  which  may  exceed
 even  a  crore  of  rupees,  it  may  not  be
 easy  to  switch  over  overnight  to  another
 bank  within  this  period.  Therefore,  in
 my  opinion,  this.  should  have  been  kept
 at  three  years  and  the  Reserve  Bank
 should  have  power  to  extend  this  period
 on  application  being  made,  as  may  be

 It  was
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 necessary,  so  that  industries  do  not
 suffer,  :as  the  legitimate  needs  of  indus-
 try  have  to  be  met  in  the  interest  of  the
 economy.

 SHRI  LOBO  PRABHU  :  My  amend-
 ment  is  the  same  as  that  of  Shri  Kothari,:
 but  J  would  like  to  give  my  own  reasons
 in  support  of  it.

 The  question  before  the  country  is
 whether  banking  should  be  opposed  to
 industry.  If  you  look  to  the  history  of
 our  banking,  it  was  first  associated  with
 trade;  then  it  became  associated  with
 industry.  Now  it  is  the  intention  of
 Government  that  it  should  be  for  agri-
 culture.  No  one  contests  the  interest  of
 banking  in  agriculture,  but  it  would  be
 very  wrong,  specially  at  a  time  of  reces-
 sion  like  this  to  place  obstacles  in  the
 way  of  industries  getting  easy  accommo-
 dation.  There  ure  many  shocks  which
 have  been  delivered  to  industry.  The
 managing  agency  is  not  going  to  be
 there.  There  may  be  other  restrictions
 imposed.

 I  would  request  the  Finance  Minister
 to  continue  the  present  provision  that
 loans  may  only  be  given  with  the  con-
 sent  or  the  prior  approval  of  the  Re-
 serve  Bank.  1  would  like,  in  this  con-
 nection,  to  ask  whether  the  provision  as
 it  is,  has  been  abused.  Have  loans  been
 given  that  the  Reserve  Bank  did  not
 think  should  be  given  ?

 SHRI  INDERJIT  GUPTA:  Yes.

 SHRI  LOBO  PRABHU:  In_  that
 case,  why  should  not  the  provision  con-
 tinue  as  apparently  it  has  becn  ample
 and  abundant.  But  in  its  present  form
 as  proposed,  this  ban  on  loans  is  very
 disheartening  to  industry.

 SHRI  MANUBHAI  PATEL:  My
 amendment  is  a  very  simple  one  seek-
 ing  to  substitute  the  existing  definition
 with  a  new  definition  of  ‘director’.  As
 it  is,

 (b)  reads  :
 “director”  means  a  member  of  any
 board  of  committee  in  India  comsti-
 tuted  by  a  banking  company  for  the
 purpose  of  advising  it  in  regard  to
 the  management  of  its  affairs.

 \

 SRAVANA  15,  890  (SAKA)  Bil

 ]  want  to  change  it  to  :
 *“director”  includes  a  member  of
 any  board  or  committee  in  India
 constituted  by  a  banking  company
 for  the  purpose  of  managing  or  for
 the  purpose  of  advising  it  in  regard
 to  the  management  of,  all  or  any
 of  its  affairs’.

 This  amendment  is  simple  and  solf-
 explanatory  and  |  do  not  think  I  need
 clarify  it  further.

 SHRI  ERASMO  DE  SEQUEIRA  :  I
 have  three  amendments  to  the:  clause.
 This  is  with  a  reference  to  repayment
 of  loans  prohibited  or  sought  to  be  pro-
 hibited  in  the  Bill.  At  present,  the  time
 for  such  repayment  is  one  year,  and  the
 Reserve  Bank  has  been  given  power  to
 extend  it  to  three  years.  I  suggest  that
 the  time-limit  should  be  three  years,  and
 the  power  of  the  Reserve  Bank  to  ex-
 tend  it  should  be  removed.

 I  have  also  suggested  the  explanation
 of  sub-section  (4),  giving  the  Reserve
 Bank  the  power  to  specify  that  certain
 loans  will  not  be  loans  for  the  purpose
 of  sub-section  (4)  which  is  for  retire-
 ment  of  directors,  should  be  removed.
 I  would  like  to  draw  attention  to  the
 fact  that  sub-section  (5)  already  pro-
 vides  the  Reserve  Bank  with  power  to
 define  what  a  Joan  or  advance  is.

 SHRI  MORARIJI  DESAI:  About  this
 amendment  taking  away  the  power  given
 to  the  Reserve  Bank  to  extend  it  to
 three  years,  I  am_  prepared  to  give  it
 up,  if  my  hon.  friend,  Shri  Dandeker—
 he  is  not  here—is  satisfied  with  one
 year’s  period.

 SHRI  PILOO  MODY  :  Three  years.

 SHRI  MORARJI  DESAI.  I  am  not
 prepared  to  extend  it  to  three  years.  I
 am  prepared  to  keep  it  only  as  one  year.
 If  the  power  given  to  the  Reserve  Bank
 to  extend  it  is  not  liked,  I  am  prepared
 to  give  it  up.

 SHRI  PILOO  MODY:  It  was  not
 the  power  of  extension  he  talked  about,
 but  about  the  discretion  to  call  a  loan
 and  advance.
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 SHRI  MORARIJI  DESAI:  I  am  not
 referring  to  that,  but  to  the  other  thing,
 loan  being  repaid.

 I  was  just  asking  whether  Shri  Dande-
 ker  wants  this  power  given  to  the  Re-
 serve  Bank  to  be  dropped..  I  am  not
 prepared  to  extend  the  period.

 I  am  prepared  to  drop  that  power
 given  to  the  Reserve  Bank.

 SHRI  N.  DANDEKER  :  My  sugges-
 tion  is  that  it  would  be  far  better  for
 the  banking  system  and  the  Reserve
 Bank  that  you  extend  the  term  within
 which  these  loans  are  to  be  repaid
 rather  than  throw  upon  the  Reserve
 Bank  the  burden  of  having  to  extend
 the  time.

 SHRI  MORARJI  DESAI:  We  have.
 discussed  this  in  the  Select  Committee
 and  it  was  found  that  the  extension  was
 not  agreed  to.  It  was  only  as  a  matter
 of  compromise  that  the  Reserve  Bank
 was  given  this  power  to  extend,  but  if
 that  is  to  be  given  up  I  am  prepared.  I
 am  absolutely  not  prepared  to  extend
 One  year  to  three  years.

 SHRI  PILOO  MODY :  There  will  be
 more  corruption.

 SHRI  MORARJI  DESAI  :  It  is  not  a
 question  of  corruption.  I  cannot  allow
 it  to  go  on  for  three  years  like  this,  un-
 less  for  extra-ordinary  reasons  the  Re-
 serve  Bank  gives  permission.  If  that  is
 not  required  I  shall  drop  it.

 SHRI  N.  DANDEKER  :  I  am  asking
 you  to  take  the  lesser  of  the  two  evils.

 SHRI  MORARJI  DESAI:  By  _his
 amendment  No.  27  Shri  Dar  wants  them
 to  be  given  loans  up  to  10%.  I  do  not
 ‘know  why  he  wants.  At  present  they
 cannot  get  it.  He  wants  to  keep  it  open
 for  them.  This  is  against  the  whole
 scheme.  cannot  accept  that.

 I  accept  Shri  Manubhai  Patel’s
 amendment  No.  83,  because  it  is  clarifi-
 catory.  Otherwise  I  oppose  all  other
 amendments.

 MR.  DEPUTY-SPEAKER  :  I  put  to
 the  House  all  amendments  except
 amendment  No.  83.
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 Amendments  Nos,  0  to  6,  26,  27,  35,
 36,  63  to  66  and  82  were  put  and

 negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is  :

 Page  9,—
 for  lines  36  to  39,  substitute—

 ‘(b)  “director”  includes  a  mem-
 ber  of  any  board  or  com-
 mittee  in  India  constituted
 by  a  banking  company  for
 the  purpose  of  managing,
 or  for  the  purpose  of  ad-
 vising  it  in  regard  to  the
 management  of,  all  or  any
 of  its  affairs.’  (83)

 The  motion  was  adopted,
 MR.  DEPUTY-SPEAKER  :

 question  is:
 “That  Clause  5,  as  amended,  stand
 part  of  the  Bill.”

 The

 The  motion  was  adopted.
 amended,  was  added  0

 the  Bill.

 MR.  DEPUTY-SPEAKER.  As  _  it
 would  be  too  harsh  to  apply  the  guillo-
 tine,  I  suggest  we  take  up  Clauses
 6—l4.

 Clause  5,  as

 SHRI  S.  M.  BANERJEE:  We  know
 that  the  time  is  very  limited,  but  this
 House  can  extend  the  time.  Let  us
 function  as  Parliament,  and  not  as  an
 electronic  computer.

 MR.  DEPUTY-SPEAKER:  I  am
 giving  full  latitude  permissible  within
 limits.  On  clause  15,  there  will  be  a
 debate.  Something  must  be  done.  (Jn-
 terruption).  {am  giving  the  maximum
 latitude.

 att  विभूति  सिञश्र  :  गिलोटिन  जो  आप

 एप्लाई  करना  चाहते  हैँ,  इसके  बारे  में  में

 एक  बात  कहना  चाहता  हूं  ।  बिल  एक  बेसिक
 चीज  हूँ  ।  बिल  पर  माननीय  सदस्य  एमेंड-
 मेंटल  मूव  करते  है  ।  में  चाहता  हूं  कि  जिस
 किसी  ने  भी  की  हों  मूव,  उनकी  बात  को

 सुना  जाए।  गवर्नमेंट  का  जो  दृष्टिकोण
 उन  एमडमेंटस  के  बारे  मेंह  बह  भी  सामने
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 आना  चाहिए  ।  आप  कहते  ह  कि  टाइम
 लिमिट  की  जाए।  भाषणों  पर  तो  टाइम
 लिमिट  होती  हो  हैं  ।  लेकिन  जब  वाजिब
 हों  तब  तो  पूरा  मौका  दिया  जाएं।  लोक
 सभा  पीपल्ज़  रिप्रिजेटेटिग्ड  की  बात  तो

 सुनो  जाए।
 रे,  .DEPUTY-SPEAKER  :  I  have

 said  that  for  important  sections  wherein
 there  are  lots  of  amendments,  and  for
 the  contentious  clauses,  I  would  give  full
 opportunity,  but  in  between,  I  shall  put
 all  those  clauses  together  and  finish.  It
 is  agreeable  to  all  sections  of  the  House.
 I  am  not  shutting  out  any  debate.  I  do
 not  want  to  hustle  through,  but  let  us
 keep  in  mind  the  time  factor  also.  |  will
 take  it  that  all  those  amendments  are
 not  moved.  So,  I  will  put  all  the  clauses
 together.

 SHRI  BIBHUTI  MISHRA:  I  want
 to  know  whether  time  is  important  or
 the  Bill  is  important.

 MR.  DEPUTY-SPEAKER  :  [  accept
 that.  the  Bill  is  important.  Therefore,  I
 am  giving  mofe  time  to  the  important
 clauses.

 SHRI  ERASMO  DE  SEQUEIRA:
 On  clause  may  I  just  speak  for  a
 minute  ?

 MR.  DEPUTY-SPEAKER  :  Sorry;
 once  we  have  decided  to  put  clauses  6
 to  4  together,  I  will  put  them  all  toge-
 ther.  No  amendments  to  them  are
 moved.

 SHRI  SRINIBAS  MISRA:  Amend-
 ment  48  is  moved.

 MR.  DEPUTY-SPEAKIR:  I  have
 said  that  instead  of  applying

 a  not
 guillo-

 tine  for  all,  I  apply  the  lotine  to
 these  clauses  in  the  sense  that  I  won’t
 have  any  debate.  Later  on,  on  clause
 15,  I  will  permit  a  debate.

 SHRI  SRINIBAS  MISRA:  We  are
 entitled  to  move  the  amendments.  They
 may  be  guillotined.

 SHRI  SURENDRANATH  DWIVE- DY:  The  amendments  may  be  permit-
 ted  to  be  moved.
 Clause  6—(Amendment  of  section  2)

 MR,  DEPUTY-SPEAKER :  All  right.
 Clause  6,  amendment  48.
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 SHRI  SRINIBAS  MISRA:  I  move:
 Page  10,  line  2,  for  “or”  sebs‘itute
 “and”  (48)

 MR.  DEPUTY-SPEAKER  :
 put  the  question  now.

 SHRI  SRINIBAS  MISRA:  Si,  the
 Minister  is  accepting  it.  He  will  accept  it.

 MR.  DEPUTY-SPEAKER:  No  de-
 bate  now.  I  shall  put  the  amendment.

 Amendment  No.  48  was  put  and
 negatived

 MR.  DEPUTY-SPEAKER:  The
 question  is  :

 “That  clause  6  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  6  was  added  to  the  Bill.

 Clause  7  was  also  added  to  the  Bill.
 Clause  8—(Amendment  of  section  30)

 MR.  DEPUTY-SPEAKER  :  There  i
 an  amendment  by  Shri  Dar—he  is  not
 moving.  Shri  Sequeira—not  moving.

 SHRI  BIBHUTI  MISHRA:  I  move  :
 Page  10,  for  lines  4  and  5  insert

 I  wil

 “Central  Government  auditor”
 (139)

 MR.  DEPUTY-SPEAKER:  But
 there  would  not  be  any  speech  now.  No
 speech  on  this  amendment.

 SHRI  BIBHUTI  MISHRA:  Then  I
 am  going  out.  What  is  this?  If  you  do
 not  want,  I  will  go  away.

 आजकल  चार्टर्ड  एकाउटेट्स  की  एक  एजंसी
 कायम  हो  गई  है।  कम्पनी  वाले  चाहें  जिस  को
 होता  है  ले  जा  कर  अपने  हिसाब  किताब  की
 जांच  करवा  लेते  हैं।  दार  साहब  ने  बाया  है
 कि  किस  तरह  से  पंजाब  नैशनल  बैंक  में  गड़
 बड़  हुई  ।  अगर  सरकारी  आडिटर  जा  कर
 उसकी  जांच  करते  तो  पता  चल  सकता  था
 कि  इस  में  क्या  खामियां  हैं,  क्‍या  नहीं  है!
 इसलिए  में  चाहता  हूं  कि  बैंकों  के  हिसाब
 किताब  की  जांच  के  लिए  सरकार  अपने
 आडिटर्ज  रखे  और  उन  से  जांच  करवाए।
 बैंकों  में  डिपाजिटर्ज  का  लाखों  करोड़ों  रुपया
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 [oft  विपत्ति  मिश्र]
 रहता  है  और  शेयरहोल्डर  का  थोड़ा  सा  रुपया
 रहता  है।  शेयरहोल्डर  अमर  गड़बड़  करना
 चाहें  तो  आसानी  से  कर  सकते  हैं  -  हमार
 प्महां  परिहार  बैंक  को  एक  शाखा  रक्सौल  में  t
 wet  लोगों  से  गड़बड़  की।  वहां  पर  चार्टड

 एंकराउंडेंट्स  थे।  लेकिन  अगर  सरकारी  आ-
 'टीचर  होते  तो सरकारी  आडिटर  उसकी  ठीक
 से  जांच  करते  और  वे  सरकार  के  प्रति  जिम्मेदार
 रहते  |  व्यापार  और  बिजनेस  की  तरह  से

 'शार्ट्ड  एकाउंटेंट्स  की  भी  एक  संस्था  बम  गई

 है।  में  चाहता  हूं  कि  मेरी  एमेंडमेंट  को  कबूल
 किया  जाए  और  सरकारी  आडिटर्ज  के  द्वारा
 ही  बैंकों  के  एकाउंट्स  की  जांच  कराई  जाए।

 SHRI  MORARJ]  DESAI:  The  Re-
 serve  “Bask:  bds  already  powers  to  get  it
 audited  by  a  Government  auditor  wher-
 ever  it  thinks  it  necessary  to  do  so.
 Therefore,  this  is  not  necessary.

 MR.  DEPUTY-SPEAKER  :  I  shall
 put  the  amendment  to  the  vote.

 Amendment  No.  39  was  put  and
 negatived

 MR.  DEPUTY-SPEAKER:  The
 question  is  :

 “That  clause  8  stand  part  of  the
 Bill.”

 -The  motion.  was  adopted.
 Clause  8  was  added  to  the  Bill.

 Clauses  9  and  0  were  added  to  the  Bill.

 Clause  l—(Amendment  of  section
 35-B).

 SHRI  D.  N.  PATODIA  :  I  move  the
 amendments  standing  in  my  name.

 SHRI  SRINIBAS  MISRA;  I  ako
 move  my  amendment.

 SHRI  ERASMO  DE  SEQUEIRA  :  I
 also  move  my  amendments.

 SHRI  D.  N.  PATODIA  :
 move  :

 I  beg  to

 Page  Wy  line  5,—
 omit  “or  termination  of  appoint-
 ment”  (17)
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 Page  ,—

 (i)  lines  9  and  0,—
 omit  “or  termination  of  ap-
 pointment”

 (ii)  lines  3  and  4,—.
 omit  “or  termination  of  ap-
 pointment”  18)‘

 SHRI  SRINIBAS  MISRA  re  beg  to
 move:

 Page  il,  lines  4  and  5,—
 for  “made  with  the  previous  ap-
 proval  of  the  Reserve  Bank”
 substitute  “approved  by  the  Re-
 serve  Bank”  (49)

 SHRI  ERASMO  DE  SEQUEIRA:  |
 beg  to  move  :

 Page  ,—
 (i)  lines  9  and  0,—

 omit  “or  re-appointment  or
 termination  of  appointment”

 (ii)  lines  3  and  4,—
 omit  “re-appointment  or  ter-
 mination  of  appoiritment”
 (108)

 Page  !,—
 omit  lines  9  to  23.  (109)

 SHRI  SRINIBAS  MISRA:  Sir,  the
 argument  of  the  Deputy  Prime  Minister
 is,  if  you  want  to  place  everything  be-
 fore  Parliament,  so  much  time  wil!  be
 required  and  in  the  meantime  banking
 policy  will  be  required  to  be  formulat-
 ed.  T  want  to  advance  the  same  argu-
 meat.  Here  also  if  some  Chairman  is
 found  unfit,  what  will  happen?  We  will
 have  to  appoint  another.  but  there  will
 have  to  be  previous  approval  of  the  Re-
 serve  Bank.  What  I  intend  is,  let  them
 appoint  the  Chairman  and  let  the  work
 go  on.  Then  the  Reserve  Bank  can  give
 the  approval.  If  the  Reserve  Bank  docs
 not  give  its  approval,  then  he  will  go.

 SHRI  ERASMO  DE  SEQUEIRA:  T
 am  requesting  that  the  power  of  re-
 appointment  or  termination  of  appoint-
 ment  of  a  chairman,  should  not  be  sub-
 ject  to  the  control  of  the  Reserve  Bank.
 I  wish  to  draw  the  attention  of  the
 Minister  to  the  point  that  if  the  sharc-
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 holders  decide  that  the  Chairman  should
 be  removed,  the  Reserve  Bank  should
 not  have  the  power  to  insist  that  he
 should  not  be  removed.

 SHRI  MORARJI  DESAI:  If  what
 the  hon.  member  says  is  accepted,  then
 there  need  be  no  control  whatsoever.
 That  is  not  the  scheme  and  it  is  not  pos-
 sible  for  me  to  accept  it.  Mr.  Srinibas
 Misra  wants  that  the  new  Chairman  can
 come  in  and  afterwards  the  approval  of
 the  Reserve  Bank  can  be  obtained;  if
 the  Reserve  Bank  does  not  give  the  ap-
 proval,  then  he  can  go.  It  is  not  possible
 for  me  to  accept  this  amendment.  It
 cannot  be  done.

 MR.  DEPUTY-SPEAKER  :  I  shall
 now  put  all  the  amendments  to  clause
 I]  to  the  vote  of  the  House.

 Amendments  Nos.  17,  18,  49,  08  and
 09  were  put  and  negatived.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  ;

 “That  clause  ]  stand  part  of  the
 Bill.”

 The  motion  was  cdopted.
 Clause  !  was  added  to  the  Bill.

 Clause  2—(Amendment  of  section  36).

 SHRI  SRINIBAS  MISRA  :  In  view  of
 the  answer  given  by  the  Deputy  Prime
 Minister  that  the  depositors’  interests
 will  always  be  looked  into  as  otherwise
 banking  cannot  go  on,  I  am  not  moving
 my  amendment.

 MR.  DEPUTY-SPEAKER  :
 question  is  :

 ee  Clause  2  stand  part  of  the
 Bill.”

 The

 The  motion  was  adopted.

 Clause  {2  was  added  to  the  Bill.

 Clause  3  and  4  were  added  to  the  Bill.
 Clause  5—(insertion  of  new  Parts  Il  2

 and  ा  ८).

 MR,  DEPUTY-SPEAKER :  There  arc
 a  number  of  amendments,  No.  |  Mr.
 Deven  Sen  is  not  present.
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 SHRI  S.  M.  BANERJEE  :
 amendment  No.  19,

 I  move

 SHRI  N.  DANDEKER:  I  move
 amendments  Nos.  20  and  21

 SHRI  D.  N,  PATODIA:  I  move
 amendments  Nos.  22  to  25.

 MR,  DEPUTY-SPEAKER  :  Amend-
 ment  No.  37  is  the  same  as  No.  19.

 SHRI  S,  M.  BANERJEE  :
 amendments  Nos.  38  to  44.

 MR.  DEPUTY-SPEAKER  ;  Amend-
 ment  No.  52  of  Mr.  Srinibas  Misra  is
 the  same  as  No.  4I,  already  moved,  He
 can  move  the  other  two  amendments
 Nos  5l  and  53.  Amendments  No  67
 and  68  are  the  same  as  amendments
 moved  earlier.

 I  move

 SHRI  LOBO  PRABHU:  I  move
 amendment  No.  69.

 SHRI  S.  S.  KOTHARI:  I  move
 amendments  Nos  70  to  72,

 MR.  DEPUTY-SPEAKER  :  Amend-
 ment  No,  78  is  the  same  as  No.  19,
 Amendments  Nos.  coy  to  98  of  Mr.
 Samar  Guba  are  the  same  as  other
 amendments  earlier  moved.  Amegd-
 ment  No,  0  is  the  same  as  No.  38.
 Mr.  Sequeira’s  amendment  No.  2  is
 the  same  as  No.  40.  He  can  move  his
 other  amendments.

 SHRI  ERASMO  DE  SEQUEIRA:  |
 move  amendments  Nos,  1,  and  233  to
 120.

 MR.  DEPUTY-SPEAKER  :  Amend-
 ment  No.  30  of  Sri  Viswambharan  is
 the  same  as  the  amendment  already  mov-
 ed.

 SHRI  BIBHUTI  MISHRA:  |  move
 amendment  No,  140,

 SHRI  5.  M.  BANERJEE  :  ]  beg  t>
 move  :

 Pages  2  and  3.—

 Omit  lines  20  to  38  and  |  to  8
 respectively.  dy)
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 SHRI  N.  DANDEKER:  I  beg  to
 move  :

 Page  3,—
 after  line  8,  insert—

 “(4)  An  offence  punishable
 under  this  section‘  shall  be
 cognisable,  380  no  Court  in-
 ferior  to  that  of  a  Presi-
 dency  Magistrate  or  a  Ma-
 gistrate  of  the  first  class  shall
 try  any  such  offence.”  (20)

 (i)  Page  3,—
 omit  lines  9  to  34;

 (ii)  Page  4,—
 omit  lines  1  to  38;

 (iii)  Page  5,—
 omit  lines  |  to  40;

 (iv)  Page  46,—
 omit  lines  |  to  44;

 (v)  Page  !7.—
 omit  lines  |  to  43;

 (vi)  Page  8,—
 omit  lines  |  to  42;  and

 (vii)  Page  19,—
 omit  lines  to  21.  (21)

 SHRI  D.  N.  PATODIA:  I  beg  to
 move  :

 Page  13,  line  5,—
 for  “on  more  than  one  occasion”

 substitute  “persistently  and
 wilfully”.  (22)

 Page  14,  line  2.—
 after  “acquired”  insert—

 “unless  such  acquisition  has
 been  approved  by  the  Par-
 liament  and”.  (23)

 Page  14,  line  32,—
 after  “Government  may”,  insert

 “after  having  obtained  prior
 consent  from  the  transferee
 bank”.  (24)

 Page  15,  lines  28  and  29,—
 for  “after  consultation  with  the

 Reserve  Bank”  substitute ‘  “in  consultation  with  the
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 shareholders  and  the  deposi-
 tors  of  the  acquired  bank
 and  with  the  Reserve  Bank”.
 (25)

 SHRI  S.  M.  BANERJEE  :  I  beg  to
 move  :

 Page  2,—
 Omit  lines  30  to  32  (38)

 Page  2,—

 (i)  line  34,—
 omit  “or”;  and

 (ii)  omit  lines  35  and  36,  (39)

 Page  2,—
 omit  lines  37  and  38.  (40)

 Page  3,—
 omit  lineg  to  4,  (4L)
 Page  B—
 (i)  ‘lines  2  and  3,—

 omit  “with  imprisonment  for
 a  term  which  may  extend
 to  six  months,”

 (ii)  line  4,
 omit  “or  with  both  (42)

 Page  13,  line  4,—
 for  ‘one  thousand”  substitute—

 “twenty  five’.  (43)
 Page  3.—

 after  line  4.  insert—

 “(2A)  No  Court  shall  take
 cognizance  of  any  offence
 punishable  under  sub-section
 (2)  except  on  a  complaint
 in  writing  made  to  it  by  the
 Reserve  Bank  or  any  person
 authorised  by  it  in  this  be-
 half”.  (44)

 SHRI  SRINIBAS  MISRA:  I  beg  to
 move  :

 Page  2,—
 omit  lines  29  to  38.  (St)

 Page  9,—
 omit  lines  3  to  12.  (53)
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 SHRI  LOBO  PRABHU :  I  beg  to
 move  :

 Page  13,  lines  29  and  30,—
 for  “after  such  consultation  with

 the  Reserve  Bank  as  it  thinks
 fit”.

 substitute  “after  approval
 by  Parliament”.  (69)

 SHRI  S,  S.  KOTHARI:  I  beg  to
 move  :

 Page  14,  line  4,—
 add  at  the  end—

 “and  the  sanction  of  Parlia-
 ment  by  a  special  Act  pass-
 ed  for  this  purpose  has  been
 obtained”.  (70)

 Page  14,  line  32,—
 after  “may”  insert—

 “after  obtaining  prior  consent
 from  the  transferee  bank”
 (7l)

 Page  15,  lines  28  and  29,—
 for  “,  after  consultation  with  the

 Reserve  Bank”.”
 substitute  “in  consultation  with

 meetings  of  the  shareholders
 and  the  depositors  of  the  ac-
 quired  bank,  specifically  called
 for  the  purpose”.  (72)

 SHRI  ERASMO  DE  SEQUEIRA:  I
 beg  to  move:

 Page  2,—
 after  line  32,  insert—

 “Provided  that  this  sub-section
 shall  not  apply  to  a  peace-
 ful  picket  line  consisting  of
 employees  of  the  said  bank-
 ing  company  or  to  a  peace-
 ful  demonstration  by  such
 employees”.  (In)

 Page  13,  line  7,—
 omit  “the  Reserve  Bank,”  (113)

 SHRI  A.  SREEDHARAN  (Bada-
 gara)  :  I  beg  to  move:

 Page  3,—
 after  line  20,  insert—

 “or  empleyees  or  society  in
 general”,  (114)

 L34LSS/68—i!
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 SHRI  ERASMO  DE  SEQUEIRA:  I
 beg  to  move  :

 Page  17,  line  20,—
 after  “be”,  insert—

 “within  six  months  of  the  ap-
 pointed  day  and  in  mone-
 tary  payment”,  (115)

 Page  18,  line  9,—
 omit  “,  or  has  been,”.  (116)

 Page  18,  lines  2  and  22,—
 for  “a  person,  who,  in  the  opin-

 ion  of  the  Central  Govern-
 ment,  has  had  experience  of
 commercial  banking”.

 substitute  “the  Chairman  of  any
 one  of  the  Scheduled  Banks”.

 (117)
 Page  9,—

 omit  lines  6  to  8.  (118),

 Page  19,  line  9,—
 omit  “such”,  (119)

 Page  19,  line  9,—
 after  “documents”  insert—

 “which  the  Central  Govern-
 ment  or  Reserve  Bank  claims
 to  be  of  a  confidential  nature
 and  the  Tribunal  accepts  as
 such”,  (120)

 SHRI  BIBHUTI  MISHRA  :  I  beg  to
 move  :

 Page  i8,  line  9,—
 for  “,  or  has  been,  a”
 substitute  “a  sitting’.  (140)

 SHRI  S,  M.  BANERJEE  :  I  want  to
 speak  on  my  amendment  No.  37,  which
 seeks  tq  omit  lines  26  to  38  and  |  to
 8  on  pages  2  and  3  respectively.  Sir,
 the  House  knows  well  what  these  lines
 refer  to,  It  says

 “No  person  shall—

 (a)  obstruct  any  person  from  law-
 fully  entering  or  leaving  any
 office  or  place  of  business  of
 a  banking  company  or  from
 carrying  on  any  business  there,
 or

 (b)  hold,  within  the  office  or  place
 business  of  any  banking

 company,  any  demonstration
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 {Shri  S,  M.  Banerjee]
 which  is  violent  or  which  pre-
 vents,  or  is  calculated  to  pre-
 vent,  the  transaction  of  normal
 business  by  the  banking  com-
 pany,  or
 act  in  any  manner  calculated
 to  undermine  the  confidence  of
 the  depositors  in  the  banking
 company.”

 (c)

 I  do  not  want  to  raise  the
 theme.
 5.4  HRs.

 [SHRIMATI

 whole

 TARKESHWARI  SINHA  in  the
 Chair)

 I  am  so  happy,  Madam,  you  are  in
 the  Chair.

 SHRI  INDRAJIT  GUPTA:  Let
 there  be  justice  tempered  with  mercy.

 MR,  CHAIRMAN  :  Have  you  any
 doubt  about  it  ?

 SHRI  S.  M.  BANERJEE  :  When  you
 are  in  the  chair,  you  should  be  like
 Portia.

 This  particular  clause  has  resulted
 in  growing  discontent  not  only
 among  the  bank  employees  but  the  en-
 tire  working  people  in  this  country.
 Because,  this  is  the  first  time  that  a
 penal  clause  has  been  brought  in,  not
 by  amending  the  Cr.  P.C.,  LP.C.,  or
 the  Industrial  Disputes  Act  but  by  a
 Bill  which  is  primarily  meant  for  social
 control  of  banks.  Shri  Morarji  Desai,
 as  we  all  know,  will  never  admit  his
 mistake  and  he  will  always  say  that  he
 hag  done  the  correct  thing,  I  have  only
 one  thing  to  say.  I  am  told—I  do  not
 know  how  far  it  is  correct;  I  speak  sub-
 ject  to  correction—that  when  it  was
 referred  to  the  Law  Ministry  the  law
 officers  have  given  their  judgment
 against  this.

 SHRI  MORARJI  DESAI:  No,
 SHRI  S.  M.  BANERJEE  :  If  he  says

 ‘No’,  then  I  want  the  opinion  of  the  Law
 Ministry  to  be  placed  on  the  Table  of
 the  House.  Because,  whenever  we  rais-
 ed  this  question,  the  Law  Minister  was
 never  consulted,  When  we  referred  to
 this  question  again  and  again,  when  I
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 referred  to  it  first  by  raising  a  point  of
 order,  the  Finance  Minister  consulted
 the  Defence  Minister.  The  second
 time  he  consulted  the  Home  Minister.
 He  never  consulted  the  Law  Minister
 whether  it  is  constitutionally  wrong,
 illegal  or  irregular  to  bring  in,  to
 smuggle  or  sneak  in,  this  particular
 clause  in  a  Bill  which  is  meant  or  social
 control  of  banks,

 I  do  not  want  to  say  much  but  I  would
 say  to  the  Finance  Minister  that  this
 particular  clause,  the  most  hated  and
 pernicious  clause,  if  it  is  passed  by  the
 brute  majority  on  that  side,  it  will  show
 to  the  country  the  attitude  of  the  ruling
 party  towards  the  working  classes  and
 the  workers  on  their  part  will  start  their
 agitation  tomorrow  by  going  on  a  strike
 throughout  the  country.

 I  assure  the  hon.  Finance  Minister—
 he  also  should  accept  this  challenge—
 that  as  long  as  the  working  class  are
 conscious  of  their  trade  union  rights,  they
 will  fight  against  this  hated  clause  and
 they  will  see  to  it  that  the  Finance
 Minister  is  forced  to  resign  only  on  this
 issue  of  smuggling  a  particular  perni-
 cious  clause  in  a  particular  Bill  which,
 according  to  him,  was  meant  for  the
 social  control  of  banks.

 I  do  not  want  to  say  much  about  it
 because  one  of  the  fathers  of  the  trade
 Union  movement,  Shri  Dange,  is  here
 and  I  would  request  him  to  throw  some
 light  on  it  and  expose  the  Finance
 Minister  and  his  Ministry  and  the  sinis-
 ter  plan  to  crub  the  activities  of  the
 bank  employees,

 श्री  अब्बल  गनी  दार  :  मैडम  चूंकि  मेरा
 भी  यही  अमेंडमन्ट  है,  में  आप  के  द्वारा  मोरार-
 जी  भाई  से  कहना  चाहता  हूं  और  उन  के
 साथियों  से  कि  :

 किस-किस  तरह  सताते  हैं  ये  बुत  हमें
 निजाम  :

 हम  ऐसे  हैं  जैसे  किसी  का  खुदा  न  हो  1

 यानी  वह  बैंक  के  एमप्लायीज़  हैं,  उन  में

 आफिस  भी  हैं,  उन  में  अच्छे  से  अच्छे  क्रीम

 आफ दी  ऐन्ट्री  भी  हैं।  कोई  वह  सिर्फ  चार  आने
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 के  टिकट  लेने  वाले  चपरासी  तो  नहीं  हैं।
 जिन  को  वह  कह  दें  कि  कर  दो  कैद,  कर  दो

 जुर्माना  और  जो  मन  में  आये  कर  दो,  उन  को
 कोई  हक  नहीं  है  कि  वह  अपने  जायज  हकों
 की  हिफाजत  कर  सकें।  तो  मैडम,  मिस्टर
 बनर्जी  के  बाद  में  एक  ही  और  बात  कहना  चाहता
 हुं  :

 खुद  ही  कातिल  खुद  ही  शाहिद  खुद  ही
 मुंसिफ  गहरे

 अरबाज़  मेरे  करें  खून  का  दावा  किस  पर  ॥।

 उन  बेचारों  की  सुनने  वाला  कौन  है  ?  लेकिन
 एक  सुनने  वाला  जरूर  है।  जैसा  मैंने  कल  कहा
 था,  मोरार  जी  भाई,  आप  गोल्ड  कन्ट्रोल  बिल
 ला  कर  380  रह  गए,  अब  यह  बिल  पास  हो
 जाने  के  बाद  कल  280  रह  जाओगे  और  भग-
 वान  ने  चाहा  तो  हम  320  हो  जायेंगे  ।
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 aft  अटल  बिहारी  वाजपेयी  (बलरामपुर)  :
 सभानेत्री  महोदया,  विधेयक  की  जिस  धारा  पर
 हम  विवाद  कर  रहे  हैं,  शायद  वह  सब  से  अधिक
 विवाद-मस्त  धारा  है।  में  यह  समझने  में
 असमर्थ  हूं  कि  जो  विधेयक  बैंकों  पर सामाजिक
 नियन्त्रण  लागू  करने  के  लिए  लाया  गया  है
 उसमें  कर्मचारियों  के  ट्रेड  यूनियन  के  अधिकारों
 को  समाप्त  करने  का  उपबन्ध  क्‍यों  शामिल
 किया  गया  है  ?  मुझे  ताज्जुब  होता  है  अगर
 यह  विधेयक  कानून  का  रूप  ले  गया  और
 किसी  कर्मचारी  के  खिलाफ  इस  कानून
 के  ८  अन्तर्गत  कार्यवाही  की  गई  तो  अदालत
 में  उल्लेख  किया  जायेगा  कि  यह  .कर्मचारी
 बैंकिंग  लाज  कट  की  धारा  (18)  के  अन्तर्गत
 दंडित  किया  जा  रहा  है,  उसे  6  महीने  की
 सजा  दी  जा  रही  है,  एक  हजार  रुपया  जुर्माना
 किया  जा  रहा  है  या  सजा  और  जुर्माना  दोंनों
 किए  जा  रहे  हैं।  क्या  इसके  लिए  देश  का
 सामान्य  कानून  पर्याप्त  नहीं  है?  क्‍या  यह
 उद्देश्य  और  किसी  कानून  से  पूरा  नहीं  हो
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 [श्री  अटल  बिहारी  वाजपेयी]
 सकता  ?  अभी  तक  हिसात्मक  प्रदर्शन  एक
 दंडित  अपराध  के  अन्दर  आता  है।  ट्रेड  यूनियन
 आन्दोलन  में  विश्वास  करनेवाला  कोई  भी
 व्यक्ति  हिसात्मक  आन्दोलनों  को  प्रोत्साहन
 देने  की  बात  नहीं  कर  सकता  ।  लेकिन  पिकेटिंग
 करना,  धरना  देना,  हिंसात्मक  है  या  नहीं  है,
 इसके  बीच  की  विभाजक  रेखा  बहुत  बारीक
 है  और  इस  विधेयक  के  अन्तर्गत  उसका  समावेश
 करके  अनावश्यक  रूप  से  इस  विधेयक  को
 ऐसा  विवाद-प्रीत  बनाया  जा  रहा  है

 सभा नेत्रो  महोदया,  आप  जानती  हे  कि

 शान्तिपूर्ण  तरीके  से  धरना  देना  भले  हो  कानून
 की  इष्टि  से  आपत्तिजनक  हो  लेकिन  नैतिक

 दृष्टि  से  उसे  गलत  नहीं  माना  जा  सकता  |
 अभो  भो  बेक  कमंचारो  ऐसे  नियन्त्रण  में  बन्धे

 हुए  हे  कि  वे  काम  के  घन्टों  में  प्रदर्शन  नहीं  कर
 सकते  |  जो  एवार्ड्स  हें  वह  उनके  खिलाफ

 है,  जो  मजदूरों  के  विवाद  के  कानून  हे  वे  भी
 इस  बात  की  छूट  नहीं  देते  कि  ट्रेड  यूनियन
 आन्दोलन  के  अन्तर्गत  बैंकों  के  काम  में  कोई
 बाघा  डाली  जाये  ।  लेकिन  उन  सारे  वार्डो
 को  और  सामान्य  कानूनों  को  ताक  पर  रखकर

 हमारे  उस-प्रधान  मन्त्री  एक  ऐसा  विधेयक  लाये

 हूँ  और  उनके  अन्तर्गत  एक  ऐसी  धारा  पास
 कराना  चाहते  हँ  जिसने  व्यापक  असन्तोष
 को  जन्म  दिया  है।  मुझे  याद  है  एक  बार  तो
 मोरार  जी  भाई  ने  कहा  था  कि  वह  श्रेय  की
 चिन्ता  करते  हूं,  प्रेय  की  चिन्ता  नहीं  करते  ।
 मेरा  निवेदन  है  कि  यह  धारा  न  तो  श्रेयस्कर  है
 कौर  यह  उन  को  प्रिय  बनाने  वालो  तो  है  नहीं
 अनावश्यक  रूप  से  बेक  कर्मचारियों  को  आपदा-
 लन  करने  के  लिए  मजबूर  करना  किसी  भी

 दृष्टि  स ेउचित  नहीं  कहा  जा  सकता।  अगर
 उन  के  मन  में  भय  है  ट्रेड  यूनियन  आन्दोलन
 सोमा  को  पार  कर  के  जा  रहा  है  तो  उस  को
 नियन्त्रित  करने  के  अन्य  तरोके  हो  सकते  हें  ।
 लेकिन  इस  विधेयक  में  इस  का  समावेश  करना

 हास्यास्पद  है,  अनावश्यक  है,  अनुचित  है,

 अन्यायपूर्ण  है  और  हम  इस  का  विरोध  करने
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 के  लिए  कटिबद्ध  है।  मैं  अन्त  में  उप-प्रधान
 मन्त्री  से  अनुरोध  करना  चाहूंगा  कि  इस  धारा
 को  निकाल  दीजिए  ।  बैंकों  पर  सामाजिक
 नियन्त्रण  के  कानून  को  मजदूरों  पर,  कम  चा-

 रियों  पर  अनावश्यक  रूप  से  नियन्त्रण  थोपने
 के  काम  में  मत  लाइए।  यह  किसी  भी

 दृष्टि  से  उचित  नहीं  है  ।

 SHRI  INDRAJIT  GUPTA  :  In  order
 to  save  time,  I  am  not  speaking.  Mr.
 Dange  will  speak,

 MR.  CHAIRMAN  :  Shri  Dange.
 SHRI  S.  A.  DANGE  (Bombay  Cen-

 tral  South)  :  Madam,  I  am_  opposing
 this  clause  and  all  grounds  of  opposition
 have  been  stated  from  various  quarters
 here.

 AN  HON,  MEMBER.;  What  about
 those  who  have  given  amendments  ?

 MR.  CHAIRMAN  :  Just  a  minute.
 Because  this  is  an  important  clause,
 some  other  Members  who  have  not  mo-
 ved  amendments  would  also  like  to
 participate.  Therefore,  I  called  Mr.
 Dange.  Shri  Vajpayee  is  the  leader  of
 the  party;  Shri  Dange  is  also  the  leader
 of  the  party.  Nobody  should  have  any
 grudge.  I  would  give  him  a_  chance
 also.

 SHRI  S.  A.  DANGE:  Under  the
 guise  of  controlling  credit  in  this  coun-
 try  and  establishing  a  clean  policy  in  the
 matter  of  investment  and  so  on,.  a
 most  dictatorial  attack  is  being  launch-
 ed  against  democratic  liberties,  one  by
 one.  This  is  the  first  instalment  and,
 perhaps,  other  instalments  might  be
 coming  very  soon.  We  are  seeing  the
 samples  of  these  instalments  already  in
 the  policies  that  are  being  pursued  in
 relation  to  other  sectors  of  employment
 in  this  country.

 This  sector  of  employment  is  very
 vital.  There  is  no  doubt  about  it  though
 one  may  ask  :  Which  sector  of  employ-
 ment  is  not  vital?  The  Government
 employees,  as  a  whole,  the  journalists
 and  all  others,  are  now  under  attack  by
 a  very  simple  measure—the  wage  board
 award  is  not  applied.  That  means  the
 government's  wage  policy  as  well  as  the
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 Organisational  policy  in  this  country  in
 telation  to  trade  unions  i3  now  being
 directed  in  a  most  anti-democratic
 ‘manner  and  it  finds  an  expression  in  a
 Bill  which  seeks  to  socially  control  cre-
 dit  in  this  country.

 Why is  it  being  brought  here?  The
 background  that  is  played  upon  is  that
 the  employees  have  been  striking  and
 that  they  have  been  holding  up  opera-
 tions  of  banks.  No  operation  of  any
 bank  has  been  ever  held  up  just  be-

 ‘causc  the  employees  took  it  into  their
 heads  to  obstruct  it,  All  along,  in  the
 last  0  years,  if  you  know  the  history  of
 trade  union  in  this  country,  the  bank
 «mployees  have  been  asking  for  bilateral
 settlements.  The  bankers  in  their  pride:
 because  they  control  credit,  they  control
 industry,  they  control  MPs,  they  control
 the  Government,  they  can  dictate  poli-
 cies,  refused  to  have  bilateral  negotia-
 tions  and,  therefore,  workers  had  to
 assert  their  strength  and  demand  for

 their  rights  by  organising  strikes  and
 demonstrations  untill,  at  last,  even  the
 wage  boards  awards  were  upset  and
 arbitration  awards  were  thrown  away.
 Even  onc  Labour  Minister  of  this  Gov-
 ernment,  Mr.  Giri,  had  to  resign  because
 the  Finance  Minister  amended  the  bank
 award.  That  Finance  Minister  had  a
 better  reputation  than  the  present
 Finance  Minister  because  that  Finance
 Minister  knew  finance  and  the  present
 Finance  Minister  neiher  knows  finance
 nor  law  or  anything  except  defending
 someone  who  is  attached  to  him.  That
 Finance  Minister  amcnded  the  award

 and  Shri  Giri  had  to  resign.  This  is  the
 history  of  the  struggle  of  the  bank  em-
 ployees,  Therefore,  they  had  to  act  and,
 ultimately,  at  last,  a  bilateral  agrcement
 was  agreed  to  by  all  the  bankers  and

 ‘then  smooth  things  were  taking  placc.

 Now  comes  a  Bill  like  this  attacking
 every  trade  union  right  of  the  cm-
 ployees.  I  am  not  only  concerned  with
 the  Bank  employces.  That  shows  the
 direction,  the  policy,  that  they  are  pur-
 suing  and  which  wants  to  attack  the

 ‘democrtic  trade  union  rights  of  the
 working  class  in  this  country  and  (०
 establish  dictatorship  in  the  name  of
 democracy.  When  that  dictatorship
 comes,  then  those  gentlemen  on  the
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 other  side  who  will  support  such  a  thing will  also  find  themselves  in  Tihar  jail and  if  this  great  gentleman  who  now
 wants  to  have  social  control  of  banks
 will  socially  control  and_  individually
 contro}  the  whole  of  this  country  aad
 Parliament  and  if  that  side  support  him,
 then  God  save  this  country  and  demo-
 cracy  in  this  country.  That  is  why  I
 am  saying.  (Interruptions)

 SHRI  BIBHUTI  MISRA  :  Where  will
 you  be?

 SHRI  S.  A.  DANGE:  I  shall  be
 fighting  with  my  hands  all  the  dictators.
 You  will  see  that.  (Interruptions).

 My  appeal  to  the  democratically-
 minded  Congressmen  is  this:  please
 control  this  direction.  I  am  just  making
 an  appeal  to  you.  I  know  there  are
 certain  democratically-minded  —  Con-
 gressmen.  (Jnterruptions).

 SHRI  RANDHIR  SINGH  (Rohtak):
 Are  you  more  progressive  and  patriotic
 than  us?  We  have  also  gone  to  jail  so
 many  times.

 SHRI  S,  M.  BANERJEE  :  Mr.  Dange
 is  cyual  to  a  hundred  Congressmen.

 SHRI  RANDHIR  SINGH:  I
 equal  to  00  Danges  myself.

 MR.  CHAIRMAN  :  This  should  be
 stopped.  Let  the  hon.  Member  conti-
 nue.

 SHRI  S.  A,  DANGE:  I  am  appeal-
 ing  to  the  democratically  minded  Con-
 gressmen  to  take  note  of  this  develop-
 ment  in  their  own  ranks.  This  is  what
 T  am  saying,  and  they  misunderstand
 me.  I  am  saying  this:  control  the
 direction  of  development  of  dictatorship
 because  it  comes  through  this  Bill.
 (Interruptions).

 att  शिव  नारायण  (बस्ती  )  :  मांगें  साहब,
 इस  गवर्नमेंट  की  'शरीफन  है,  वरना  आप  जेल
 में  होते--जो  एक्टिविटीज  आप  मुल्क  मं  कर
 रहेगें।

 SHRI  S.  A.  DANGE:  I  had  been  in
 jail  more  than  any  one  of  you,  Do  not
 say  that..(  dnterruptions).

 am

 BN
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 MR.  CHAIRMAN:  Please  address
 me;  then  all  the  troubles  will  go.

 SHRI  S.  A.  04508  :  What  I  am
 saying  is  this.  The  direction  of  this
 Bill  is  towards  suppression  of  demo-
 cracy,  suppression  of  the  democratic
 right  of  the  working  class,  in  the  name
 of  comtrolling  social  credit.  The  credit
 cannot  be  controlled  unless  the  banks
 are  nationalised.  I  do  not  want  to  go
 into  that.  But  please  take  into  consi-
 deration  the  philosophy  of  banking  it-
 self.  Thousands  of  people  come  and
 deposit  money.  Every  man  is  the  owner
 of  a  bit  of  the  deposit,  but  when  it  is
 collected  together  in  a  bank,  it  becomes
 social  money  and  is  used  by  private  in-
 dividuals  for  private  profit,  This  is  the
 direction  in  the  present  system  of  capi-
 talism  which  he  is  running.  Therefore,
 no  amount  of  social  control  which  he
 wants  bring  through  this  Bill  will  be
 fruitful  in  really  controlling  the  social
 money  placed  at  the  disposal  of  private
 individuals,  whether  they  are  directors
 or  managers  or  industrialists  or  anything
 also  who,  utilising  that  money  create
 private  profit  and  then  may  return  the
 deposit  or  may  not  return  the  deposit
 which  is  a  different  matter.  So,  the
 very  philosophical  concept  of  social
 control  this  way  is  wrong.  Therefore,
 we  are  fighting  for  nationalisation  of
 banks  where  individuality  of  ownership.
 individuality  of  the  use  of  money,  is
 exstinguished  and  social  money  is  so-
 cially  used  through  the  State  which  is
 democratically  run;  then  only  social
 control  of  banking  can  come.  This  is
 what  we  are  pleading.  Our  nationalisa-
 tion  is  not  a  fetish;  bank  is  the  highest
 form  of  social  money.  Therefore,  we
 were  proposing  nationalisation.  But  he
 has  brought  in  social  control.  Do  you
 think  that  a  manager  because  he  be-
 comes  divorced  from  directorship  be-
 comes  a  person  who  is  an  emblem  of
 Social  control?  It  is  not  so.  In  this
 country,  there  have  been  managers  who.
 without  the  assistance  of  Mr.  Morarji
 Desai  and  his  Private  Secretary,  have
 managed  banks  and  industries.  There
 stands  the  name  of  Pochkhanavala,
 who  built  up  the  Central  Bank  against
 the  sabotage  of  British  bankers  in  this
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 country.  There  was  one  Saraiya  who
 was  speculating  in  the  silver  market  and
 cornored  the  whole  of  the  Indian  mar-
 ket;  it  was  the  British  banks  that  sank
 him  until  that  man  died  by  swallowing
 the  diamonds  of  his  ring,  because  he
 was  operating  an  independent  system  of
 his  own.  It  is  not  that  there  have  not
 been  bankers  in  the  British  days  who
 tried  to  build  up  industries  with  their
 own  money  and  also  with  the  money  of
 depositors.  He  knows  very  well  the
 history  of  Omar  Subani  who  was  forced
 to  commit  suicide  by  the  British  who
 refused  him  credit  because  he  failed  in
 cotton  speculation,  cotton  delivery,  and
 the  banks  refused  him  money.  Those
 days  are  gone

 We  thought  that  under  Indian  in-
 dependence  banking  would  be  put  at
 disposal  of  real  development  of  industry.
 Instead  of  that,  we  find  five  banks  spe-
 culating  in  this  matter  instead  of  deve-
 loping  industry.  Therefore,  we  wanted
 nationalisation.  Instead  of  giving
 nationalisation,  he  has  given  us  dicta-
 torship  over  the  employees  who  are  the
 best  people,  who  are  the  most  deserving,
 to  carry  out  social  control  over  the
 bankers,  cver  the  directors  and  their
 operations.

 6  Hrs.

 Therefore,  my  appeal  to  him  would
 be  this—though  he  is  beyond  all  appeals,
 we  known  it  very  well,  with  the  philo-
 sophy  that  he  has  not.  Of  course,  he
 says,  ‘I  have  no  philosophy’.  That  also
 he  says,  sometimes,  But  there  is  a
 philosophy  of  his.  That  philosophy  is
 dictatorial  control  and  suppression  of
 any  democratic  rigtt  which  does  not
 conform  to  his  conception  of  democracy
 and  his  conception  of  social  develop-
 ment.  I  will  again  say  ¢hat  he  should
 bring  in  a  measure  which  should  be
 not  only  deleting  this  attack  on  the
 democratic  principle  but  should  also  be
 providing  for  real  nationalisation.  The
 RBI  control  over  private  banks  is  not
 going  to  really  lead  to  social  control.
 We  concede  that  even  nationalisation
 may  also  not  lead  to  that  completely.
 but  there  will  be  some  ground  to  hope



 703  +  Banking  Laws  (Amdt.)

 chat  with  the  next  step,  with  nationali-
 sation  taking  place,  democratic  marage-
 ment  might  come  in.

 The  prejudice  that  is  shown  against
 the  employees  is  obvious.  The  section
 is  so  sweeping.  Item  (०)  says:

 “No  person  shall  act  in  any  man-
 ner  calclated  to  undermine  the  confi-
 dence  of  the  depositors  in  the  banking
 company”.

 Even  criticism  of  a  bank,  that  it  is  mis-
 using  its  deposits  and  helping  specula-
 tors  to  speculate  would  come  within  the
 mischief  of  this  clause.  A  newspaper
 editor  or  writer  or  a  speaker  who  voices
 a  cfiticism  in  a  public  meeting  can  be
 jailed  for  six  months,

 So  my  plea  is  that  this  item  should
 be  accepted  for  deletion,  and  if  he  is
 not  prepared  to  do  that,  my  plea  to  the
 House  is  that  it  should  reject  it.

 SHRI  N.  DANDEKER  :  I  will  leave
 it  to  the  Deputy  Prime  Minister  so  far  as
 answering  “democracy”,  “liberties”  and
 things  of  that  kind  coming  _  strangely
 from  that  side  is  concerned.  I  would
 like  to  confine  myself  essentially  to  the
 clause  which  undoubtedly  does  introdu-
 ce  an  afrangement  about  prohibiting
 certain  types  of  activities  as  part  of
 social  control  over  the  commercial  bank-
 ing  system.

 I  would  like  to  get  back  40  the  subs-
 tance  of  the  clause.  The  clause  is  not
 concerned  with  employees,  necesarily,
 it  is  not  concerned  with  depositors,  ne-
 cessarily,  or  with  shareholders  or  with
 anybody  in  particular.  It  is  concerned
 with  all  persons,

 “No  person  shall”—in  che  first  place—
 “obstruct  any  person  from  lawfully  en-
 tering  or  leaving  any  office  or  place  of
 business  of  a  banking  company  or  from
 carrying  on  any  business  by  the  banking
 company”  Secondly—and  this  is  in
 many  ways  even  more  important—
 “Hold  within  the  office  or  place  of  busi-
 ness  of  any  banking  company,  any  de-
 monstration  which  is  violent  or  which
 prevent,  or  is  calculated  to  prevent,  the
 transaction  of  normal  business  by  the
 banking  company”.

 Now,  Sir,  when  they  said  nothing  of
 this  kind  was  being  done,  yesterday  I
 had  quoted  extensively  from  a  judge-

 AUGUST  6,  968  Bill  704

 ment  of  the  High  Court  of  Bombay where  the  High  Court  had  to  intervene
 in  the  case  of  the  Syndicate  Bank  Ltd.
 with  injunctions  after  specifically  exa-
 mining  the  question  of  fundamental
 rights  to  do  this,  that  and  the  other
 within  and  outside  the  bank  premises.
 The  High  Court  had  to  intervene  with
 injunctions  expressly  stating  that  no
 fundamental  rights  would  be  contraven-
 ed  by  those  injunctions,

 I  will  not  read  them  again.  But  I
 would  like  to  take  the  case  of  another
 bank,  a  bank  of  which  I  know  a  good
 deal.  Last  year  from  the  month  of  July
 until  around  September  or  October,  there
 were  three  phases  of  certain  operations
 by  employees  which  really  brought  the
 banking  business  of  that  particular  bank
 to  a  standstill.  I  have  got  a  note  of
 what  actually  happened  in  the  first  phase.
 Since  a  good  deal  has  been  said  about
 nothing  of  this  kind  having  happened  at
 all,  I  would  take  the  liberty  of  reading
 some  pieces  from  this  note.

 “I  the  first  phase,  demonstrations
 were  held  within  and  outside  the  pre-
 mises  during  and  after  office  hours.
 During  the  demonstrations  within
 office  hourse  and  within  the  office  in
 office  hours,  scurrilous  slogans  were
 raised  as  under  :

 बैंक  वे  नालायक  हाकिमों  होश  में  आओ  ।
 बेक  ब  गन्दे  हाकिमों  होश  में  आओ।
 बेक  के  बदमाश  हाकिमों  होश  में  आओ  |
 बेक  के  जालिम  हाकिमों  होश  में  आओ  t

 These  were  slogans  shouted  within  the
 bank  premises  creating  an  atmosphere  in
 which  banking  business  was  supposed
 to  be  transacted  on  behalf  of  the  de-
 positors  about  whom  Mr.  Dange  just  now
 spoke,  on  behalf  of  those  who  do  busi-
 ness  with  the  bank  such  as  cashing  a
 cheque  or  drawing  money  or  anything
 whatever  that  is  involved  in  the  day-to-
 day  business  of  the  bank.  This  was
 part  of  the  first  phase.

 “The  members  of  the  Union  virtual-
 ty  mobbed  the  managers  in  mass  de-
 putation  by  crashing  into  their  cabins
 during  working  hours  and  compelled
 them  to  ring  up  ‘the  regional  head
 office  or  head  Office  for  conveying
 their  resentment  to  the  head  office.”



 705  Banking  Laws  (Amdt.)

 {Shri  N.  Dandeker]
 Now  for  a  little  bit  of  snippets  as  to
 what  happened  during  the  second  stage
 of  this  particular  series  of  demonstra-
 tion.

 “During  the  second  phase,  the  fury
 and  the  extent  of  demonstrations  were
 raised  to  a  high  pitch.  Employees
 again  waited  on  the  managers  in  mass
 deputation  of  longer  duration  than  on
 the  first  occasion.  These  deputations
 were  led  during  office  hours  and  were
 highly  provocative.  Demonstrations
 as  part  of  the  unwritten  programme
 were  held  during  working  hours  with-
 in  the  premises  with  increasing  fre-
 quency.  In  the  head  office  on  almost
 every  Saturday.

 —this  I  have  known  myself  because  J
 have  been  subjected  to  this—

 “  employees  from  other  banks
 were  asked  to  join  in  the  demonstra-
 cions  and  highly  provocative  slogans
 were  raised  in  these  demonstrations.”
 I  will  go  on  to  the  third  phase,  be-

 cause  the  House  ought  to  know  what  the
 facts  are.

 “During  this  last  phase,  the  em-
 ployees  embarked  on  a  most  determin-
 ed  course  to  disrupt  the  busines;  of
 the  bank  by  a  complete  go-slow,  de-
 fiance  of  lawful  authority,  subversion
 and  encouragement  of  gross  acts  of
 indiscipline,  They  shouted  deafening
 slogans  intermittently  throughout  the
 day  within  the  premises  of  the  bank
 during  office  hours  and  thereafter,  vir-
 tually  making  the  transaction  of  busi-
 ness  utterly  difficult  if  not  impossible.”
 What  is  it  that  this  Bill  is  trying  to  do,

 what  is  the  nature  of  the  trouble  we  are
 trying  to  deal  with?  It  is  not  true  to
 say,  as  somebody  said,  that  if  thev
 brought  in  this  kind  of  provision  here.
 they  can  bring  in  similar  provision  in  the
 Port  Trusts  Act.  I  suggest  to  you  that
 if  a  port  or  two  does  not  function  for
 a  week  or  so,  it  does  not  upset  the  eco-
 nomy  like  it  would  if  any  of  these
 major  banks  were  to  stop  functioning  for
 even  a  day  or  two.

 What  has  happened  in  the  banking
 system  ?  I  know  there  is  a  large  pro-
 portion  of  workmen  who  are  bullied  in-
 to  this  sort  of  thing  under  threats  of
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 violence,  They  naturally  will  not  speak
 up,  they  are  afraid;  but  they  have  come
 to  me  and  told  me  not  to  think  that  they
 were  all  in  this.  (interruptions)  Sir,  I
 did  not  interrupt  these  gentlemen  when
 they  were  distorting  and  exaggerating
 everything  beyond  all  measures.  I  wish
 to  say  from  my  personal  knowledge  that
 there  are  employees  who  resent  this  kind
 of  thing.  If  for  a  vital  industry,  where
 day-to-day  transactions  go  to  the  very
 root  of  the  whole  economy,  where  the
 whole  economy  can  be  brought  to  a
 standstill,  a  provision  like  this  is  put  in,
 I  think  this  is  the  proper  place  in  which
 it  ought  to  come  in.  I  think  these  are
 proper  provisions,  and  that  is  why,  in
 order  that  this  sort  of  stoppage  may  not
 go  to  an  excess,  I  have  moved  my
 amendment.  My  amendment  is  really
 interested  in  seeing  that  proper  justice
 is  done.  It  reads  :

 Page  3,—
 after  line  8,  insert—

 4)  An  offence  punishable  under
 this  section  shall  be  cognisuple,
 and  no  Court  inferior  to  that
 of  a  Presidency  Magistrate  or
 a  Magistrate  of  the  first  class
 shall  try  any  such  ffence.”
 (20)

 That  these  things  ought  to  be  prohi-
 bited  is  beyond  question.  There  w.s
 some  talk  yesterday  about  opening
 branches  in  the  rural  areas.  Wonderful
 thing,  let  us  tap  the  rural  resources,  be-
 cause  there  are  crores  of  potential  de-
 posits  there.

 SHRI  RANDHIR  SINGH.  Thev
 will  not  talk  of  the  peasantry,  they  will
 talk  only  of  industry.

 SHRI  N.  DANDEKAR:  Do_  you
 think  that  if  banks  open  branches  in
 small  places  where  there  is  a  population
 of  10,000  or  i5,000  of  the  rural  com-
 munity,  those  people  are  going  to  de-
 posit  in  those  banks  if  they  are  held  up
 from  drawing  out  their  money  when
 those  demonstrations  take  place  all  over
 India?  I  shudder  to  think  what  will
 happen  in  the  rural  areas  where  we
 want  to  encourage  banking  and  want  the
 rural  community  to  put  their  surplus  or
 savings  into  banks.  Can  you  imagine
 what  the  farmer  is  going  to  do  if  he  goes
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 to  the  bank  when  they  are  all  shouting
 in  the  demonstrations  and  they  would
 not  allow  him  to  go  in  and  would  not
 allow  him  to  draw  out  his  money  and
 would  not  let  him  deposit  the  money
 either?  This  is  what  I  am  saying
 abou  the  rural  areas.  If  we  want  to
 expand  banking  and.  extent  it  to  the
 backward  areas  as  we  want  to,  if  you
 want  to  tap  the  enormous  resources  now
 available  because  of  an  almost  revolu-
 toinary  break-through  in  agricukture,  if
 you  want  to  do  all  this,  there  has  got  to
 be  confidence  in  the  banking  system  and
 the  people  ought  to  be  able  to  draw  their
 money  without  being  held  up  to  ransom.
 Therefore,  I  have  no  doubt  whatever
 that  these  provisions  necessary;  they  are
 properly  here,  and  I  am  sure  the  House
 ought  to  know  the  facts,  and  I  have
 given  the  House  the  facts  so  that  the
 hon.  Members  will  know  exactly  what
 sort  of  thing  is  this,  which  is  sought  to
 be  prohibited.

 SHRI  D.  N.  PATODIA  :  Mr.  Chair-
 man,  I  would  restrict  myself  to  moving
 some  of  the  amendments:  amendment
 Nos.  22,  23,  24  and  25.  Amendment
 22  relates  to  the  powers  of  acquisition
 by  the  Central  Government  in  respect
 of  certain  banking  industries.

 SHRI  N.  DANDEKER  :  That  portion
 I  have  not  talked  about.  I  have  an
 amendment  about  it  and  I  should  talk
 about  i.

 MR.  CHAIRMAN  :  Yes.
 SHRI  D.  N.  PATODIA  :  The  origi-.

 nal  clause  in  the  Bill  says  that  if  upon
 Teceipt  of  a  report  from  the  Reserve.
 Bank,  the  Central  Government  is  satis-
 fied  that  the  banking  company  has  on
 more  than  one  occasion  failed  to  comply
 with  directions  given  to  it  in  writing  un-
 der  section  2  and  so  on,  the  banking
 company  will  be  acquired.  Now,  this
 is  restricting  the  powers  in  a  manner
 by  which  the  Central  Government  will
 be  empowered  to  acquire  the  banking
 institution  only  for  mero  violation  of  the
 direction  more  than  once,  that  is,  twice.
 This  is  of  a  confiscatory  nature  and  it
 is  not  justice.  Therefore,  my  amendment
 is  pure  and  simple.  It  says  that  when-
 ever  such  a  violation  happens  persistently
 and  wilfully,  only  in  that  case  the  power
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 of  acquisition  should  apply,  because,
 after  all  the  hon.  Finance  Minister  will
 agree  that  this  is  the  spirit  behind  this
 clause,  that  whenever  there  is  violation
 which  is  wilfully  done,  only  then  there
 will  be  a  justifiable  case  for  acquiring.
 Therefore,  I  hope  the  Finance  Minister
 will  accept  my  amendment.

 My  second  amendment  is  amendment
 No.  23;  it  again  relates  to  acquisition.
 This  particular  Bill  goes  very  much  be-
 yond  its  scope  when  it  says  that  the
 Central  Government  will  be  empowered
 to  acquire  the  bank  and  nationalise  it
 simply  by  virtue  of  this  Icgislation,  This,
 I  would  submit,  is  beyond  the  powers
 of  Iegislation;  this  is  ultra  vires  of  the
 Constitution.  For  any  form  of  nation-
 alisation,  for  any  form  of  acquisition  of
 property  like  this,  it  is  necessary,  that
 a  separate  Bill  is  brought  before  Parlia-
 ment.  It  is  necessary  that  the  prior
 approval  of  Parliament  is  obtained.  I
 am  afraid  that  this  provision,  this
 type  of  legislation,  will  stand  to
 doubt  and  will  be  challenged  and  will
 prove  to  be  ultra  vires  of  ‘the  Constitu-
 tion.  Therefore,  my  amendment  says
 that,  “Provided  that  no  undertaking
 of  any  banking  company  shall  be  so  ac-
 quired  unless  such  acquisition  has  been
 approved  by  the  Parliament.”  I  hope
 the  hon.  Finance  Minister  will  accept  it.

 My  third  amendment,  amendment  No.
 24,  relates  to  some  Of  the  lacunae  left
 by  the  Deputy  Prime  Minister  while
 framing  this  legislation.  Here,  it  is  said
 that  whenever  in  respect  of  acquiring  a
 bank,  the  Government  feels  that  the
 bank  should  vest  into  some  other
 transferee  bank,  the  Government  might
 give  orders  to  the  transferee  bank  and
 by  virtue  of  these  orders  the  transferee
 bank  will  have  to  acquire  the  bank.  Now,
 in  this  respect,  there  is  no  provision  to
 suggest  that  the  prior  consent  will  be
 obtained  from  the  transferee  bank.  The
 Government  of  India  wants  to  impose  a
 condition  on  me;  the  Government  says,
 here  you  are  and  you  have  to  take  this
 bank.  But  how  does  it  impose  the  con-
 dition  without  obtaining  my  prior  con-
 sent  to  do  so?  My  amendment  is  simple
 which  says  that  any  such  order  of  the
 Central  Government  will  be  binding  on
 the  transferee  bank  only  in  the  event  of
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 [Shri  0.  N.  Patodia]
 obtaining  prior  consent  from  the  trans-
 feree  bank.  This  particular  thing  has
 been  omitted  by  the  Finance  Minister.
 Therefore,  this  may  be  accepted.

 Amendment  No.  25  is  in  respect  of
 acquired  banks.  The  bill  provides  that
 a  scheme  for  the  working  of  the  ac-
 quired  banks  will  be  decided  by  the
 Central  Government  in  consultation  with
 the  Reserve  Bank.  Does  it  mean  that
 it  is  only  the  Central  Government
 and  the  Reserve  Bank  who  are
 concerned  with  the  proper  function-
 ing  of  the  acquired  banks?  Whose  in-
 terest  is  mostly  affected?  It  is  the  in-
 terest  of  the  depositors  and  shareholders,
 Why  should  the  depositors  and  share-
 holders  of  the  acquired  bank  be  prevent-
 ed  from  expressing  their  opinion  about
 framing  any  scheme  for  the  proper  work-
 ing  of  the  acquired  bank?  My  amend-
 ment  says  that  if  any  such  scheme  is
 decided  upon  by  the  Central  Govern-
 ment,  previous  consultation  must  take
 place  with  the  shareholders  and  deposi-
 tors.  This  is  also  a  lapse  by  the  Finance
 Minister  and  I  hope  he  will  accept  my
 amendment.

 MR.  CHAIRMAN :  Shri  S.  M.  Joshi.
 6.7  Hrs.
 (Mr.  Deputy-SpPeaKerR  in  the  Chair]

 थी  एस०  एम०  जोशी  :  उपाध्यक्ष  महोदय,
 में  सदन  का  ज्यादा  समय  नहीं  लेना  चाहता
 हूं  लेकिन  जो  धारा  i5  इस  सदन  के  सामने
 विचारार्थ  उपस्थित  है  उस  में  एक  ऐसे  सिद्धान्त
 की  बात  है  जिसको  लेकर  में  कुछ  कहना
 आवश्यक  समझता  हुं।

 हमारे  मित्र  को  खांडेकर  ने  जो  एक  चित्र
 खड़ा  किया  उस  से  तो  ऐसा  लगता  है  कि  बैंकों
 में  यह  झगड़े,  हड़तालें  आदि  रोजाना  चल  रही
 हैं  7  यह  जो  झगड़े  जिरुका  कि  जिक्र  अभी  यहां
 हुआ  में  दांडेकर  साहब  से  कहूंगा  कि  यह्‌  बार-
 बार  और  रोजाना  नहीं  होते  हें।  जब  कभी

 मज़दूर  तरीके  का  सवाल  खड़ा  होता  है  और  उस
 को  लेकर  जब  कोई  संघर्ष  पैदा  होता  है  तो

 ऐसोबातें  उप  में  आ  जाती  हैं  ।  में  इन  झगड़ों  और

 हड़तालों  को  अच्छा  समझता  हूं  ऐसी  कोई  बात
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 नहीं  है  लेकिन  जैसा  मेने  कहा  परिस्थितियां  कुछ
 ऐसी  बन  जाता  हूँ  कि  विवश  होकर  मजदूरों
 को  हड़ताल  का  आश्रय  लेना  पड़ता  है।

 अभी  मेरे  एक  मित्र  न ेबतलाया  कि  960
 में  जब  स्टेट  बेक  को  एक  स्ट्राइक  हुई  और  श्री
 मोरारजी  भाई  देसाई  उस  वक्‍त  फ्राइनेंस
 मिनिस्टर  थे।  वह  स्ट्राइक  20-22  दिन

 बहुत  ही  शान्तिमय  तरीके  से  चलो  थी।  इस
 से  में  इंकार  नहीं  करता  कि  हड़ताल  के  होने  से
 बैंक  का  काम  ठप्प  हो  जाता  हैँ  और  उससे  लुक-
 सान  होता  है  लेकिन  जैसा  मेंने  कहा  हम  लोग
 शान्तिमय  तरीके  से  उसे  चलाते  थे  ।  हमारी
 मांग  भो  बहुत  कम  थी  और  कम  से  कम  थो।
 कांग्रेस  के  झंडे  के  तले  यहां  पर  जो  भारत  को
 आजादी  का  आन्दोलन  चला  हूँ  उसमें  आप  लोगों
 के  साथ  मेने  भो  हिस्सा  लिया  है  7  यह  मजदूर
 आन्दोलन  उस  आन्दोलन  का  एक  हिस्सा  था  |

 मेने  सिर्फ  एक  छोटी  सो  मांग  रक्खी  थी  और

 वह  मांग  यह  थो  कि  बैंकों  कॉ  जो  डिवीजन

 रहा  है  वह  ए०  बो०  सो०  डो०  रहा  है।  उस

 के  साथ  i,  2,  3  और4  भी  है।  यह  स्टेट

 बेक  एक  बड़ा  बेक  है,  ए०  से  भी  ऊपर  ए०1

 है  और  उस  को  क्लास  4  नहीं  होना  चाहिए।

 यह  मेरी  छोटी  सी  मांग  थी।  उस-को  लेकर
 में  फ़ाइनेंस  मिनिस्टर  से  मिला।  मेने  उन  को

 कहा  कि  आप  यह  छोटो  सी  मांग  क्‍यों  कबूल

 नहीं  करते  हैं।  उस  वक्‍त  जो  हमारे  चेअरमैन

 थे  बैंक  के  वह  कुछ  राजो  भो  हुए  लेकिन  इन
 लोगों  ने  नहीं  माना।  हमारी  उस  में  हार

 हो  गयी  और  हम  लोग  वापिस  जो  वेज  बोर्ड
 था  उमर  में  चले  गए  1  में  नहीं  जाना  चाहता  था

 लेकिन  चूंकि  हमारे  मजदूरों  ने  कहा  कि  नहीं  वहां
 जाना  है  तो  वहां  हम  चले  गए।  उस  के  बाद

 श्रोमान  डांडेकर  साह,  ने  जो  कहा  उस  तरह

 का  तरोका  जय  इख़त्यार  किया  गया  तो

 कहीं  जाकर  इन  लोगों  ने  दत्त  चोज  को  कमल
 किया  |

 में  सदन  को  बतलाना  चाहता  हूं  कि  जो  स्थिति

 अपने  देश  में  बन  रही  है  वह  एक  खतरे  को  घन्टी

 है।  में  इस  समय  वैसे  न  बोलता  लेकिन  कुछ
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 दिनों  से  सरकार  की  मज़दूर  आन्दोलन  के
 प्रति  जैसी  नीति  दिखाई  दे  रही  है  उस  से  मुझे
 बोलना  आवश्यक  जान;  पड़ा  क्योंकि  उसे  में

 एक  खतरनाक  नीति  समझ  रहा  हूं।  जब  हम
 लोगों  न ेआजादी  हासिल  की  तब  पंडित  जवाहर-
 लाल  नेहरू  और  नेता  जी  सुभाषचन्द्र  बोस  जैसे
 प्रोग्रेसिव  लोग  होते  थे।  नेता  जी  सुभाषचन्द्र
 बोस  भी  आल  इंडिया  ट्रेड  यूनियन  कांग्रेस  के
 अध्यक्ष  रहे  और  पंडित  नेहरू  भी  अध्यक्ष

 रहें  और  उस  वक्‍त  मजदूरों  के  प्रति  जो  नीति
 बनी  वह  नीति  अभी  तोड़ो  जा  रही  है।  मेरा
 आरोप  है  कि  जो  उस  समय  हमारी  नीति  थी
 उस  को  अब  सरकार  तोड़  रही  है।  इस  के
 फलस्वरूप  आप  ने  4-5  दिनों  में  देखा  कि  प्रेस
 वालों  के  साथ,  किस  तरह  का  व्यवहार  हो  रहा
 है  और  सरकार  का  उन  के  प्रति  रुख  कैसा

 असाहानुभूतिपूर्ण  हो  रहा  है।
 प्रेस  मजदूरों  क ेसाथ  आखिर  यही हुकूमत  है,

 यही  शासन  है जिसने  कि  वेज  बोर्ड  की  सिफारिशों
 पर  सोच  विचार  किया  ।  इन लोगों  ने  गज़ट  में
 एक  आडंर  भो  निकाला  1  में  कहता  हूं  कि  वेज
 बोर्ड  ने  कब  मारा  लेकिन  हमारी  हुकूमत  ने
 क्या  किया  ?  कया  यह  लोग  सो  रहे  थे  जबकि
 इन  लोगों  द्वारा  वह  आर्डर  पास  किया  गया
 था?  जो  आडंबर  पास  हुआ  ह ैआज  उस  पर
 प्रस  मालिकों  द्वारा  अमल  नहीं  होता  है।
 बड़े  सरमायेदार  आज  हम  प्रैस  मजदूर  लोगों
 को  भूखों  मारने  की  कोशिश  कर  रहे  हैं  और

 यह  चुपचाप  #3  हुए  हैं  कुछ  करते  नहीं  हैं।
 जब  यू नैनी मस  है  तब  भी  आप  चेंज  करेंगे
 और  जव  यू नैनी मस  नहीं  है  तब  भी  आप  चेंज
 करेंगे  |  एक  वक्‍त  जे०  सी०  एम०  में  एग्री-
 मट  किया  कि  जो  भी  हमारी  कोई  चीज़  है
 रुपए  पैसे  की  उस  को  लेकर  हम  आबिट्रेशन
 में  जायेंगे।  अब  सवाल  उठा  कि  आबिट्रेशन
 इस  में  आविद्रेबुल  नहीं  है।  अब  हर  एक  चीज़
 को  देखिए  और  जब  भी  कहीं  मजदूर  का  सवाल
 आता  है  तो  यह  उन  की  जो  पुरानी  नीति  है  उस
 से  यह  लोग  भाग  रहे  हैं।  यह  जो  मामला  यहां
 आया  हुआ  है  अगर  वह  ऐसे  ही  रहता  तो
 में  उस  को  उतना  महत्व  नहीं  देता  मगर  यह  एक
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 लक्षण  है,  एक  सिस्टम  है  उस  बीमारी  का  जोकि
 यहां  पर  हो  रही  है  मजदूरों  के  प्रति  जो हमारी
 एक  लिबरल पालिसी  थी  उसे  यह  खत्म  करनें
 जा  रहे  हैं।  में  श्री  दांडेकर  साहब  से  विन  अता-
 पु वंक  कहना  चाहूंगा  कि  यह  झगड़ा
 बारबार  पैदा  नहीं  होता  |  स्ट्राइक  की  अगर
 नौबत  आती  है  तो  हमारी  कोशिश  यह  होनी
 चाहिए  कि  वह  न  होने  पाये  और  मसला  पहले
 ही  शांतिपूर्वक  हल  हो  जाए।  मजदूर  तबके
 के  साथ  सहानुभूतिपूर्ण  हमारा  व्यवहार
 होना  चाहिए।  जो  कानून  बना  हुआ  है,  जो
 नीति  बनी  हुई  है  उसे  हमें  नहीं  तोड़ना  चाहिए  |
 अगर  ऐसा  हम  रवैय्या  अपनायें  तो  यह  स्ट्राइक
 आदि  की  चीजें  टाली  जा  सकती  हैं।  यह
 क्रेडिट  कन्ट्रोल  के  लिए  ले  आये  ।  इस  बिल  से

 बह  फ्रंट  कन्ट्रोल  नहीं  होगी  ।  कांग्रेस  को  आप
 के  द्वारा  डिस् क्रैडिट  करने  क ेसिवाय  और  दूसरी
 कोई  बात  नहीं  हो  सकती  है  ।  इस  तरह  से
 इस  के  द्वारा  जो  आप  मजदूरों  को  दबा  रहे
 हैं  और  उन्हें  प्रोवोग  किया  है  उस  को  में

 नहीं  मानता  और  इसलिए  उस  का  हम  विरोध
 करते  हैं

 श्री  बिभूति  सिर  :  यह  विधेयक  का  जो
 वर्तमान  इलाज  is  है  इस  के  लिए  में
 में  अपने  श्री  मोरारजी  भाई  देसाई  से

 कहूंगा  कि  उन्हें  इस  में  मूलामियत  लानी
 चाहिए।  विंमान  रूप  में  यह  बला  बड़ा
 सख्त  है।  इस  क्लास  को  मुलायम  करने  की
 मांग  कोई  हम  डांगे  साहब  के  कहने  से  नहीं
 कर  रहे  हैं।  जब  हम  लोग  भारत  की  आजादी
 के  लिए  जेल  जाते  थे  तो  डांगे  साहब  अंग्रेजों
 की  मदद  किया  करते  To

 एक  माननीय  सदस्य  :  डांगे  साहव  34
 साल  जेल  में  रहे  है  |

 शो  स०  मो०  बनर्जी  :  श्री  सरजू  पाण्डेय
 को  फांसी  की  सज़ा  हुई  थी।

 वही  बाद  संटेंस्ड  टु  देय

 SHRI  PILLO  MODY:  Where  was
 Shri  Banerjee  at  that  time  ?



 13  =  Banking  Laws  (Amdt.)

 SHRI  S.  M.  BANERJEE:  I  was
 beaten  by  the  police.  You  were  licking
 the  boots  of  the  British.

 SHRI  PILOO  MODY :  Beaten?  Not
 hard  enough,

 ai  विभूति  मिश्र :  यह  जो  इलाज  है  वह
 बहुत  ज्यादा  सख्त  है।  में  श्री  मोरारजी  देसाई
 से  अपील  करूंगा  कि  में  ने  जो  असेंसमेंट  दिया
 था  कि  (सी)  को  हटा  दिया  जाये  उस  के  लिए
 गवर्नमेंट  की  तरफ  से  कोई  ड्रा फूट  आना  चाहिए
 जिस  में  इस  इलाज  को  थोड़ा  सा  नमे  कर  दिया
 जाए  नहीं  तो  बैंक  अधिकारी  जिस  बैंक  के

 “एम्प्लायर  को  चाहेंगे  उस  को  फंसा  देंगे।
 श्री  मोरारजी  देसाई  :एस  नहीं  हो

 सकता  |  में  बनवाऊंगा  ।
 श्री  विभूति  मिश्र  :  यह  कानून  बनने  के  बाद

 आप  के  हाथ  से  निकल  जायेगा  1  आप  के  हाथ
 में  नहीं  रहेगा।  वकीलों  के  पास  लोग  चले
 जायेंगे  और  पुलिस  वालों  के  पास  चले
 जायेंगे.

 क श्री  मोरारजी  देसाई  :  मजिस्ट्रेट  के
 पास  जायेंगे  ।

 श्री  विभूति  सिञश्र:  चाह  अधिकारी  हो
 चाह  पुलिस  वाले,  जो  मुकदमा  करेंगे  वह
 पांच  आदमियों  से  कहला  देंगे  कि  फलाने
 जलूस  में  थे  ।  इस  तरह  की  बातें  पहले  हो
 चुकी  हूँ।  में  भुक्त  भोगी  हुं.

 श्री  भोरारजी  देसाई  :  जलूस  पर  कोई
 पाबन्दी  नहीं  हँ।

 श्री  विभूति  सिश  :  आप  ऐसा  कहते  है,
 लेकिन  प्रेसीडेंट  की  असेंट  होने  के  बाद  ये
 कानून  मन्त्री  जी  के  हाथ  में  नहीं  रहेगा।
 करें  उनके  हाथ  से  चला  जायेगा।  इसलिये  में
 उनसे  अपील  करता  हूं  कि  वह  इसमें  थोड़ी
 सी  नर भी  लायें  ताकि  बैंक  एम्प्लायीज  के  भी
 कुछ  हक  हों  और  उन  के  साथ  कुछ  नरमी
 बरती  जाये।

 मेरा  एक  और  असेंसमेंट  है  कि  जहां  पर
 “सिटिंग  जज'  या  “रिटायर्ड  जज'  है  उस  की

 जगह  पर  “'मीटिंग  जज”  रक्खा  जाये।
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 रिटायर्ड  जज  का  और  कोई  इंटरनेट  नहीं
 रहता।  वह  तो  यही  चाहता  है  कि  किसी  तरह
 से  पैसे  लेता  रहे  और  इसलिए  वह  मुकदमे  को
 लीगर  करता  चला  जायेगा।

 में  चाहता  हूं  कि  मन्त्री  महोदय  मेरे  40
 नं०  के  अमेंडमेंट  को  मान  लें  ।
 SHRI  5.  KANDAPPAN  :  (Mettur)  :

 Mr.  Deputy-Speaker,  Sir,  I  think  this
 provision  in.  this  Bill,  which  seeks  to  curb
 the  legitimate  activities  of  the  employees,
 has  got  far  reaching  implications  than
 what  appears  on  the  face  of  it.

 First  of  all,  I  have  no  grudge  in  con-
 ceding  the  demand  made  by  _  Shri
 Dandeker  and  a  few  others  that  it  is  a
 vital  sector.  There  is  no  doubt  about
 it.  [I  am  sure,  it  is  far  from  his  mind
 to  suggest  that  other  sectors  are  not  vital
 and  he  was  only  emphasizing  the  func-
 tioning  of  banking.  I  do  concede  that
 point.

 But  I  would  like  to  pose  one  question
 to  him.  Suppose,  it  is  given  effect  to
 and  the  employees  are  bent  upon  creat-
 ing  trouble.  Then,  is  it  possible  for  the
 banking  industry  to  carry  on?  It  is
 impossible.  What  is  sought  to  be  done
 here  3s  to  curb  their  activities  within  the
 premises  of  the  bank,  but  they  can  as
 well  indulge  in  that  kind  of  activity  out-
 side  and  can  surely  bring  the  whole  ope-
 ration  to  a  stand  still.  So,  there  is  no
 use  trying  to  curb  the  symptom  wichout
 going  deeply  into  the  causes.

 After  all,  as  Shri  Joshi,  Shri  Danage
 and  others  have  explained,  what  is  the
 provocation  behind  all  these  activities  ?
 When  Shri  Dandeker  was  narrating  all
 these  kinds  of  obstructions  and  preven-
 tion  of  Icgitimate  activities  of  manage-
 ment  and  others,  T  was  thinking  why  the
 employees  were  so  insistent  to  have
 three  phased  attack.  It  is  not  that  all
 of  a  sudden  they  have  gone  mad  and
 just  wanted  deliberately  to  do  some  in-
 justice  or  damage  to  the  property  or
 management  of  the  bank.  That  is  not
 correct.  So,  there  seems  to  have  been
 some  provocation.

 So  I  would  rather  urge  upon  the  Go-
 vernment  that  these  things  should  be
 dealt  with  by  the  Labour  Ministry  and
 it  should  see  to  it  ¢hat-in  a  vital  sector
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 like  banking  there  is  no  strike  and  cor-
 dial  relations  are  maintained  for  ever.
 It  is  for  the  Labour  Ministry  to  see  that
 the  laws  are  reasonable,  quick  and  as
 and  when  some  grievances  are  brought
 to  the  notice  of  Government  they  are
 immediately  attended  to.

 As  our  spokesman  from  the  D.M.K.
 pointed  out  yesterday,  when  there  was
 a  strike  in  960  and  certain  demands
 were  urged.  Government  also  pretended
 to  be  very  favourable  in  the  beginning
 to  the  labourers.  Nothing  was  done  in
 the  end.  Naturally,  their  demands  are
 long’  pending  and  when  the  Government
 do  not  attend  to  the  legitimate  demands
 or  grievances,  they  are  bound  to  erupt
 in  a  way  which  nobody  would  like.  So
 this  is  not  going  to  be  the  cure  the  re-
 medy  lies  elsewhere.

 Also,  I  feel  that  this  would  set  an
 example  and  bad  precedent  to  curb  the.
 trade  union  activities  in  other  fields  as
 well.  That  is  not  proper.  On  these
 two  grounds  I  totally  oppose  this  clause.
 By  and  large  I  think  the  whole  House
 seems  to  be  in.  agreement  over  the  delc-
 tion  of  this  ciause.  I  think,  even  at
 this  late  stage  the  hon.  Minister  would
 come  forward  to  delete  it.

 M.  DEPUTY-SPEAKER:  I  know
 clause  36  AD  is  really  a  controversial
 clause  and  it  has  become  natural  that
 spokesmen  of  the  parties  should  be  given
 sOMe  opportunity  to  express  themselves.
 I  do  not  think  it  will  be  possible  for  me
 to  allow  two  or  three  spokesmen  of
 every  party.  I  will  allow  the  discussion
 upto  a  point.  On  this  clause,  I  will  give
 an  opportunity  to  only  one  spokesman
 of  the  party,  not  too  many.

 SHRI  E.  K.  NAYANAR  (Palghat)  :
 None  has  spoken  from  my  party.

 MR.  DEPUTY-SPEAKER:  I  will
 give  you  an  opportunity.

 श्री  जाज  फरनेन्डीस  (बम्बई  अरुण)  :
 यह  नहीं  हो  सकता  |  मूझे  कुछ  नई  बातें  कहनी
 ह्।
 MR.  DEPUTY-SPEAKER :  I  am  not

 applying  guillotine.  I  recognise  this  is
 an  important  clause.  Even  then,  there
 should  be  some  time-limit.
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 SHRI  N.  SREEKANTAN  NAIR:
 What  about  those  who  have  given
 amendments  ?

 MR.  DEPUTY-SPEAKER  :  1  will
 give  you  an  oppomtunity....

 श्री  जारज  फरनेन्डीज :  मेरी  भी  तरमीम
 है  उस  पर  ।

 MR.  DEPUTY-SPEAKER  :
 permit  you  on  that.

 {  wilt

 श्री  सर  पाण्डेय  (गोपुर):  इस  पर
 इतने  लोग  बोलना  चाहते  हैं।  यह  इतना
 इम्पाटंट  बिल  है  और  आप  इस  तरह  से  कर
 रहे  है  ।

 SHRI  D.  C.  SHARMA  (Gurdaspur)  :
 Mr,  Deputy-Speaker,  Sir,  I  think,  the
 whole  idea  underlying  this  Bill  is  that  the
 banks  should  cease  to  become  commer-
 cial  institutions  and  that  they  should  be-
 come  service  institutions.  They  should
 serve  not  only  one  particular  community
 but  they  should  serve  all  sectors  of  our
 population,  They  should  serve  the
 people  who  live  in  ithe  cities  and  the
 people  who  live  in  the  villages.  They
 should  serve  industry,  agriculture,  small-
 scale  industries  and.  in  fact,  all  sectors
 of  our  business  endeavour.  If  that  is.
 the  underlying  idea  of  the  Bill  that  they
 should  be.  service  institutions,  |  think,
 for  the  fruition  of  that,  you  requite  the
 whole-hearted  cooperation  of  the  em-
 ployees  and  of  those  who  are  placed
 higher  than  those  employees.  The  direc-
 tor  and  the  employees  should  work  like
 a  team  in  order  that  that  underlying
 idea  can  be  realised.

 Now,  Sir,  unfortunately,  though  this
 clause  is  very  good  in  some  ways,  it
 gocs  too  far.  For  instance,  I  know,
 nobody  should  prevent  anybody  from
 doing  banking  business  in  bank  premises.
 That  is  true.  Sir,  there  used  to  be  a
 time  when  people  used  to  come  to  Gate
 No.  4  of  the  Parliament  House  and  they
 used  to  stage  demonstrations,  Then,  we
 had  to  keep  them  away  from  the  pre-
 mises  of  the  Parliament  House.  If  we
 had  not  done  that,  I  think,  our  legisia-
 tive  business  would  have  been  impaired
 and  would  have  been  diminished  and
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 ‘would  have  been  reduced  to  nothing. That  is  why  we  did  it.  So,  from  that
 point  of  view,  the  banks  should  te  able
 to  carry  on  their  business  properly  and
 unreservedly.  ३  think,  the  first  two  parts
 (a)  and  (b)  of  the  clause  are  necessary.
 You  know  there  is  unrest  all  over  the
 country.  There  is  students  unrest.  You
 would  have  seen  that  some  students  have
 gone  and  occupied  the  offices  of  the
 Vice-Chancellors  and  have  occupied  the
 Offices  of  the  professors.  Suppose  some-
 body  comes  and  occupies  your  office,
 Sir.  What  will  happen.  Therefore,  for
 the  sanctity  of  the  service  institutions,
 it  is  necessary  that  nobody  should  inter-
 fere  with  the  working  of  any  institution.
 whether  it  is  a  banking  institution  or
 any  other  type  of  institution.  That  is  of
 the  utmost  importance.  But,  I  submit,
 very  respectfully  that  when  I  read  (०),
 it  chokes  my  throat.  It  tried  to  strangle
 me.  It  is  something  which  I  cannot
 follow  because  it  says  :

 “act  in  any  manner  calculated  to
 undermine  the  confidence  of  avy
 banking  company......

 What  is  this  ?

 SHRI  MORARJI  DESAI:  That  has
 been  amended.  It  reads  :

 “act  in  any  manner  calculated  to
 undermine  the  confidence  of  the

 SHRI  D.  C.  SHARMA:  You  may
 be  a  great  philosopher,  but  I  know
 slightly  the  English  language.  I  think,
 that  is  only  verbal  jugglery  and  that
 does  not  mean  anything.  While  I  do
 respect  the  sanctity  of  banking  institu-
 tion,  while  I  do  respect  the  rights  of  the
 workers  there,  while  I  do  respect  the
 rights  of  the  people  who  are
 governing  those  institutions,  I  do  say
 very  humbly  and  submissively  that  this
 clause,  amended  or  not  amended  should
 go  because  it  gives  blanket  powers  to
 those  people  to  sit  tight  over  those  per-
 sions  who  are  working  there.  I  think
 this  clause  will  not  do  good  to  anybody
 and  it  should  go.

 SHRI  ए.  K.  NAYANAR  (Palghat)  :
 This  is  a  legitimate  right  of  the  banking
 employees  and  everybody  has  explained
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 the  position  clearly.  On  ist  August,
 15,000  employees  in  Calcutta  demons-
 trated  against  the  Banking  Laws
 (Amendment)  Bill.  From  Calcutta  to
 Kerala,  throughout  India,  the  banking
 employees  have  demonstrated  and  pro- tested  against  this  clause  which  curtails
 their  legitimate  right  enjoyed  by  them
 during  the  last  so  many  years,  This
 clause  says  :

 “obstruct  any  person  from  lawfully
 entering  or  leaving  any  office  or
 Place  of  business  of  a  banking  com-

 What  does  this  mean?  If  the  bank  em-
 ployees  union  has  called  a  strike  and  if
 the  black-legging  employees  go  to  the
 bank  and  they  are  obstructed,  that  also
 will  come  under  this  clause;  even  slogan-
 shouting  is  also  prohibited.  If  you  see
 the  trade  union  history,  you  will  find
 that  Pandit  Jawaharlal  Nehru  and  Shri
 Giri  have  also  opposed  the  black-legging
 activities.

 This  also  prohibits  strikes  by  the
 bank  employees  by  using  the  words,  “or
 from  carrying  on  any  business’.  These
 words  prohibit  strikes  such  as  pea-down.
 sit<Jown  and  stay-in  strikes.  The  right
 to  strike  is  accepted  as  a  legal  trade
 union  right.  The  history  of  the  trade
 unior  movement  has  accepted  sirike  as
 the  only  weapon  of  the  working  class
 The  right  to  strike  has  been  admitted
 universally  as  a  genuine  means  of  collec-
 tive  bargaining.  The  Swatantra  Party
 members  do  not  know  the  trade  union
 movement;  it  is  not  suprising.

 The  sub-clause  also  prohibits  strike
 by  using  the  words,  “which  prevents,  or
 is  calculated  to  prevent,  the  transaction
 of  normal  business  by  the  banking  com-
 pany”.  Demonstration  means  an  ex-
 pression  of  feeling  which  includes  strike.

 Sub-clause  (c)  is  an  omnibus  clause
 which  may  include  any  ‘act  under  the
 Sun.  How  the  confidence  of  the  depo-
 sitors  will  be  undermined  can  be  any-
 body’s  guess;  confidence  is  always  sub-
 jective.  Now,  take  Tata,  Birla,  Punjab
 National  Bank  and  the  other  five  banks.
 People  have  deposited  more  than  Rs.
 3,400  crores  and  out  of  these  Rs.  3,400
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 crores,  Rs,  2,300  crores  are  given  to  the
 big  business  people,  i.e.,  the  big  mono-
 polies  like  Tata  and  Birla.  People  have
 deposited  more  than  Rs.  3,400  crores
 and  that  money  is  utilised  by  those  big
 monopolies  for  getting  more  and  more
 profit.  So,  this  helps  only  monopolies
 like  Tata  and  Birla.

 _The  employees  are  liable  for  discipli-
 nary  action  for  any  of  the  acts  under
 the  standing  orders.  The  maximum
 punishment  for  such  violation  is  termi-
 nation  of  employer-employee  relations;
 with  the  passing  of  this  clause,  the  em-
 ployees  will,  in  addition,  be  liable  to
 fine  or  imprisonment  or  both  by  the
 court.

 This  Bill  supports,  Tatas,  Birlas  and
 the  big  owners.  At  the  same  time,  it
 punishes  the  orderly  bank  employees
 when  they  demand  their  legitimate
 tights.  The  original  clause  included  a
 sub-clause  to  the  effect  that  the  courts
 were  prohibited  from  taking  cognisance
 without  a  complaint  by  the  Reserve
 Bank  or  anybody  authorised  by  it.  But
 the  Select  Committee  has  deleted  it  and
 now  it  will  be  open  for  a  bank  manage-
 ment  to  approach  the  court  at  any  time
 and  then  automatically  thereafter  it  will
 be  the  subject  of  a  criminal  proceeding.
 This  is  a  situation  unheard  of  in  the
 history  of  the  trade  union  movement.
 I]  oppose  this  clause.  This  is  an  anti-
 trade  union  rights  measure  and  I  ask
 the  House  to  oppose  it.  If  the  Finance
 Minister  is  not  prepared  to  withdraw
 this  clause,  he  should  be  prepared  to
 face  the  challenge  of  the  bank  em-
 ployees  in  India  and  also  of  the  work-
 ing  class  in  general.

 SHRI  SURENDRANATH  DWI-
 VEDY  (Kendrapara):  I  have  been
 listening  to  the  debate  on  this  clause
 and  I  really  fail  to  understand  how,  if
 this  particular  clause  is  deleted,  it  would
 hamper  the  purpose  for  which  this  Bill
 is  brought  forward.  There  may  be
 difference  of  opinion.  We  say  that  the
 present  Bill  meant  for  social  control  is
 not  enough  for  the  purpose.  The
 country  was  wanting  something  clse.
 Since  Government  in  their  wisdom  de-
 cided  to  bring  forward  such  a  measure,
 I  would  like  to  know  from  them  what
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 is  their  intention.  In  their  statement
 about  social  control,  even  in  the  state-
 ment  of  objects  and  reasons,  nowhere
 has  it  been  stated  that  labour  is  also
 creating  a  problem  for  which  social
 control  is  necessary,

 Shri  Dandcker  has  pointed  out  cer-
 tain  difficulties.  To  get  over  those,  is
 any  special  provision  necessary  ?  Is  the
 present  law  not  enough  for  the  purpose  ?
 Even  with  these  contemplated  restric-
 tions,  do  Government  think  that  they
 can  prevent  a  movement  like  that,  if
 people  are  determined  to  have  it  ?  There
 are  other  provisions  in  our  statute-book
 which  can  as  well  deal  with  situations
 like  this,  Why  do  Government  want  a
 special  provision  of  the  kind?  I  do  not
 think  there  has  been  any  satisfactory
 reply  so  far  to  this  question.  Govern-
 ment  have  not  been  able  to  say  why
 specifically  in  a  measure  like  this  they
 want  to  introduce  extraneous  matters.
 The  only  consequence  will  be  that  they will  force  people  who  do  not  want  to
 Oppose  such  a  measure  to  oppose  it,

 The  wording  of  the  clause  is  sweep-
 ing.  It  is  not  only  a  question  of  the
 employees.  They  may  set  depositors
 against  the  employees.  Suppose  a  per- son  wants  to  withdraw  some  money.
 The  guardian  of  the  family  holding  the
 account  may  not  like  that  the  money
 should  be  withdrawn.  The  son  may  say
 that  it  should  be  withdrawn,  while  the
 father  opposes  it.  Both  of  them  go  to
 the  bank.  Both  quarrel  there.  Some-
 thing  happens.  While  dealing  with  the
 depositor,  there  is  some  quarrel  between
 the  employee  and  the  depositor.  Some
 scuffle  occurs.  Then  it  is  obstruction.
 Immediately  this  clause  will  come’  into
 force,  Is  that  the  purpose  ?

 Then  you  cannot  criticise  even  a  bank
 Management.  You  cannot  even  suggest
 measures  for  bettering  the  management
 and  functioning  of  a  bank.  If  you  say
 something,  it  will  be  taken  as  under-
 mining  the  confidence  enjoyed  by  the
 bank.  This  is  so  sweeping.  I  do  not
 know  by  what  stretch  of  imagination
 this  has  been  drafted.  What  is  the
 purpose  behind  it?
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 Government  must  give.  us  a  convinc-

 ing  case  that  the  situation  in  the  bank-
 ing  industry  is  such  that  without  a
 special  provision  of  this  kind,  it  is  not
 possible  to  control  it,  that  unless  the
 employees  are  controlled,  social  control
 of  banks  cannot  be  effected.  If  there  is
 some  such  thing  in  the  mind  of  Govern-
 ment,  let  them  say  so.  But  I  do  not
 think  Shri  Morarji  Desai  has  a  case
 like  that.  If  he  wants  that  even  the
 lite  control  that  he  is  proposing  over
 banks  should  succeed,  he  should  have
 the  cooperation  of  the  employees,  and
 they  will  cooperate  in  this  matter.  It
 is  not  that  they  will  put  obstructions  in
 the  way.  They  want  something  else  for
 which  they  will  agitate.  That  is  a  diff-
 erent  matter  altogether.  Probably  after
 some  pressure  they  will  themselves  come
 forward  with  a  Bill  to  nationalise  banks.
 They  cannot  altogether  avoid  it  for  all
 time  to  come.  It  has  to  come,  but  till
 then  for  the  little  control  that  you  want
 to  exercise  to  succeed,  it  is  necessary
 that  you  should  have  the  cooperation
 of  the  employees.  Therefore,  even  at
 this’  stage,  I  would  appeal  that  the  pur-
 pose  of  the  Bill  is  not  going  to  be  de-
 feated  in  any  way.  If  this  clause  is
 omitted.  If  he  does  that  probably  we
 can  pass  this  Bill  unanimously.  For  a
 very  good  Bill  brought  for  a  very  good
 purpose  let  not  opposition  and  contro-
 versy  be  invited  deliberately.

 श्री  जाएं  फ़रनेन्डीज्ञ  :  उपाध्यक्ष  महोदय,
 मैंने  इस  पर  बोलना  है।  आप  मुझे  दो  मिनट

 सुनिए।
 शी  शिव  चन्द्र  झा  (मधुबनी)  :  यह  भारत

 के  संविधान  पर  आघात  किया  जा  रहा  है।

 श्री  मु०  अ०  थां  (कासगंज)  :  उपाध्यक्ष
 महोदय,  जितने  सदस्य  उधर  से  बोलेंगे,  इधर
 के  भी  उतने  ही  सदस्यों  को  मौका  दीजिए  a

 भी  जार्ज  फ़रनेन्डीश्  :  उन  को  भी  मौका
 दिया  जाये  ।

 MR.  DEPUTY-SPEAKER :  I  said  I
 would  give  opportunity  on  this  particular
 Clause  because  I  know  feelings  are  run-
 ning  very  high,  but  on  every  amend-
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 ment  I  cannot  allow  a  debate.  We
 almost  guillotined  six  or  seven  clauses.

 श्री  खाजे  फ़रनेन्डीज़  :  उपाध्यक्ष  महोदर,
 हिन्दुस्तान  के  सारे  मज़दूर  आन्दोलन  का
 भविष्य  इस  कलाम  में  है।  यह  बड़ा  गम्भीर
 प्रश्न  है।  आप  मुझे  बोलने  दीजिए  ।

 MR.  DEPUTY-SPEAKER:  Your
 party  spokesman  Mr,  Joshi  has  spoken.
 Mr.  Dange  spoke  and  I  did  not  permit
 any  other  spokesman  from  that  party.

 SHRI  N.  SREEKANTAN  NAIR:
 You  promised  to  give  me  a  chance.

 MR.  DEPUTY-SPEAKER  :
 yours  is  a  separate  case,
 spoken  from  Independents.

 I  know
 None  has

 श्री  जार्ज  फ़रनेन्डीज्ञ  :  मुझे  अपनी  बातें
 इस  सदन  में  रखनी  हैं।  आप  मुझे  सिर्फ़  दो
 मिनट  दीजिए  |

 MR,  DEPUTY-SPEAKER:  Mr.
 Sreekantan  Nair  and  Mr.  Sequeira  will
 speak,  I  will  not  allow  anybody  else.
 Otherwise,  I  will  have  to  guillotine  here
 and  now.

 श्री  जाज  फ़रनेन्डीज़्ञ  :  इस  स्थिति  में  इस
 के  अलावा  मेरे  सामने  कोई  रास्ता  नहीं  है  कि
 में  आप  के  आदेश  का  उल्लंघन  करूं  4  आज

 मुझे  इस  पर  अवश्य  बोलना  है।  यह  सरकार
 सारे  मज़दूर  आन्दोलन  का  हक़  खत्म  करने  जा

 रही  है  -  हम  इतनी  आसानी  से  यह  अधिकार
 छोड़ने  वाले  नहीं  हैं।  यह  सिद्धाग्त  का  प्रश्न  है  ।
 में  आप  से  क्षमा  चाहता  हूं  -  म॑ं  आप  के  आदेश
 का  उल्लंघन  करना  पसन्द  नहीं  करता  हूं,  लेकिन
 आज  और  कोई  इलाज  नहीं  है।  आप  मुझे
 साफ़  दो  मिनट  दीजिए  ।

 SHRI  S.  M,  BANERJEE  :
 that  the  time  be  extended.

 MR,  DEPUTY-SPEAKER  :  This  is
 unfair.  The  Speaker  said  two  hours  and
 everybody  agreed.  Every  time  you  can-
 not  change  the  decision.

 शी  जाओ  फ़रनेग्डीख:  हम  आध  घन्टा  ज्यादा
 बैठ  सकते  हैं।  मुझे  बहुत  अफ़सोस  है  कि आज

 [  move
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 मुझे  आप  के  आदेश  का  उल्लंघन  करना  पड़ेगा  ।
 आप  मुझे  अपने  संशोधन  पर  सिर्फ़  दो  मिनट
 बोलने  दीजिए  ।

 MR.  DEPUTY-SPEAKER:  Please
 resume  your  seat,  If  I  permit  the  hon.
 Members  to  speak  on  their  amendment
 for  just  one  minute  each,  then  there  are
 80  many  Members  who  have  moved
 amendments,  and  it  will  take  50  minutes
 in  all,  Shri  Lobo  Prabhu  is  standing
 and  so  many  others  want  to  speak.  It
 will  not  be  less  than  50  minutes  then.
 Do  you  want  me  to  continue  the  debate
 in  this  way?

 tt  जाज  फ़रनेन्डंश :  कया  आप  मज़दूर
 आन्दोलन  का  भविष्य  इन  लोगों  के  हाथ  में
 देना  चाहते हैं  ?

 SHRI  N.  SREEKANTAN  NAIR:
 Mr.  Deputy-Speaker,  Sir,  we  do  not
 expect  the  leopard  to  change  its  spots
 overnight  and  the  old  imperialist
 bureaucrat  only  wanted  the  penal  provi-
 sion  made  cognizable;  and  did  not  ask
 that  the  workers  should  be  shot.  That
 is  our  only  consolation  |  But  the  Deputy
 Prime  Minister  claims  to  be  a  Gandhian;
 it  was  in  98  that  Gandhiji  conducted
 the  struggle  by  the  Ahmedabad  workers
 and  converted  the  strike  into  a  satya-
 graha.  Even  today  the  Government  of
 India’s  policy  follows  the  Gandhian
 method,  and  all  rules  and  laws  govern-
 ing  the  Indian  trade  union  relations  and
 collective  bargaining  are  derived  from
 Gandhiji's  ideas.  I  do  not  know  how
 and  why  a  man  like  Shri  Morarji  Desai
 who  was  associated  with  Gandhiji  and
 who  knows  the  Ahmedabad  textile
 workers’  union  and  its  antecedents  and
 who  understands  the  right  of  the
 workers  can  bring  such  a  measure  as
 this.  Tomorrow,  the  entire  staff  of
 banking  employees  are  going  to  strike
 and  the  day  after  tomorrow,  when  this
 ig  passed,  does  he  expect  the  law  to  be
 respected  ?  Does  he  want  this  Govern-
 ment  to  be  put  to  slight?  We  are  going
 to  challenge  it  and  we  are  going  to  put
 it  to  slight.  We  are  going  to  make
 trouble,  and  there  will  be  trouble,  trouble
 and  trouble,

 MR.  DEPUTY-SPEAKER:  Shri
 Sequeira.

 L34LS$/68—i2

 SRAVANA  15,  890  (SAKA)  Bil  =  724

 SHRI  GEORGE  FERNANDES:
 rose—

 SHRI  LOBO  PRABHU  :  He  is  also
 standing.

 MR.  DEPUTY-SPEAKER:  I  am
 not  permitting  anyone  now.  Shri
 Sequeira  has  been  called;  and  Shri  N.
 Sreekantan  Nair  has  spoken;  they  be-
 long  to  the  Independent  Group.  If  I
 permit  Shri  Fernandes,  then  I  will  call
 Shri  Lobo  Prabhu.  (Interruption).  If

 I  give  even  one  minute  to  others,  how
 can  I  stop  there?  The  others  again  will

 It  is  not  possible,  I  appeal  to  the
 party  leaders  to  control  their  Members.

 sit  ont  फ़रनेन्डीश  :  जब  बैंकों  पर सोशल
 कन्ट्रोल  होने  जा  रहा  है,  तो  मुझे  कोई  कन्ट्रोल
 नहीं  कर  सकता  है।

 शी  मूल  खां:  उपाध्यक्ष  महोदय,  जब
 आप  ने  एक  बार  रूलिंग  दे  दिया  है,  तो अब  किसी
 को  उसे  क्वेश्चन  करने  का  हक़  नहीं  है।  अब
 आप  फ़िनांस  मिनिस्टर  साहब  को  रेप्साई  करने
 के  लिए  बुलाएं  t

 श्री  Wo  मो०  बनों  :  माननीय  सदस्य  को
 इतना  नाराज़  नहीं  होना  चाहिए  t

 at  मु०  Mo  खां:  इन  लोगों  ने  सारे  देश
 का  बेड़ा  गर्क  कर  दिया  है,  सारे  देश  में  लालेसनेस
 फैला  रखी  है।  (व्यवधान)  ये  लोग  इसी
 की  रोटी  खाते  हैं

 SHRI  ERASMO  DE  SEQUEIRA:
 Mr.  Deputy-Speaker,  Sir,  it  .is  highly
 significant  that  in  the  same  clause  of
 the  Bill,  this  Government  seeks  to  stop
 the  employees  at  the  front  door  of  the
 bank,  and  to  get  rid  of  the  shareholders
 by  nationalising  the  bank  through  the
 back  door.  If  as  the  hon,  Deputy  Prime
 Minister  has  said,  the  intention  is  really
 Dot  to  interfere  with  the  legitimate
 rights  of  the  employees,  then  I  would
 suggest  that  he  should  accept  my
 amendment  in  which  I  have  said  “pro-
 vided  this  sub-section  shall  not  apply  to
 peaceful  picketing  consisting  of  em-
 ployees  of  the  said  banking  company  or
 to  a  peaceful  demonstration  by  such
 employees.”
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 Sub-clause  (c)  which  reads,  “‘..act

 in  a  manner  calculated  to  undermine
 the  confidence  of  the  depositors  of  a
 banking  company,”  is  so  wide,  that  it
 can  be  used  to  harass  anybody  by  taking
 him  to  court.  This  is  a  dangerous  thing
 because  it  is  not  only  the  banking  com-
 pany  or  the  Reserve  Bank,  but  anybody
 that  can  make  a  complaint  to  the  court,
 any  depositor  for  instance,  of  whom
 there  are  millions  in  this  country,

 Clause  36  AE  provides  for  nationaii-
 sation  by  executive  fiat.  I  wish  to
 question  whether  this  is  within  the  spirit
 and  the  letter  of  the  fundamental  rights
 guaranteed  by  the  Constitution.  These
 fundamental  rights  also  require  that  we
 should  provide  in  the  law  the  manner  of
 payment  of  compensation.  What  is
 done  in  this  Bill  is  to  give  that  power
 again  to  the  Government,  to  the  execu-
 tive  flat,

 My  second  amendment  is,  it  should
 be  provided  that  compensation  should
 be  paid  within  6  months  of  the  appointed
 date,  and  in  monetary  payment.

 The  other  two  amendments  are  with
 reterence  to  the  constitution  of  the
 Tribunal.  The  first  one  is  the  deletion
 of  the  words  “or  has  been”.  This  is  in
 accordance  with  the  principle  accepted
 by  Dr.  K.  L.  Rao  the  other  day  on  the
 Inter-State  Water  Disputes  (Amend-
 ment)  Bill  that  only  sitting  judges  should
 sérve  on  Tribunals.  The  other  amend-
 ment  is,  the  words  “a  person,  who,  in
 the  opinion  of  the  Central  Government,
 has  had  experience  of  commercial  bank-
 ing”  should  be  changed  into  “the  Chair-
 man  of  any  of  the  Scheduled  Banks”,
 i.e.  a  professional  whole-time  banker.

 The  other  amendments  are  with  re-
 gard  to  the  power  or  absence  of  power

 ‘of  the  Tribunal  to  ask  for  any  books  or
 decuments  which  the  Governments  says
 ‘ate  of  a  confidential  nature.  I  suggest
 that  that  be  changed  to  the  effect  that
 the  Tribunal  can  ask  for  any  documents,
 but  in  order  to  make  them  part  of  the
 proceedings  or  to  make  them  available
 to  any  other  party,  if  Government  says’.
 that  any  book  or  document  is  confiden-
 tial.  Government  should  be  able  to
 satisfy  the  Tribunal  that  is  really  of
 a  confidential  nature.
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 I  oppose  this  clause  on  the  ground
 that  it  will  stop  legitimate  trade  union
 activily,  if  adopted  in  the  present  form.
 Secondly,  nationalisation  is  a  subject  for
 specific  law  and  not  a  general  power  to
 the  exccutive,

 श्री  जाज  फ़  मे+  ज्ञ  :  अध्यक्ष  महोदय,
 मुझको  इसे  पर  बोलना-है

 MR.  DEPUTY-SPEAKER:  I  will
 permit  you  in  the  third  reading.  At  this
 stage  if  I  make  an  exception,  I  have  to
 call  so  many  others  also.

 SHRI  SRINIBAS  MISRA:  What
 about  other  vital  amendments  ?

 MR,  DEPUTY-SPEAKER:  About
 amendments  to  clause  15,  I  have  already
 said  ३  am  not  allowing  any  speeches.

 SHRI  S.  M.  BANERJEE:  You  can
 give  two  minutes  to  Mr,  Fernandes.

 MR.  DEPUTY-SPEAKER:  I  will
 give  him  ample  opportunity  in  the
 third  reading,

 श्री  जज  फ़रनेन्डीस़  :  नहीं,  अध्यक्ष
 महोदय,  मुझे  इसी  पर  बोलना  है।  मने  आप
 से  कहा,  मैंने  कभी  भी  आप  के  हुक्म  का  उल्लंघन
 नहीं  किया,  मुझे  सिर्फ़  दो  मिनट  बोलना  है।

 श्री  एस०  एम०  जोशी  :  में  एक  सुझाव
 देना  चाहता  हूं  ।  क्योंकि  यह  बला  जरा  ज्यादा
 महत्व  रखता  है  तो  लोबो  प्रभु  को  बोलना  है
 तो  वह  भी  बोलें,  यह  भी  बोलें,  आघा  घन्टा
 हम  ज्यादा  बैठ  लेंगे  t

 MR,  DEPUTY-SPEAKER  :  It  is  not
 possible.  We  have  got  to  finish  this
 today.  ५

 श्री  जार्ज  फ़रनेन्डीज्ञ  :  उपाध्यक्ष  महोदय,
 मुझे  इतना  ही  कहना  है  कि  36  (0)  (बी०)
 (सिर)  जो  है

 “act  in  any  manner  calculated  to
 undermine  the  confidence  of  the
 depositors  in  any  banking  com-
 pany.”

 उपाध्यक्ष  महोदय,  मामला  इतना  ही  है  कि
 आज  इंस  कानून  के  द्वारा  यह  सरकार  और
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 खास  तोर  पर  इस  सरकार  के  उप-प्रधान  मन्त्री
 यह  अधिकार  बैक  के  मालिकों  के  हाथों  में  देना

 चाहते  हें  जिससे  कि  मजदूर  आन्दोलन  में,
 बेक  कर्मचारियों  के  आन्दोलन  में  काम  करने
 वाले  किसी  भी  कर्मचारी  को  नौकरी  से  तत्काल

 हटाने  के  लिए  हथियार  उनके  हाथ  में  आ  जाये  ।
 में  इतना  ही  बताऊं,  कोई  भी  बेकिंग  कम्पनी
 का  चेयरमैन  या  डायरेक्टर  है  या  मालिक  है,
 एक  नौकर  यह  शिकायत  कर  सकता  है  किसी
 भी  बेक  कर्मचारी  के  बारे  में  कि  इस  आदमी
 ने  मुझसे  इस  किस्म  की  बातें  कहीं  कि  जिससे
 इस  बेक  के  ऊपर  हमारा  विश्वास  आज  उड़
 गया  है  और  इस  एक  शिकायत  के  ऊपर  36

 (ए०)  (बी०)  (सी०)  के  आधार  पर  उस
 कर्मचारी  को  6  महीने  की  जेल  या  एक  हजार
 रुपया  जुर्माना  की  सजा  देने  की  व्यवस्था  आज
 मोरारजी  भाई  करने  जा  रहे  हैं।
 में  समझता  हूं  कि  इस  पूरे  इलाज  को  वे  वापिस
 लें  और  मज़दूर  आन्दोलन  का  खात्मा  करने  के
 लिए  जो  हथियार  मालिकों  के  हाथों  में  दे  रहे
 हैं  वह  न  दें।  अगर  नहीं  मानेंगे  तो  में  दो  ही
 बातें  कहना  चाहता  हूं  कि  जहां  जहां  गैर-कांग्रेसी
 सरकारें  हें,  वह  कभी  भी  इसको  अमल  में  नहीं
 लायेंगी  और  जहां  भी  मज़दूर  यूनियन  हें  या
 बेक  कर्मचारियों  की  यूनियन  हैं  सड़कों  पर
 इसका  मुकाबला  करके  इसका  खात्मा  करने  का
 काम  करेंगी।  यह  हम  नहीं  होने  देंगे  ।

 SOME  HON.  MEMBERS  ‘rose—
 7  HRs,
 THE  DEPUTY-SPEAKER:  J]  am

 sorry,  I  cannot  accommodate  them  all.
 I  will  make  an  alternative  suggestion.
 Suppose  they  agree  to  guillotine  all  other
 amendments;  except  Government  amend-
 ments,  then  I  can  accommodate  some
 more  members  at  this  stage;  not  other-
 wise.

 SOME  HON.  MEMBER  :  No,  no.

 SHRI  SRINIBAS  MISRA:  In  1968,
 when  we  have  seen  labourcrs  and  work-
 men  have  shaken  the  foundations  of
 More  firmly  established  governments  in
 this  world,  when  it  is  very  difficult  even
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 for  parents  to  control  their  children,
 Shri  Dandeker  and  Shri  Desai  want  to
 control  the  workmen  by  means  of  this
 danda,  Will  they  be  successful  in  this  ?
 If  they  want  to  control  them,  if  they
 think  that  by  danda  they  can  make  them
 disciplined,  they  can  make  them  obey
 their  orders,  whatever  their  orders  are,
 by  beating  them  and  by  preventing  them
 from  staging  any  demonstration  even
 singly,  they  are  very  much  mistaken,
 they  can  never  succeed  in  it.  No
 government  can  succeed  if  it  makes  such
 an  attempt.  If  this  piece  of  legislation
 takes  a  place  in  the  statute  book,  there
 will  be  more  strikes  and  demonstrations
 and,  after  that,  Shri  Desai  will  have  to
 come  before  us  for  more  stringent  legis-
 lation.  This  is  a  signal  to  the  govern-
 ment  that  they  are  trying  to  do  some
 thing  which  is  against  the  labour  policy
 of  this  country,  the  progressive  trend  in
 the  labour  field  in  the  whole  world.  So,  I
 warn  the  Deputy  Prime  Minister  that  if
 you  put  this  enactment  on  the  _  statute
 book  the  implications  notwithstanding,  if
 you  utilize  this  piece  of  legislation  for
 suppressing  workmen  and  i  insulting
 depositors,  the  people  will  take  the  matter
 into  their  hands  and  then  it  will  be  too
 late  for  them  to  retrieve  the  position.

 Apart  from  the  insertion  of  scction
 36  AD,  clause  5  seeks  to  make  another
 amendment.  It  is  the  usual  policy  of
 the  government  not  to  allow  the  Reserve
 Bank  or  any  of  the  government  depart-
 ments  to  expose  their  documents  before
 the  tribunal.  When  the  matter  is  tried
 before  the  tribunal  for  compensation,
 even  though  the  Reserve  Bank  is  not
 bound  to  produce  books  of  accounts  or
 other  documents  before  the  tribunal,  it
 is  only  fair  that  all  matters  must  be
 placed  before  the  tribunal  so  that  the
 tribunal  could  come  to  a  just  conclusion.
 Why  should  they  conceal  documents
 from  the  tribunal?  It  should  not  be
 done.

 SOME  HON.  MEMBERS  rose—

 MR.  DEPUTY-SPEAKER:  Sbri
 -Sreedharan,

 श्री  मघ  लिये  :  में  इस  विधेयक  पर  एक
 मतबा  भी  अब  तक  नहीं  बोला  हूं  ।
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 MR.  DEPUTY-SPEAKER:  You
 have  come  on  the  scene  just  now.  Only those  who  have  moved  their  amerdments
 are  being  given  a  few  minutes.

 SHRI  A.  SREEDHARAN:  Mr.
 Deputy-Speaker,  Sir  the  fundamental
 Tights  of  labour,  which  they  have  gained
 through  hard  struggle,  «through  their
 blood,  sweat  and  tears  ‘are  being  taken
 away......

 SHRI  RANDHIR  SINGH :  Sir,  why
 are  you  giving  opportunities  only  to
 members  on  the  other  side.  (interrup-
 tions)

 MR.  DEPUTY-SPEAKER:  They
 have  taken  the  trouble  of  moving  amend-
 ments......  (Interruptions)  I  am  sorry.
 I  cannot  acommodate  all  hon,  members.

 SHRI  A.  SREEDHARAN  :  This
 clause  reads  like  a  page  from  Mein-
 kempf  of  Nazi  Germany.  I  would  like
 to  ask  this  government  whether  they  be-
 lieve  in  social  change  at  all.  The  funda.
 mental  basis  of  a  social  change  is  healthy
 and  unfettered  trade  union  rights.  This
 Bill,  which  has  been  clamped  down  on
 the  bank  employees,  is  the  first  weapon
 in  the  armoury  of  this  government
 against  labour,  More  measures  are  yet
 to  come.  The  arguments  given  are  that
 the  industry  should  be  protected  and
 banking  should  be  protected.  I  would
 like  ‘to  ask  this  government  what  steps
 they  have  taken  against  the  smugglers,
 what  laws  they  have  enacted  to  bring  in
 More  stringent  punishment  on  smug-
 glers  and  tax-evaders.

 When  this  country  is  facing  an  eco-
 nomic  crisis,  measures  against  them  are
 not  taken.  Against  those  who  hoard
 and  amass  black  money  no  stringent
 Measures  are  taken  by  the  Government.
 But  the  hon.  Finance  Miéinister’s  axe
 falls  on  the  bank  employees.  I  would
 like  to  tell  him  that  the  working  class
 of  India  will  not  take  this  lying  down.
 The  working  class  will  stand  as  one  man
 and  through  their  immeasurable  strength
 they  will  throw  this  clause  and  the  author
 of  it  into  the  dustbin  of  history  unwept:
 unsung  and  unhonoured.

 SHRI  LOBO  PRABHU  :  I  want  to
 impress  only  one  point  in  respect  of  this
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 clause.  It  is  not  a  question  of  Birlas  and
 Tatas;  it  is  a  question  of  the  one  million
 depositors  and  people.  who  have  business
 with  banks.  I  am  not  referring  to  their
 amendment;  let  it  take  its  course.  I  am
 referring  to  the  provision  that  Govern-
 ment  may  acquire  a  bank  after  consult-
 ing  the  Reserve  Bank.  My  contention
 is—and  I  have  expressed  it  this  morning
 —that  the  Government  and  the  Reserve
 Bank  are  the  same  and  it  amounts  to
 Government  consulting  itself.  I  would,
 therefore,  suggest  that  before  a  bank  is
 acquired,  the  proposal  may  be  laid  be-
 fore  the  Parliament  for  approval  be-
 cause,  as  I  said,  We  are  not  concerned
 with  Tatas  and  Birlas  but  we  are  con-
 cerned  with  the  one  million  depositors
 and  their  interest  must  be  considered  by
 Parliament.  I  hope,  therefore,  the  Fin-
 ance  Minister  will  accept  my  amend-
 ment.

 श्री  जाज  फरनेन्डीज़  :  उपाध्यक्ष  महोदय,
 में  09  के  अन्तर्गत  व्यवस्था  का  प्रश्न  उठा
 रहा  हूं

 “At  any  stage  Of  a  Bill  which  is
 under  discussion  in  the  House,  a
 motion  that  the  debate  on  the  Bill
 be  adjourned  may  be  moved  with
 the  consent  of  the  Speaker.”

 में'  आपकी  इजाज़त  से  प्रस्ताव  करता  हूं
 कि  इस  पर  आगे  बहस  स्थगित  की  जाये।

 MR.  DEPUTY-SPEAKER  :  Please
 resume  your  seat.  I  know  the  rule.  It
 is  a  frivolous  move.  I  cannot  folerate
 it.

 SHRI  MORARJI  DESAI:  Mr.
 Deputy-Speaker,  Sir,  I  am  quite  cons-
 cious  of  the  fact  that  several  hon,  Mem-
 bers  are  very  much  against  this  clause
 36AD  and  are  feeling  keenly  about  it.

 SHRI  MADHU  LIMAYE :  It  is  irre-
 levant.

 SHRI  MORARJI  DESAI:  It  is  not
 as  if  I  have  not  tried  to  understand  their
 opposition  or  that  I  am  trying  to  curtail
 any  trade  union  rights...  (interruption).
 if  hon,  Members  do  not  want  to  hear  me.
 I  am  prepared  to  sit  down.  I  have  no
 desire  to  speak  because  I  have  already
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 explained  it  before.  But  I  am  prepared
 to  explain  it  again  now  if  hon.  Members
 are  prepared  to  hear.

 SHRI  VASUDEVAN  NAIR  (Peer-
 made)  :  You  cannot  convince  even  your
 own  Members.  Why  preach  to  us?

 SHRI  MORARJI  DESAI  :  My  Mem-
 bers  are  very  much  convinced;  they  are
 more  convinced  than  anybody  can  be.
 But  will  hon.  Members  opposite  care  to
 hear  or  not  care  to  hear  ?  Who  is  more
 rigid—you  or  I?  You  do  not  even  want
 to  hear  anything.  If  this  is  the  way  hon.
 Members  think,  I  do  not  think  much  of
 their  capacity  of  toleration  or  of  hearing
 other  people  or  of  giving  consideration  to
 other  people’s  views.  I  have  been  hear-
 ing  patiently  what  they  are  shouting,
 what  they  are  saying  and  what  they  are
 abusing.  I  am  hearing  very  quietly,
 very  patiently.  I  know  what  abuses  are
 there.  They  may  be  civil  abuses;  they
 may  not  be  filthy  abuses  but  still  they
 are  abuses  and  my  hon.  friend,  Shri
 Dange,  specialises  in  them.  My  contacts
 with  him  are  30  years  old.  We  are  used
 to  each  other.  There  is  no  question
 about.  We  understand  each  other  also
 very  perfectly.  I  have  tried  to  under-
 stand  the  Opposition  and  when  they  say that  this  goes  against  the  legitimate  trade
 union  rights  or  this  is  directed  against
 labour,  I  beg  to  differ  from  what  they
 say  for  reasons  which  I  want  40  give.

 It  is  not  as  if  this  is  a  matter  which
 has  been  brought  in  without  any  reason
 or  without  any  justification.  I  am  one
 of  those  who  believe  in  the  rights  of
 people  to  strike  work......  (Interrup- tions)  But  I  do  not  agree  to  the  right of  shouting.  Let  me  say  that,  Yet  you can  shout;  I  have  no  objection  to  that.
 But  that  does  not  mean  I  agree  it  is  a
 gentlemanly  thing  at  all.  Let  it  be
 understood.  We  ought  to  understand
 something.  It  is  the  right  of  every
 person  to  abuse  anybody  he  likes,  But then  it  is  also  his  responsibility  to  be
 prosecuted  and  punished.  Therefore these  are  not  rights.  Let  there.  be  rights of  Labour.  If  they  are  rights  of  labour, I  am  not  prepared  40  bring  them  in  this
 Bill  at  all.  What  I  have  done  in  this Bill  can,  by  no  stretch  of  ‘imagination, be  considered  trade  union  Tights.  I  am
 not  preventing  peaceful  picketing.  Let
 it  be  made  very  clear.
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 श्री  सर खू  पांडेय  :  यह  कहां  लिखा  है?
 SHRI  MORARJI  DESAI:  It  is  not

 necessary.  What  has  been  written
 shows  that  peaceful  picketing  will  not
 be  prohibited  and  cannot  be  prohibited.

 eft  जाज  'फरनेग्डीज़  :  सी  के  बारे  में  ?

 SHRI  MORARJI  DESAI:  I  will
 come  to  that.  If  you  have  some
 patience,  I  will,  certainly,  explaint  it.
 Any  strike  does  not  mean  want  of  confi-
 dence  of  the  depositors.  It  is  not  direc-
 ted  at  that.  Any  legitimate  trade  union
 movement,  even  a  sit-down  strike,  peace-
 fully,  inside  the  bank  premises  will  not
 attract  the  mischief  of  this  clause  pro-
 vided  they  do  not  prevent  the  officers  or
 other  persons  physically  not  to  do  their
 work.  That  means  violence.  That  does
 not  mean  their  right.  There  is  no  right
 anywhere,  in  the  Constitution  of  anybody,
 to  prevent  somebody  else  from  working
 if  he  wants  to  work.

 SHRI  S.  M.  BANERJEE:  Peaceful
 persuasion.

 SHRI  MORARIJI  DESAI:  Peaceful
 persuasion  will  not  be  liable  to  prosecu-
 tion  at  all:  But  what  is  peaceful  persua-
 sion  or  what  is  not  will  not  be  adjudg-
 ed  by  either  the  bank  authorities  or  by
 the  police  or  by  any  outsider.  It  will
 ‘be  adjudged  only  by  a  magistrate,  by  a
 judicial  court,  and  it  will  be  a  regular
 court  against  whose  decision  there  will
 be  appeals  to  the  High  Court  and  to  the
 Supreme  Court  also  and  not  to  Govern-
 ment.  Government  will  be  condemned
 if  it  tries  to  do  anything  wrong  and,
 therefore,  there  is  no  question......

 SHRI  SRINIBAS  MISRA:  If  you
 are  agreeing  that  it  will  not  apply  to
 legitimate  trade  union  activities,  what
 harm  is  there  if  that  assurance  is  men-
 tioned  here  and  now.

 SHRI  MORARJI  DESAI  :  If  my  hon.
 friends  are  patient  enough  to  hear  me,
 I  will  just  explain  why  that  is  so.  My
 hon.  friend,  Shri  Dandekar  does  not
 want  to  get  caught  into  this.  Therefore,
 he  is  trying  to  tell  you,  don’t  elucidate
 these  points,  I  know  his  tricks  all  the
 while.  ‘That  ‘is  why  he  thinks  I  should
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 [Shri  Morarji  Desai]
 not  be  anywhere.  That  is  what  he  al-
 ways  thinks.  But  I  exist  in  spite  of  him
 because  he  has  not  yet  got  the  law  with
 him.  That  is  why  he  cannot  do  any-
 thing.  But  I  know,  the  moment  he  be-
 comes  in-charge,  what  will  happen  to
 me.  I  know  he  is  completely  safe  as
 long  as  I  am  there.  It  is  a  proof  that
 he  is  sitting  here  and  that  he  has  been
 completely  safe.  Let  there  be  no  fear
 about  that  matter.  What  is  said,  in  this
 clause,  is  :

 “(a)  obstruct  any  person  from  law-
 fully  entering  or  leaving  any  office
 or  place  of  business......

 He  can  tell  him  not  to  go;  he  can  stand
 there  and  he  can  shout  a  slogan  if  he
 likes.  But  when  he  does  not  allow  him
 to  enter  physically,  it  attracts  the  mis-
 chief  of  this  clause.  I  only  want  to
 draw  their  attention  against  doing  illegal
 things  which  are  not  at  all  trade  union
 Tights.

 SHRI  INDRAJIT  GUPTA  :  Why  not
 put  the  word  “physically  obstruct”  ?

 SHRI  MORARJI  DESAI  :  You  may
 not  physically  do  that.  What  is  the
 meaning  of  the  word  “physical”?  There
 are  various  ways  which  I  do  not  want
 to  teach  you.  I  know  you  know  them
 already.  Therefore,  it  is  not  necessary.

 SHRI  S.  A.  DANGE:  When  =  you
 picket  and  you  ask  a  man  not  to  go  in,
 will  that  not  be  construed  a  verbal  obs-
 truction  ?

 SHRI  MORARJI  DESAI:  That  will
 not  be  an  offence.  The  rulings  are  very
 clear.  I  have  only  taken  what  the  High
 Court  has  decided;  I  have  not  exercised
 my  own  judgment.  The  High  Court  has
 decided  this  matter  and  they  have  cOnsi-
 dered  that  these  are  not  the  rights  of
 labour  and,  therefore,  they  have  issued
 injunctions.  It  is  only  in  order  that
 these  tactics,  when  they  take  place,  do
 not  stop  the  economic  activities  which
 are  dependent  on  the  working  of  banks.
 It  is  in  this  manner  that  I  have  brought
 this  clause  here;  otherwise,  I  would  not
 have  brought  it  here  at  all....
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 SHRI  SRINIBAS  MISRA  :  Why  not
 clarify  it  by  a  proviso  ?

 SHRI  MORARJI  DESAI:  There  is
 no  question  of  any  proviso;  no  proviso
 is  necessary,  because  this  is  going  to  be
 decided  by  magistracy  and  not  by  any

 a
 authority.  It  is,  therefore,  very

 clear  ;
 “bold,  within  the  office  or  place  of
 business  of  any  banking  company,
 any  demonstration  which  is  violent
 or  which  prevents,  or  is  calculated
 to  prevent,  the  transaction  of  nor-
 mal  business  by  the  banking  com-
 pany....”

 This  does  not  mean  that  they  have  to
 work;  that  does  not  mean  that  at  all;
 they  can  sit  in  their  places,  if  they  want
 to  sit  in  their  places,  but  they  cannot
 prevent  another  man  from  doing  the
 work  if  he  wants  to  do  so.  That  is  the
 only  meaning  of  that.

 Then  coming  to  sub-clause  (c)  which
 says  :

 “act  in  any  manner  calculated  to
 undermine  the  confidence  of  the  de-
 positors  in  the  banking  company.”

 SHRI  SRINIBAS  MISRA  :  Just  one
 point.  You  say,  sit-in  strike.  When  they
 sit  in,  how  is  it  that  it  comes  under
 clause  (b),  “any  demonstration  which
 is  violent  or  which  prevents  or  is  cal-
 culated  to  prevent,  the  transaction  of
 normal  business  by  the  banking  com-
 pany”?  There  is  no  work  that  is  tran-
 sacted......

 SHRI  MORARIJI  DESAI  :  There  are
 other  people  who  work.  These  are  not
 the  only  workmen  in  the  bank.  There
 are  officers  who  will  be  doing  the  work
 and  you  cannot  prevent  that.  Work  has
 been  transacted  like  this  and  it  is  only
 because  the  work  gets  transacted  that
 my  hon,  friends  have  taught  the  people
 to  do  this  kind  of  things.  It  is  this
 which  cannot  be  allowed  to  continue.  I
 have  been  threatened,  the  Government
 have  been  threatened,  by  my  hon.  friends.
 I  do  not  want  to  threaten  anybody.  I
 will  only  say  this  that  law  will  take  its
 course,  and  the  Government  which  is
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 not  able  to  enforce  the  law  does  not
 deserve  to  remain  there.  I  have  no
 doubt  about  it  in  my  mind.  Why
 should  I  threaten  anybody  ?  I  will  only
 say  that  the  law  will  be  properly  imple-
 mented.  There  will  be  no  wrong
 thing....

 SHRI  J.  B.  KRIPALANI  (Guna)  :
 This  holds  good  of  all  commercial  and
 industrial  activities;  it  does  not  hold
 good  only  in  the  case  of  banking.  Why
 not  make  a  general  law  prohibiting
 such  activities  as  are  sought  to  be  pro-
 hibited  in  this  ?

 SHRI  MORARJI  DESAI  :  It  is  a  sug-
 gestion  for  consideration  and  I  shall
 certainly  consider  it.  If  my  hon.  friend’s
 advice  is  taken  by  my  friends  on  the
 Opposite,  I  shall  certainly  consider  that.

 श्री  अगल  बिहारी  वा जपे थों  :  तब  तक
 आप  इसको  निकाल  लीजिए  ।

 श्री  मोरारजी  देसाई  :  यह  आ  जायेगा
 तो  और  भी  प्रापर  एटमास्फियर  हो  जायगा  ।

 Now  coming  -to  (०)  which  says  :
 “act  in  any  manner  calculated  to
 undermine  the  confidence  of  the  de-
 positors  in  the  banking  company™

 my  hon.  friend,  who  is  a  professor  of
 English  and  who  thinks  that  he  has  the
 monopoly  of  knowing  the  correat  Eng-
 lish—I  have  no  quarrel  about  that;  let
 him  have  it—thought  that  this  did  not
 mean  anything.  What  is  the  meaning  of
 confidence  of  depositors  in  the  banking
 company  ?  Not  one  depositor  or  two
 depositors;  it  is  generally  of  most  of  the
 depositors;  if  they  do  not  come  and
 deposit  and  if  there  is  a  run  on  the  bank
 as  a  result  of  that,  that  will  mean  this
 kind  of  thing;  and  not  merely  because
 somebody  says  that  it  is  damaging  the
 confidence  of  the.  depositors  that  the  mis-
 chief  of  this  clause  will  be  attracted.  I
 have  no  doubt  about  this  in  my  mind.
 Therefore,  it  is  a  perfectly  valid  thing
 dong  here.  I  hope  my  hon.  friends
 are  also  interested  in  seeing  that  deposi-
 tors  do  deposit  money  in  banks,  that  they
 do  know  that  banks  are  necessary.  Of
 course,  I  do  agree  that  they  do  not  want
 this  kind  of  banks,  they  want  nation-
 alisation  of  banks,  Even  that  is  not
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 Satisfactory  for  my  hon,  friend,  Mr.
 Dange,  because  the  Government  is  not
 satisfactory  for  hins  and  nobody  can
 convince  him  that  this  Government  can
 be  satisfactory  for  him.  That  I  can
 understand,  because  it  is  a  different
 philosophy  in  which  he  believes.  But
 because  he  believes  in  a  different  philo-
 sophy,  he  thinks  I  have  no  philosophy.
 Perhaps  he  does  not  believe  in  God,  and
 therefore,  God  has  not  given  him  sense
 enough  to  understand  my  philosophy.
 That  is  not  my  fault.  If  that  is  so,  I
 only  sympathise  with  him.  That  is  all
 T  can  say.

 Therefore,  the  objections  are  not  valid
 as  I  have  tried  to  explain  and  I  oppose
 the  amendments.

 7.2  Hrs.

 (Mr.  SPEAKER  in  the  Chair]

 MR,  SPEAKER  :  There  are  a  number
 of  amendments.  May  I  put  them  all
 together  ?

 SHRI  SRINIBAS  MISRA:  5i_  and
 53  may  be  put  separately.

 SHRI  S.  M.  BANERJEE:  No.  37
 seeking  to  delete  lines  26  to  38  and  l
 to  8  may  be  put  separately.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 There  are  a  number  of  amendments
 seeking  to  delete  the  entire  clause.  They
 may  all  be  put  together.  We  want  to
 divide  on  that.

 MR.  SPEAKER  :  You  cannot  have
 division  on  every  other  amendment.  Let
 us  take  one  and  divide.  The  rest  may
 be  put  together.

 SHRI  S.  S.  KOTHARI  :  No.  67  may
 be  put  separately.

 MR.  SPEAKER  :  The  question  is  :

 Page  2,—
 omit  lines  29  to  38.  (51).

 Page  9,—
 omit  lines  3  to  2  (53)

 The  Lok  Sabha  divided  :



 737  Banking  Laws  (Amdt.)

 Division  No.  9]

 Abraham,  Shri  K,  M.
 Adichan,  Shri  P.  C.
 Badrudduja,  Shri
 Banerjee,  Shri  S.  M.
 Bansh  Narain  Singh,  Shri
 Basu,  Dr.  Maitreyee
 Chakrapani,  Shri  ९.  K.
 Dange,  Shri  S,  A.
 Daschowdhury,  Shri  B.  K.
 Devgun,  Shri  Hardayal
 Dhandapani,  Shri
 Dwivedy,  Shri  Surendranath
 Esthose,  Shri  P.  P.
 Fernandes,  Shri  George
 Gosh,  Shri  Ganesh
 Gowda,  Shri  M.  H.
 Goyal,  Shri  Shri  Chand
 Gupta,  Shri  Indrajit
 Jha,  Shri  Shiva  Chandra
 Joshi,  Shri  Jagannath  Rao
 Joshi,  Shri  S.  M.
 Kalita,  Shri  Dhireswar
 Kandappan,  Shri  S.
 Kapoor,  Shri  Lakhan  Lal
 Khan,  Shri  Ghayoor  Ali
 Kothari,  Shri  S.  S.
 Kripalani,  Shri  J.  8,

 Achal  Singh,  Shri
 Aga,  Shri  Ahmad
 Ahmed,  Shri  F.  A.
 Ankineedu,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Barua,  Shri  Bedabrata
 Barupal,  Shri  P.  L.
 Bhagat,  Shri  8.  R.
 Bhakt  Darshan,  Shri
 Bhanu  Prakash  Singh,  Shri
 Bohra,  Shri  Onkarlal
 Brahm  Prakash.  Shri
 Chandrika  Prasad,  Shri
 Chatterji,  Shri  Krishna  Kumar
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  D.  R,
 Chavan,  Shri  Y.  B.
 Dandeker,  Shri  N.
 Das,  Shri  N.  T.
 Dasappa,  Shri  Tulsidas
 Desai,  Shri  C.  ८.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  K.  G.
 Deshmukh.  Shri  Shivajirao  S.

 AUGUST  6,  968  Bill

 AYES  [17.28  urs.

 Limaye,  Shri  Madhu
 Madhok,  Shri  Bal  Raj
 Meghachandra,  Shri  M.
 Menon,  Shri  Vishwanatha
 Misra,  Shri  Srinibas
 Mohammad  Ismail,  Shri
 Molahu  Prasad,  Shri
 Nair,  Shri  N,  Sreekantan
 Nair,  Shri  Vasudevan
 Nayanar,  Shri  E.  K.
 Nihal  Singh,  Shri
 Pandey,  Shri  Sarjoo
 Patel,  Shri  J.  H.
 Patil,  Shri  N.  R.
 Ramabadran,  Shri  T.  D.
 Samanta,  Shri  S.  C.
 Sambhali,  Shri  Ishaq
 Satya  Narain  Singh,  Shri
 Sen,  Shri  Deven
 Sen,  Dr.  Ranen
 Sequeira,  Shri  Erasmode
 Shastri,  Shri  Sheopujan
 Singh,  Shri  J.  B.
 Sreedharan,  Shri  A.
 Vajpayee,  Shri  Atal  Bihari
 Viswambharan,  Shri  P.

 NOES

 Dhillon,  Shri  G.  S.
 Dixit,  Shri  G.  C,
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indira
 Ganpat  Sahai,  Shri
 Gavit,  Shri  Tukaram
 Ghosh,  Shri  Parimal
 Himatsingka,  Shri
 Jaggaiah,  Shri  K.
 Jagjiwan  Ram,  Shri
 Jamir,  Shri  S.  C.
 Kamble,  Shri
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  5.
 Kedaria,  Shri  C.  M.
 Khan,  Shri  M.  A.
 Kinder  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Kureel,  Shri  8.  N.
 Kushwah,  Shri  ४.  S,
 Mahadeva  Prasad,  Dr.
 Maharaj  Singh,  Shri
 Mahishi,  Dr.  Sarojini
 Mandal,  .Shri  Yamuna  Prasad
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 Master,  Shri  Bhola  Nath  Shiv  Chandika  Prasad,  Shri
 Masuriya  Din,  Shri  Shukla,  Shri  S,  N.
 Menon,  Shri  Govinda  Shukla,  Shri  Vidya  Charan
 Mirza,  Shri  Bakar  Ali  Siddheshwar  Prasad,  Shri
 Mishra,  Shri  Bibhuti  Sinha,  Shrimati  Tarkeshwari
 Mishra,  Shri  G.  S.  Sonar,  Dr.  A.  G.
 Mohinder  Kaur,  Shrimati  Sonavane,  Shri
 Mondal,  Shri  Jugal  Sunder  Lal,  Shri
 Mukerjee,  Shri  H.  N.  Tapuriah,  Shri  S.  K.
 Mukerjee,  Shrimatj  Sharda  Tiwary,  Shri  9.  N.
 Murthy,  Shri  B,  S.  Tiwary,  Shri  K,  N.
 Naghnoor,  Shri  M.  N.  Tula  Ram,  Shri
 Oraon,  Shri  Kartik  Verma,  Shri  Balgovind
 Pahadia,  Shri  Jagannath  Vyas,  Shri  Ramesh  Chandra
 Palchoudhuri,  Shrimati  Ua  Yadab,  Shri  N.  P.
 Pandey,  Shri  Vishwa  Nath  Yadav,  Shri  Chandra  Jeet
 Pant,  Shri  K.  C.
 Parthasarathy,  Shri
 Patel,  Shri  Manubhai

 MR.  SPEAKER  :  The  result*  of  the
 division  is;  Ayes:  53;  Noes:  119.

 Palit  an  raed  The  motion  was  negatived.

 poonacha,  Shri  C.  M.  SHRI  S.  A.  DANGE:  This  is  the
 Ln  et  mea  Shri  most  undemocratic  vote  against  the
 a  an  Shri  rights  of  the  working  classes.  The
 el

 nT.  House  will  excuse  us  for  withdrawing.
 eam  ae  ae  55  (Shri  §.  A.  Dange  «nd  some  other  hon.

 ubhag  Singh,
 Ram  8  =  Sha

 r
 Members  left  the  House).

 Spe  Sha
 M.  B.  MR.  SPEAKER  ;  I  shall  now  put  all andhir  Singh,  Shri  the  other  amendments  to  the  vote  of  the

 Rao,  Shri  Jaganath  House Rao,  Shri  Thirumala
 Rao,  Dr.  Vv.  K,  R.  V.  All  the  amendments  Nos.  9  to  25,
 Reddy,  Shri  P.  Antony  38  to  40,  44,  69  to  72,  ,  3  to  20
 Reddy,  Shri  R.  D.  and  40  were  also  put  and  negatived,
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath  MR.  SPEAKER:  The  question  is:
 Saigal,  Shri  A.  S.
 Sambasivam,  Shri  “That  Clause  5  stand  part  of  the
 Sanghi,  Shri  N,  K.  Bill.”
 Sanji  Rupii
 Sapre,  Shinai  "Tara  The  motion  was  adopted.
 Sarma,  Shri  A.  T.  Clause  5  was  added  to  the  Bill.
 Sen,  Shri  A.  K.

 een.
 Shri  Dwaipayan  MR.  SPEAKER  :  The  question  is:

 aceite  “Clause  6  to  23  stand  part  of  the Shah,  Shrimati  Jayaben
 Shambhu  Nath,  Shri  Bill.”

 हि  Shame,  Snr  ie  “aun
 The  motion  was  adopted.

 Shashi  Ranjan,  Shri  Clauses  6  to  23  were  added  to  the  Bill.
 Shastri,  Shri  Ramanand  Clause  24—(Amendment  of  section  7)
 Sheo  Narain,  Shri  Amendment  made  :
 Sher  Singh,  Shri
 Shinkre,  Shri  Page  30,

 *The  following  Members  also  recorded  their  votes  :  AYES  :  Shri  K.  Lakkappa.
 NOES  :  Shri  Asoka  Mehta.
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 [Mr.  Speaker]
 after  line  8,  insert—

 “(IA)  for  clause  (lA),  substi-
 tute—

 “(llA)  the  acting  as  agent
 for  the  Central  Government,—
 (a)  in  guaranteeing  the  due  _per-

 formance  by  any  small-scale
 industrial  concern,  approved
 by  the  Central  Government,
 of  its  obligations  to  any  bank
 or  other  financial  institution
 in  respect  of  loans  and  advan-
 ces  made,  or  other  credit  faci-
 lities  provided,  to  it  by  such
 bank  or  other  financial  insti-
 tution  and  the  making  as  such
 agent  of  payments  in  connec-
 tion  with  such  guarantee,  and
 in  administering  any  scheme
 for  subsidising  the  rate  of  in-
 terest  or  other  charges  in  re-
 lation  to  any  loans  or  advan-
 ces  made  or  other  credit  faci-
 lities  provided,  by  banks  or
 other  financial  institutions  for
 the  purpose  of  financing  or
 facilitating  any  export  from
 India  and  the  making  as  such
 agent  of  payments  on  behalf
 of  the  Central  Government;”.’.
 (29).
 (Shri  Morarji  Desai)

 MR.  SPEAKER  :  The  question  is:
 “That  Clause  24,  as

 stand  part  of  the  Bill.”

 (b)

 amended,

 The  motion  was  adopted.
 Clause  24,  as  ded,  was  added  to

 the  Bill.
 MR.  SPEAKER  :  The  question  is  :

 “That  Clause  25  to  30  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 Clauses  25  to  30  were  added  to  the  Bill.

 MR.  SPEAKER  :  The  question  is  :
 “That  Clause  ,  the  Enacting  For-

 mula  and  the  Title  stand  part  of  the
 Bu.

 The  motion  was  adopted.
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 Clause  ,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.
 SHRI  MORARIJI  DESAI:  I  beg  to

 move  ;
 “That  the  Bill,  as

 passed.”
 MR.  SPEAKER  :  The  question  is:

 “That  the  Bill,  as
 passed.”

 amended,  be

 amended,  be

 The  motion  was  adopted.

 7.30  Hrs.
 PUBLIC  PREMISES  (EVICTION  OF
 UNAUTHORISID  OCCUPANTS)

 BILL—Contd.
 MR.  SPEAKER:  The  House  will

 now  take  up  further  consideration  of  the
 following  motion  moved  by  Shri
 Jagannath  Rao  on  the  2nd  August,
 1968,  namely  :—

 “That  the  Bill  further  to  amend
 the  Public  Premises  (Eviction  of
 Unauthorised  Occupants)  Act,
 1958,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration.”

 Shri  Randhir  Singh  to  continue  his
 speech.

 st  रणधीर  सिंह  (रोहतक):  अध्यक्ष
 महोदय,  अभी  उस  रोज  पब्लिक  प्री मिसेज
 (एविएशन  आफ़  अनएथोराइज्ड  आकुपेंट्स)
 असेंसमेंट  बिल  के  इलाज  नम्बर  4  के  10°
 ई०  में  यह  जो  बार  ओफ  जुरिस्डिक्शन  है  वह
 एक  बड़ा  खराब  प्राचीन  है  ऐसा  मेने  उस  दिन
 बोलते  हुए  कहा  था।  इस  से  खास  तौर  पर

 वह  लोग  जो  कि  मकान  वाले  हैँ,  किसान  हैं
 जिनके  कि  पास  ज़मीन  है  या  मकान  का  कब्जा

 है  उन  के  साथ  इस  से  बड़ी  ज्यादती  होगी  1

 इस  के  मातहत  जिस  आदमी  के  खिलाफ़

 एक  दफ़ा  ऐक्शन  ले  लिया  जायेगा  वह  कहीं
 कौम्पीटेंट  कोर्ट  में  नहीं  जा सकेगा  1  यह  फंडा-

 मेंटल  राइटस  के  भी  खिलाफ़  बात  है  कि  समरी
 बैनर  में  जिस  आदमी  की  दरख्वास्त  ठुकरा  दी

 जाए  वह  कहीं  दीवानी  अदालत  के  सामने


